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LOK SABHA

Mondoy, August 24, 1859/Bhadra 2,
1881 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[{Mr Seeaxes n the Charr]

[ S—

ORAL ANSWERS TO QUESTIONS
Orphangunj Market at Calcutta

*710 [ Shri 8nbod.h !hludl.
{_8hri 8. C Samanty:

Will the Minister of Works, Housing
and SBupply be pleaszed to state

{a) whether it 15 a fact that the
West Bengal Government have agreed

to purchase the Orphangun; Market
at Calcutta, and

(b) if so, the details of the purchase
or transfer®

The Deputy Minister of Works,

Housing and Supply (Shri Anll K
Chands): (a) Yes, Sir

(b) The details of transfer of the
Market are )n the process of finalisa-
tion

Shri Barman: May I know whether
there 15 any latest valuation of the
market, and if so, what 1t 18, and also

‘what the income during the past few
years was?

Shri Anil K Chanda: The income
on an average s about Rs 23,000 a
menth The cost of mamntenance and
of running the mgrket is about
Be. 4300 a menth We have agreed
%o sell it to the Bengal Government
for Re. 3§ lakha.

185 LSD—I

3958
Shri S C. Samanta; May I know
to whom this market orginaily

belonged, and how 1t has come to the
Central Government?

Shri Anil K Chanda: It has a long’
history behind it  Ongmally, 1t
belonged to a benevolent society
known as the Military Orphans
Societr meant for the children lelt
behind by British soldiers in Bengal
in indigent condition It was started
in 1772 It was teken over by the
Government of India, or rather, by
the Secretary of State for India m
1866 Since then, it has been in the
possession of the Government of India

Shri Barman: The first part of my
question has not been answered I
wan‘ed to know whether there had
been any latest valuation of the pro-

perty It has been sold for Rs 25
lakhs

Shri Anll K. Chanda: It 15 to be
sold

Shri Barman: What was the latest
valuation as ascertamed by the Cen-
iral Government®

Shri Anil K Chanda: So far as the
land 1s concerned, 1tis about 36 bighas
valued at about Rs 20 lakhs So far
as the structures are concerned, it 1s
very difficult to come to &n exact esti-
mate of the value of the structures,
some of which are very aold We held
it to be about Rs 12 lakhs, while the

Bengal Government held it to be
about Rs 5 lakhs

Shri S, C Samanta: Is it not a fact
that the income from this market 1s

Rs 3 lakhs per yesr, and i s0, why
15 this being transferred to the West
Bengal Government?

lhrlAul!l.M:lthubau
cally become & stum, and the Bengal
Government are¢ most eager that it
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should be cleared up and the land
utilised for low income group housing.

ft vqaw fag  wvA O pEer
Qe fear § wed 7 wrfe gror §
i ¥ @1 o FATT GYAT GrATAT KAHT
wreAt § & Iwer 0 AT fem w@
ay fie snfwfre tm!ﬁ Yo
LT Fraw Of § st ww TN Lo
T W g § O /Y ST 97 4§
waY gras< fpar oar w1 & ?

Shri Anil K, Chands: The Bengal
Government did not accept our valua-
tion It was a sort of negotiation
between the two Governments, and 1t
took a very long time, eventually, we
came to an agreed amount of Rs 25
lakhs

ot vqarw fog Iy Tw w9 W
AR FHAF AR AT AT @Y ?

Mr. Speaker: Hon Members are
recommending almost every time
some grants or subsidies to the State
Governments Are we not all repre-
senting Bengal also here®” We are
representing the country from one end
to the other, from the Central Govern-
ment to the varwous State Govern
ments If the hon Minister says that
it 15 subsidy, then the hon Members
will keep quiet, 3

ot vywre g TEsY wafad w
we X faar aid o AR €€ Tareror 7@
FALA

Mr Speaker: There 15 no meaning
in pursuing such questions as this 1
thought hon Members would recom-
mend grant of this land free because
it 15 a slum

Export of Shoes
+

oqqy, J Bbri 8. C. Samanta:
* 4 Shri Subodh Hansda:

Will the Minister of Comymerce and
Industry be pleased to state

(a) whether fresh orders for the
mupply of shoes have been received by
Government from abroad during 1958;

AUGUST 24, 198
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(b) 1if so, from which countries, and

(c) how much has been supplied so
far against these orders?

The Minister of Commeree (Shri
Kanungo): (a) Yes, Sir

(b) USSR, GDR and Poland

(c) A statement is laid on the Table
of the House [See Appendix III,
innexure No 1]

Shri 8§ C Samanta: From the state-
ment 1 find that the demand s far
greater than the production n the
country May I know what steps are
bemng taken to increase the produc-
tion”

Shri Kanango: The assessment of
the hon Member 1s not exactly cor-
rcet, the point is that the production
1s being geared up to the demand

Shri 8 C. Samanta: Is it not a
fact that an export sub-committee of
the panel of experts on leather and
leather goods was established in this
behalf, and if so, how far has that
committee proceeded i1n the matter of
manufacturing everything?

The Minister of Industry (Shri
Manubhat Shah): It has been estab-
lished, and 1t has met more than
thrice, over and above that, we have
also established an adwvisory board for
Jeather in the Khadi Commission

Shri S M. Banerjee: From the
statement I find that as agamnst 80,000
pairs to be shipped to GDR only 150
have been supplied up to June 1858
May I know when they wanted del-
very of all these shoes, and why there
has been this delay?

Shri Kanungo: It depends upon the
inspection at the shipping end and
also the term of delivery in the con-
tract

Shri N B Muniswamy: May I know
whether a portion of the orders
placed by the foreign countries will
be asked to be executed by the hon-
organised section of the industry?
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Siirt Hamupge: Yes, a large of
it is being produced in theh:w-
scale industries sector.

L

Shri Vidya Charen Bhokia: While
answering a question previously, the
hon. Minister had indicated that 7000
pairs of shoes were rejected; and 1t
was also stated that these would be
supplied after modification to further
orders. May I know whether those
rejected shoes have been included in
these orders which are being supplied
now?

8hri Kanungo: No, the orders were
from other countries.

wswww fay  wr AR wiaw
U WK qgxEenda fE N qF wrg
fird a1 oy £ 7 AeYew 2 @ edvwd
faraadafedeaad ’)| Q)

T Qs 5P S
™ gaT R

Coiton Textile Export ?romotlon
Scheme

*718 Shri Radha Raman: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the extent to which the Cotton
Textile Export Promotion Scheme hars
borne fruit;

(b) the position of exports during
the past three months, and

(c) the position of competition with
other countries that India has to face?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) The scheme has helped to arrest
and to some extent reverse the decline
in the volume of exports noticed
during 1958,

(b) There has been improvement 1n
textile exports during the period May
to July, 1859 over the corresponding
period of 1858,

(c) India continues to face severe
from eother exporting
countries,

Oral Amawers 3962

Shri Radha Raman: May I know
which are the countries that have
taken advantage of our scheme for
t:xt!ml:’expoﬂpromoﬁon,lnd!owhl
e 7

Shri Satish Chandra: The textl
export promotion scheme enables our
textile mills and exporters of compete
better in the international market.
There 15 no question of other countries
taking advantage of it. This 1s for
our own advantage.

-

"

Shri Damani: May I know how far
the export of fine and superfine cloth
has increased, and if it has not
increased, the reasons therefor?

Shri Satish Chandra: The hon
Member, as a textile millowner should
know better about those reasons The
greater demand in the international
market 15 for medium and coarse
varieties of cloth from India. Tanzebs
and malmals afe not used in all
foreign countries

Shri Rameshwar Tantia: May I
know whether it 1s a fact that 20 per
cent of the imported cotton is allowed
to be used by the exporting mulls, and
if so, whether Government would
consider the question of increasing this
allotment so as to give more incen-
tive to those mills?

Shri Satish Chandra: 20 per cent is
allowed to the mulls at the ports and
their vicimity; if they are 200 miles
outside the port, but within a distance
of 400 miles, then 22 per cent is
allowed, and if the distance is more
than 400 miles, 25 per cent is allowed

Shri Rameshwar Tantla: My ques-
tion was whether Government would
consider the question of increasing
the percentage of imported cotton to
be used by these mills for exparting
cloth so as to give more incentives to
them?

The Minisier of Commerce and
Industry (Shri Lal Bahadur Shastri):
Only very recently, an increase has



{b) of the question, the hon. Deputy
lﬂnmer stated that the exports had

1 said this
about the last three months, May,
dune and July. We have exact figures
for the month of May. In that month,
exports were a little over Rs. 4 crores
a8 compared to a little less than Rs. 4
crores in the month of May 1958,
Reports are that in the months of
June and July the exports have been
much higher, In the month of July
mo the figure is provisional—they

to have touched the
&p.lred'?umﬂhonynrdsuaninst
$2 million yards in July 1968.

ey fag - W v fw
Qeadte F EERE guT ] | BN Y T
el § fe ag Copaiz graw §e ghiar
& Wt & gut § o oo F gt fe
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Bhri Tyagl: In view of the fact
that quite a few other countries are
out in the market to compete with our
textile trade 1n foreign countries, have
Government considered the pessibllity
of switching on the production of fine
and superfine cloth to coarse cloth and
trying to see that our markets outside
are increased?

Shri Satish Chandra: Markets out-
side have a demand for medium and
coarse cloth, not for fine and superfine
cloth.

Shrj Tyagi: I am suggesting that
the capacity useq in India for manu-
facturing such quality of cloth could
be switched towards the manufacture
of medium cloth so that we can sell
more of it outside

Shri Satish Chandra: The present
problem 1s to sell more of our present
output of medium and coarse cloth
We have got a surplus of these vare-
ties and are trying to find additional
markets for the same.

Shri 8§ M. Banerjee: The hon
Minister just said that there is some
improvement in the export of mediura
and coarse cloth. May I know whe-
ther as a result of this incresse in
export our surplus has been reduced,
ang if so, to what extent?

Shri Satish Chasdrs: The accumu-
lation of stocks has practically dis-
appeared from the mills. They have
more or less returned to the normal.
As I have indicated just mow, ex-
ports have shown a marked improve-
ment in the last one or two months.
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were adopted, how far has the posi-
tion improved? That is the guestion.

Shrl Batish Chandta: These mea-
sures, as I said just now, were adopt-
ed in the month of May, figures for
which I have given. The figure for
July shows an increase, according to
provisional figures, of about 20 million
yards 1n one month.

Shri Ramansthan Chettiar: May 1
know whether China 15 a serious
competitor in the field of export of
textiles to foreign ecountries? If go,
what steps are being taken by Gov-
ernment to meet that competition?

Mr. Speaker: That is exactly what
he has been saying in regard to the
South-Fast Asian markets.

Shri Bamanathan Chetiiar: It is not
only in South-East Aslan countres,
but in other countries also.

Shri Lal Bahadur Shasiri: The
Deputy Mimster has already answered
those questions. We have taken steps
Of course, China and any other coun-
try would like to compete with India.
They also want to increase their
exports. But we are taking steps and

coarse and medium cloth? What steps
are being taken in that direction?

SBhrl Satish Chandra: Jt hardly
arises out of this question.

(a) whether the South African Gov-
ernment have since made any
approach to open negotiations with
India and Pakistan on the treatment
of people of Indian =ang Pakistani
origin in South Africa; and

(b) if 8o, when the negotiations are
expected to start?

The Deputy Minister of External
Affairg (Shrimati Lakshmi Menom):
(a) and (b). No, Sir.

Shri Ram Krishan Gupta: In view
of the violation of the UN.QO. Raso-
Jution by South Africa, have Govern-
ment made any request to UN.O. to
take action against South Africa?

Shrimat] Lakshmi Menom: I do not
understand what action the hon.
Member contemplates?

Mr. Speaker: What is the suggestion
of the hon. Member?

Shri Ram Krishan Gupis: In view
of the violation of the UN.O. Resola~
tion by South Afriea, will Govern-
ment urge upon U.N.O. to take action
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aguinst South Africa so that they may

Shrimati Lakshml Menon: That is
exactly what we have been doing
during the last twelve years.

Shri Hem Barua: Is it a fact that
India has asked for the gquestion of
the treatment of people of Indian
origin in South Africa to be inscribed
an the agenda of the forthcoming
General Assembly session? If so,
what 15 the reachon of the Govern-
ment of South Africa to this proposal
made by India”

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehrn): I can only presume what the
reaction 1s The reaction 1s likely to
be adverse They do not tell us what
they feel about it,

Shri Hem Barna: Is 1t a fact that
the Prime Minister of South Africa
made a statement in therr Parhament
recently to the effect that the res-
ponsibality for the Indians was on the
shoulders of those who were anxious
to take or help them? If so, does it
mesn an open invitation to India to
interest herself more and more in the
affairs of Indians in South Africa? If
30, what is the reaction of our Govern-
ment to this statement of the Prime
Minister?

Shri Jawaharial Nehru: Presumably,
the South African Government would
very much like all these people of
Indian descent—that is, their own
nationals—to leave South Africa. 1
nmpmtheiduhihntthey:houla
go and others should help them to go
Othulmnotninttohelpthemto
take away South African nationals to
other countries. It is their duty to
lock after them properly

Shri Hem Barana: May I know whe-
ther in view of this statement, our
Gwernmentmttobﬂnlthhmt-
mwmmﬂuemmlm-
sembly for discussion?
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Shri Jawsharisl Nebmn: What
matter? There is aothing new in this.
This has been said for years and
years, We are discussing this whole
question of these people. What else
are we to bring before the General
Assembly?

Shri Hem Barua: Is it a fact that
a specific reply has not been received
to any of our communications on this
matter? .

Mr, Speaker: Order, order The
Question Hour iz not meant for
making suggestions

Shri Hem Barua: I am not making
any suggestion

Mr. Speaker: I have been noticing
that all his three questions are nothmng
more than suggestions

Shri N. R. Muniswamy: With whom
does the mtiative to open negotations
lie» Is it with South Africa or with
India?

Shrimati Lakshml Menon: Both the
Governments of India and Pakistan
have already requested their respec-
tive High Commussions mn London to
get the South African Government to
move in the matter After all, nego-
tiations can take place only if the
South African Govérnment agrees to
it. We are trying our best, but we
have not received any reply except
an acknowledgement

Synthetle Rubber Plant in Barellly

+
f 8hri 8. C. Samanta:
Shri Ram Krishan Gupta:
Shri Subodh Hansda:
Shri Bhakt Darshan:
*715 { Pt Munishwar Dutt
Upadhyay:
Shrl M L Dwivedi:
S8hri Mohan Swarap:
Shri Assar:
| Shri 8. A. Mehai:
Will the Minister of Commerce and
Indwstry be pleased to state:
(a) the progress made so far in
seting up a synthetic rubber plant
at Bareilly (UP.); and
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(b) the ume by which the plant
will go imte production?

The Minister of Indmstry (Shri
Mansbha! Shah): (a) and (b) The
report of the experts from USA. on
the feasibility of establishing a Synthe-
tic Rubber Project has just been
recetved The details are under
examination

Shrl 8. C. Samanta: May I know
by whom will this plant be set up,
and what 1s proposed to be the cost?

8hri Mannbhal Bhah: That will be
determined after comparing the two
proposals which we have received.
About the details of the project, as to
who will do 1t and 1n what manner,
all these will be subjected to proper
examnation

oft wew woiw : s w0 T E
t e a2 wE dwd > iz A
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q ATaT AT TN ¥ 1 SEET AT WA
g A x@T wgar g fw fer afc
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aff g€ & 1 D AN * ST €Y
et ar W o oot A A g
¥ 1 v Tay wir fr ofses dwv it
T & T WY TR Brar g, o @
AT FYS R WR s wrep 2 fip
AT G €Y AR A AT wqyrr
o &, Y S e fasqr ad

oft wew webw : s, war g A
* WA FarTTEn e ww ok fam Y
qft witdfY, 39 F A wow ot e
ST JTFT w1 WY afe B R
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o wpk WY : w wE AT
A T gy, o AR O wrw ot
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it e wbr s fpedare W, & Wi
¥ uw fod @i 1

Shri Assar: May I know the employ-
ment potential of this project?

Shri Manubbai Shah: When 1t goes
into full production 1t may employ
about 3,000 to 5,000 people in all the
main and ancillary umts

Shrl 5. M. Banerjee: May I know
what will be the capacity of this plant
and whether a copy of the experts
report will be placed on the Table of
the House?

Shri Manabhal Shah: These are all
technical details Generally, we do
not place such reports here on the
Table The broad features of the
scheme will always be available to
hon Members who have more interest
in this matter They are all more or
less technical details, and regarding
the financial side it always comes be-
fore the House as to what are the
terms of the agreement, what are the
methods of payment etc As a mat-
ter of fact any agreement with the
private sector or with others comes
before the House in some form or
other

Shri S. M Banerjee: What wiil be
the capacity of the plant?

Shri Manubhai Shah: One project 1s
for 20,000 tons and the other 15 fo
30,000 tons of rubber per year and
consequenttal products and interme-
diate products will vary accordingly

oY AR TWA AT, T F W
() v day qEnaar § f
q¢ T WA I ST AT | TT JHE
WRE ALK ¥ WA= & sy
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Education of Displaced Children

+
Shri Basaratha Deb:
*718. { Shri Badban Gupta:
Shri Awrobindo Ghosal

Will the Minister of Rehabilitation

and Minority Affairs be pleased to
state:

(a) whether it is a fact that Govern-
ment propose to reduce the grants for
education of displaced children from
East Pakistan with a view to ultimate-
ly discontinming them;

{b) 1if so, how they will be reduced
and when they will be discontinued,

{(c) the reasons for reducing and
discontinuing them; and

(d) what alternative arrangements
will be made for displaced children
whose parents or guardians are un-
able to meet the educational expenses
from their own resources?

The Parllamentary Becretary to the
Minister of Rehabilitation and Mino-
rity Afftairs (Shri P, 8. Naskar): (a)
to (d). A statement 1s laid on the
Table of the Sabha, [See Appendix
III, annexure No 2].

Shri Dasaratha Deb: What was the
amount that was sanctioned for the
Union territory of Tripura for the cur-
rent financial year?

Shri P, B, Naskar: For the current
wyear the amount sanctioned is Rs 321
lakha,

Shri Dasaratha Deb: How many
tefugee students mre going to be
affected by the adoption of this
scheme?
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The Minigler of Rehabifitstion sad
Minority Affxirs (Shri Melhr Chand
Mi.w-mlmlmiy-n

tion into the normal population of the
May I know what is the pur-
Pose in trying to assimilate the student
Population into the normal population

tion? Is it not an instance of putting
the cart before the horse?

Shri Mehr Chand Khaana: The hon.
Member is fully at liberty to make his
own gbservations But, we have spent
about Rs 350 crores on relief and
rehgbilitation of these displaced per-
sons who have come into this coun-
try and we have put the cart and the
horse exactly in the same position as
they ought to be

Mr, Speaker: Why should the hon
Member want that even after the 25th
vear we should start with the infant
styndard® ‘That is very curious. The
c¢hild must come up as early as pos-
sible

Shri Hem Barua: But in the state-
ment it 1s there that it 1s to assimilate
them into the normal population

Mr. Speaker: Hon Members will
bear m mind not to put questions
which nvelve an opinion or a hypo-
thetical issue but only to ehct facts
(Interruption).

Shri Vajpayee: May I know what
arrangements are being made in re-
gard to students belonging to the
Union territories? Will they be help-
ed by the Education Ministry or by
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your in the stapé of reilef grants to
students in the easbern region About
2 years 3go we took & decision that if
thts population is 40 be assimilated In
the normal population of the country
angd if the nomenclature DP as such
has to becomne non-exstent we should
apply gradual cuts And, we have
started applying a gradual cut of 20
cend thiz year The idea 1s that
gradual cut will be applied till
whole amount tapers off

Shri Vajpayee: My question was
this According to the statement the
responsibility s bemg transferred *o
the State Government 1 want to
know what will happen m the Union
sermtory.

Shri Mehr Chand Khanna: In the
Tnlon terntory we have the direct
respoasihihty

oft feggfir fomr o g s gt
g fe wemrer § wrewdar & gt
%t ot 2femp gpfaT & ordt @, wr
g g R T Ffaar g ?

off gL W W TF 99 W
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Import Licences
*719. Shri Vidya Charan Shukia.

Will the Minuster of Commerce and
Industry be pleased to state-

(a) the steps taken recantly to

(b) whether these steps have
brought about any appreciable im-
provement 1n the posmition?

The Minister of Commerve (Shri
Eanungo): (a) and (b). The work
relating to 1sus of licemces is con-
stanthy kept under review and neces-
deey messuves aie taken wherever
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Shri Vidya Charan Shukia: The hon.
Minuster stated that he was in favour
of imposing a ume hmit for the dis-
posal of import licence applications.
In the measures indicated m the state-
ment wé do not find mention of any
such proposal. May we know the
specific reasons why that proposal has
been dropped?

Shri Kanungo: These steps which
have been taken wall cut down the
time lLimt, that is all

Shri Vidya Charan Shukla: The Uruon
Minister had indicated that he was
in favour of mmpoaing a time Limit so
that within that time Lmut the con-
cerned mmport licence apphcations
should be disposed of I want to know
specifically why this proposal has been
dropped

Shri Kanungo: It has not been
dropped, because all these steps will
lead to a quick disposal As a matter
of fact, there have not been very much
of delays because pending cases dur-
mg the period have increased only 2
to 4 And, I hope, as a result of the
steps taken it will be reduced much
more

Shri Vidya Charan Shukla: The hon
Minister just now smd that the pro-
posal has not been dropped May I
understand that the proposal is still
under the consideration of Govern-
ment?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
That is under consideration I may
inform the hon. Member that we have

present I have invited the represen-
tatives of the Federation of Chambers
of Cemmerce to come and mest the
committee if they so demre
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Alngappe Textiles Limited
+
720 Shri Narayapankutty Menom:
8hri Punnoose:

Will the Minister of Commercs and
Indusiry be plessed to refer to the
reply piven to Starred Question
‘No 1889 on the 18th Aprl, 1858, and
state.

(a) whether Government have smince
taken any decision on the report made
by the Officer of the Company Law
Administration regarding the Ala-
#appa Textiles Litd, Kerala, and

(b) 1f s0, the nature of the decision
taken?

The Minister of Commerce
‘Kanungo): (a) Yes, Sir

(b) (1) The company has been
asked to take steps to recover
<damages for the musapplication of its
funds from the directors or other
officers of the company who were res-
ponsible for such misapphcation,

(u) Steps are being taken to make
a complaint to the Institute of Char-
tered Accountants against the auditors
who had onutted to pomnt out the
irregulanties of the financial transac-
tions of the company to its share-
holders

Shri Narayanankntty Menon: What
18 the total extent of misappropriation
during the years under investigation?

Shri Eanungo: It 15 roughly about
Rs 5 lakhs

Shri Narayanankutfy Menon: May I
know whether any steps are being
taken to recover these Rs 5 lakhs
from the managing agents®

Shri Kanungo: That was exactly my
Answer

Shri Narayanankuity Menon: The
hon Minigter said that steps are being
taken against the auditors

Shr{ Kanungo: To recover from the

(8bri

Shrt Punmosse: May I know whe-
ther the Government has taken any
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steps other than asking the Board of
thshuhw?

Shri Esnungo: Under the law the
company has to take steps and not
the Government

Khadi Infustry

-1—
+ygy, [ Shri Ajit Singh Sarhadi:
" Shri Vajpayee:

Wul the Minuster of Commerce and
Industry be pleased to state

(a) whether any enquiry has been
instituted in regard to the future of
Khad: Industry, and

(h) if 30, the recommendations
thereof and Government's reaction
thereto?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b) No, Sir
However, 1n connection with the Zor-
mulation of the Third Pive Year Plan,
8 Worlung Group has been appoint-
ed to evaluate the progress in the
development of Khadi ncluding
Ambar Khad: during the Second Five
Year Plan The report of the Work-
Ing Group 15 expected shortly

Shri Ajit Singh Sarhadi: Is it a fact
that there has been appreciation of
the Khad: cloth in certain exhibitions
in foreign countries and if so what
steps have been taken to augment the
export?

Shr1 Manubbha: Shah The Khad:
Commussion 18 now very actively pur-
suing the question of Expory Promo-
tion As the hon Member has nghtly
pointed out, some of the printed and
“yed cloth has received very favour-
able markets

S8hri C E Bhattacharya: Will the
hon Mimister kindly state whether
the use of Khadi is progressing in this
country®

Shri Manubhai Shah. In countries
outside India?

Shri C. K, Bhatiacharys: No In
this country
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Rs. ot crore worth of cloth was he-
ihg yproduced. During the current

year, production has reached Rs. 9
cTores.

Shri Vajpayee: May I know if the
Government can five us an idea as to
how long it will take for the indus-
try to stand om its own legs without
recelving subsidy from the Govern-
ment?

Shri Manubhai SBhah: As it is, all
the de-centralised industries have in
one way or the other got to be given
a little shelter against very big and
organised industries in the same way
as we are giving big industries pro-
tection against foreign competition, It
is & question of soclo-economics.
Soclal growth will take place to the
extent that production will increase
and we will have more and more
higher instruments of production as
compared to these rather crude or
less technically developed instruments
as the economy advances.

ot cqwrw oy o o wgar
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Oral Answers 3078

Dr. Swablia Naysr: Is it a fact that
the hidden subsidy given to the textite
mills in various forms and shapes
comes to much more than the subsidy
given to khadi?

Shri Mannbhai Shab: That is pre-
cisely what I was saying a few
munutes back: in our economy differ-
ent sectors of technological progress
have to be protected from various
types of competition. It is in the
social interest. It is not as if it is
done for doctrinaire or dogmatic view.
Mr. Speaker: The point is whether
subsidy or help is given.

Shri Manubhai‘Shah: I do admit the
hon. Member's inference that fhe
textile industry, organised industry
has been given protection. It was
declared protected in 1930 or there-
about and it continued to be protect-
ed till only recentlv. Even now the
import of foreign cloth is totally ban-
ned which itself is a great protection
to the organised textile industry.

Dr. Bushila Nayar: Apart from the
protection, I referred to the subsidy
given in various forms, in transport,
in various purchases; in & number of
ways, the textile industry has been
helped considerably.

Shri Manubhai SBhah: There are no
direct grants or aid as such. The hon.
lady Member is right in saying that
for modernisation and rehabilitation
of textile industry, liberal loans at
rather not very high rates of interest
but at the normal rates or a little less
than the normal rates are given.
There are no other direct grantz and
subsidies.
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Shl Tyagl: From the hon. Minic-
ter’s answer I calculated that Rs. 3
earores were being distributed as sub-
sify to those who wear Khadi. 1
wotider if Khadi has now become a
fashionable cloth. Is it the intention
of the Government tQ review the posi-

tion and see that no subsidy is given
to the wearer of Khadi?

Shri Manabhai Shah: This is not a
subsidy to the wearer of Khadi, if 1
may say 80. In order to provide em-
ployment and higher forms of social
growth, it is the duty of every citizen
to petronise those things where
employment potential is more. It
looks almost like a subsidy to tha
contsumer but it is really to maintain
the continuous production at ecomo-
mic prices in order to give employ-
ment at the lower level

Shri Tyagl: It can better be given
1o the worker.
ft sewnlie el @ AT R
g % f wrdy oA 3y wveh
ot sl v feae F qoRTe o7 WY
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Ml Jadhav: May T know whether
the Khadl industry has aided the
economy of India?

than 15 lakhs of mplhpn'ﬂrur
wholly.

Rebate on Handloem Produocts

+
.m{llulﬂ.ﬂ.w
Shri Jagdish Awnsthi:
Will the Minister of Commaeroe and
Indusiry be pleased to state:

(a) the latest position as on the 1st
June, 1950, in regard to the amnunt
of rebate dues to be paid to the hand-
loom weavers' co-operative societies
in Uttar Pradesh; and

(b) the steps taken to expedite the
payment?

The Minister of Commerce (Shri
Kanungo): (a) and (b). Information
about the rebate amount due to be
paid upto 1st June, 1959, is not avail-
able. All State Governments have
been requested to intimate the arrears
of grants, including rebate, to be paid
upto 31st March, 1859. On the basis
of this information, the possibility of
providing funds to meet the arrears
will be eonsidered.

Shri 8, M. Banerjes: May I know
whether serious complaints have been
received that the rebate amount is
not paid in time and if so, whether
any instruction has been jssued to the
State Government by the Centre?

Shri Kanungo:
exactly what 1 mentioned in
reply. We have asked for the
figures up to 31st March 1859 and in
anticipation of these figures, grants
have been made for disbursement of
the rebate amounts.
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n;mwtnlir The rebate
policy continues.
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Motor Transport Werkers

.|.
Shri RBam Krishan Gupta:
Shri Muhammed Eliay:
*125 { Shri Kunhan:
Shri T. B. Vittal Rao;
Shri K N. Pandey:

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Unstarred Question
No 4278 on the 8th May, 1959 and
state at what stage stands the ques-
tion of enacting legislation to regulate
the working conditions of motor
trapsport workers?
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Deputy Minister of Labeur
(lh‘l Abid AH): Details of the pro-
posed legislation have since been
finalised and 1t 18 hoped that the B:ll
will be introduced during the nexi
Session of the Parliament,

Shri Ram Krishan Gupia: May 1
know whether Government have con-
sidered the point of view of the
workers' representatives; if eo, how
far it will be met while framing this
Bill*

Shri Abid Al: A commttee was
appeinted in which workers' represen-
tatives were also nvited to particr-
pate. Certainly, their point of view
has been given full consideration.

Shri 8. M Banerjee: May I know
what will be the salient features of
this legislation?

Shri Abld All: I would request the
hon. Member to have a little more
patience till the Bill 18 introduced

Bhri 8. M Banerjee: What are the
broad features?

Mr BSpeaker: He cannot give them
now,

8hri T. B Vittal Rao: May I know
whether m the note circulated to the
consultative members of the Mimstiry
of Transport and Comrmunications it 1s
stated that transport workers in the
city will have to put in a work of 48
hours a week or 8 hours per day?

Shri Abid Ali: All the pomnts of
view which were placed before the
Committee were given due considera-

B

Shrl T. B. Vitial Rao: May I know
why there is 30 much delay in enact-
ing this legislation, when we were
few days ago that it ie await-
Cabinet’s approval?

Abld All: As 1 have submitted
, the Bill is being finalised and
will be introduced in the next

Y
El

A

Shri Tyagi: 1s it the intention of
the Government to epact legislation
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Shri Abid Al: Thiz Bill will cover
transport workers, mostly who are
¢ngaged in public carriers.

The Minister of Labour and Empley-
pent and Planning (8hri Nanda):
his question, whether every category
;5 Boing to be covered, will depend
4pon whether there are special condi-
qions for which legislation 15 called for
There are pieces of legislation cover-
jng different types of workers. Re-
garding the question about the
delay, it has been pointed out that
the provisions have been finalised, and
all the time that 13 being taken now
18 in the process of drafting the legis-
jation

Shri K. N. Pandey: As there are
other factories where tliere are trans-
port departments, may 1 know whe-
ther this Bill will cover those em-
ployees who are working m the
transport departments of different
industries?

Shri Abid Ali: This will cover
workers who are engaged in vehicles
which are public carriers. With
regard to workers who are not engag-
ed in this particular section we will
have also to give some consideration
and think whether they can be
roverned by other enactments; if not,
what should be done about them.

Shri 8 M. Banerjee: May I know
whether this legislation will cover all
the workers both in the public sector
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Nr. Speaker: Public carriem may
be in the public sector and private
sector also.

Shri Anthony Pillai: Do Govern-
ment propose to consult the Standing
Labour Committee before introducing
the legislation in thiz House?

Shri Abid Ali: The SBtanding Labour
Committee has been consulted twice
in the matter; it is not proposed to
consult it again.
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Shr} P. C. Boroonh: May I know
whether the team of technicians sent
to America for tramning have return-
«d, if go, whether they have submit-
ted any report; and, ‘f they have sub-
mitteq a report, whether that report
has been conmdered and with what
resulty

Dr. Keskar: No particular team has.
been dent for this purpose. We have
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at present two or three of our
engineers who have gons 0 fake
experience for three mopths. But
this particular unit 1s already begin-
ning to function on the experience
and knowledge of our own engineers
who have had occasion to learn about
televimion before

Shri Keshava: May I know what 1s
the total number of sets that this
experimental station 15 hkely to
serve?

Dr Keskar: There can be any num-
ber of sets put up for those who want
to see, but we ourselves are going to
began with a very modest number of
sets I had occasion to nform the
House before that these programmes
are meant for schools and communi-
ties mostly in the rural areas though
we do propose to put up a few sets
in the urban areas also Individuals
can have seis, of courre, to see this
programmes There 15 no bar, but
probably the limiting factor wall be
the availability of television sets
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Price of Juie

+
Shri Keshava:
M. Shri Bibhuti Mishra:
Shri Aniredh Sinba:
8bri 8. C. Godsora:

Will the Minster of Comameree and
Industry be pleased t. state:

{a8) what are the reasons for the
steady fall m the prices of jute since
1sy January, 1859; and

{b) what measures Government
have taken to check thie fall*

The Minister of Commerce (Shri
ganungo): (a) The fluctuations m
jute prices since January 1859 have
not been abnormal the prices are
cyrrently looking up

(b) Does not arme
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Shri Rameshwar Tantia: May 1
know how much jute has been export-
ed till now m 1959, and what will be
Government's future policy for raw
jute export?

Shri Kanungo: 1 have not got the
export figures with me just now. The
future policy will be intimated in due
time Not now

Shri Ramanathan Chettlar: May I
know whether 1t is a fact that Pakis-
tan has got a surplus production of
jute and that is the main reason for
the fall in the prices of Indian jute?

Shri Kanungo: It is not the reason,
because our import of jute 1s severelv
restricted

Shri Barman: May I know whether
the BTC is still continuing to purchase
jute or has it given it up, and what
is the total quantity that it has pur-
chaged up till now?
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Shri Rameshwar Tontia:
know whether 1n spite of the
crop of jute there is still 84 per
of the jute looms which remains geal-
ed, and may I know whether the Gov-
ernment will consider the question of
advising the mills to wunseal those
looms to have bigger e¢xports of jute
goods?

i

Shri Kanungo: The looms are being
gradually unsealed, but yet, it must
be remembered that the production
of jute goods does not depend upon
our country alone, but that it depends
upon the production of other countries
and the world demand also

Shri Rameshwar Tantin: My ques-
tion was, when we have got surplus
jute and there i1s demand for jute
goods to be exported to foreign coun-
tries, what was the reason for keep-
ing the looms sealed when we have
got surplus jute in the country,

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
The hon. Member Is aware of the
steps taken by Government in the last
season and he knows that after a long
gap of time we decided to export raw
jute and the STC tovk upon itself the
responsibility of exporting the raw
jute which was purchared in Bihar
and other States. We are keeping
in close touch with the present situa-
tion and there is no cause for worry.
I would like to inform Shri Tantia
that very recently, the Indlan Jute
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Mills Association decided to unseal 3}

cent of looms. Only 10 per ceut
remain sealed and 2§ per
will be released. It will
consumption of raw jute
quantity end I hope Shri
ti Mishra also will have no
because there will be more
purchases in Bihar region

ERRY
el

]
1

Paper Mills in Madras Siate

. Shrl Damanl: Will the Minis-
of Commerce and Imdustry be
to refer to the reply given to
Starred Question No. 1657 on the 3rd
April, 1959, and state:

(a) whether negotiations have been
finalised for setting up small paper
mills in Madras State; and

{b) if so, the details thereof?

The Minister of Industry (8Bhri
Manubhat Shah): (a) and (b). One
scheme for the setting up of a paper
mill at Udamalpet, in Madras with a
capacity of 5 tons per day has been
licensed under the Industries Act
Their proposals for the import of
machinery required for the scheme are
under consideration of the Govern-
ment.

HIK

Shri Damani: May I know what 1s
the total requirement of capital and
what kind of paper 1s going to be
produced by this unit?

Shrli Manubhal Shah: This unit is a
small umit with a capacity of five to
ten tons per day For the present
the capital will be about Rs 20 to 30
lakhs.

8hri Damanl: May [ know how far
the cost of production of such a small
unit is comparable to the cost of pro-
duction of a bigger unit?

Shri Manabhal Shah: It 13 very
comparable. In some cases it will be
Jower for certamn varieties,

8bri Damani: May I &now whether
the Government 1s going to grant such
lLicences for erecting small units in
other Btates as well?

AUGUST 24, 1959
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Shri Manubbai Shah: Already we
hyve considered applications for 11
Uhits and we are going to encourage
More, provided the resources for the
Tyw material are there

Shri Damani: May I know whether
the Government is going to fix or re-
Syrve some quality of paper for such
Umits and earmark certain qualities
I5r higger units?

Sbri Manubhai Shah: This question

ly arses, because we do not want

fny sub-standard paper to be produc-

€d by any factory whether large or

Small In this case also the quality
Will be as mgid as others

Shri Ramanathan Chettiar: May [
Know whether any financial assistance
Wil be given by the Centre to the
Shall umits as 1n bigger umts?

Shri Manubhai Shab: There 15 no
9yestion of financial assistance except
@ little more liberal attitude in licens-
Mg We are trying to give them some
More tcchmical help and more and
Miore facilities for 1mport of plant and
Machinery

Shri Morarka: May I know the total
Number of schemes which have been
bmitted to the Government for ap-
Poval and how many out of those
themes have so far been approved
fnd what 1s the criterion apphed by
the Government in approving any
Stheme?

Bhri Manubhai Shah: As far as the
Shnall units are concerned, about 11
ave been approved Three to four
8re pending Actually, the criterion
today, as in all industries, 1s foreign
€xchange Therefore, we are trying
14 gee that in this country ltself we
Manufacture all paper machimnery I
8m glad to inform the House that we
8re moving towards the formation, an
the same wav as in the sugar industry,
Of a consortium of paper machinery
Manufacturers, So, within the next
two or three years, practically, big,
Thedium and small plants are to be
Manufactured in India,
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Shri Manubhsai Shah: I thought we
were on a different question. This 1s
Question No. 720 As far as this ques-
tron 18 concerned, four more factories
have been licensed The production
in the current year also has been
looking up very much, and within the
next two or three or four years we
will have surplus for export



3995 Oral Answers

Shrimati MaSda Ahmed: I find that
the reply given in the statement s
incomplete. Nothing has been men-
tioned in answer to parts (a) and (b)
of the question The answer covers
only part (¢) of the question. Will
the hon. Minister inform the House
regarding the first part?

Shri Manubhal Shah: It 1s already
mentioned. The shortage of giant
tyres particularly in the size 9.00-20
has been of a marginal mnature
Because of a little scarcity in this
particular size of tyres, some prices
at one stage did shoot up, but the
steps which we have already taken
have all kept the price and the ST.C,,
as ] said before the hon House last
week, is trying to import 100 thousand
giant tyres, The announcement itself
hag brought down the prices consider-
ably, and as soon as the stocks are
received, much more reduction n
prices will take place
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Shri Ajit Singh Sarhadi: May I know
what is the disparity between the pro-
duction in India and the total demand?

Shri Manubhai Shah: Our assess-
meat of shortfall is about 35 thousand
to 40 thousand tyres, but we are try-
ing to import 100 thousand tyres of
giant size or variety which has sub-
stantially depressed the current market
in regard to prices, and as soon as
the stocks arrive, further reduction
will take plaee

Shri Viswanatha Reddy: May I know
whether the tyre companmcs them-
selves have reconrmended to the Gov-
ernment or suggested to them a scheme
of rationing of tyres to all the
important consumers and if such a
suggestion has been made, may I know
what is the reaction of the Govern-
ment?

Shri Manubhal Shah;: The tyre com-
panies themselves have not made any
suggestion One of the users’ associa-
tion 1n Delhi did make a suggestion.
The suggestion is impracticable and
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widl also lsad to more trouble than
otherwise. The only way is to
ncrease the supply, which we are
doing.

Shri Daljit Singh: In view of the
fact that tyres are being sold at very
high rates, may I know whether
Government would consider issuing
permits for tyres for transport and
truck unions, to check this black-
marketing?

Shri Manubhai Shah: That 1s exactly
what we have swud m our import
policy, that if the organised operators,
particularly the State undertakings
which are many in the country, come
forward, we will give them direct
mmport licences, so that that part of
rising of prices 13 completely avoided

Shri Joachim Alva: Has the Minis-
try surveyed the pressing needs of
certain special areas ke Kashmir,
where tyres get worn out within three
monthg and where the vehicular traffic
1s very very high on account of our
defence needs” Has the Ministry done
anything to give relief to the lorry
consumers of tyres there, because they
cost them in the black-market Rs 1,500
as against Rs 300 actual price”

Shri Manubhai Shah: [ am glad the
hon Member has raised this pont
‘We have not received any particular
request from Kashmir We received
a request from Assam and we sent
them a good amount of tyres, which
relieved the situation there If we
find a similar situation exists in
Kashmir, we shall certainly be pre-
pared to send them more tyres

Sardar Igbal Singh: Is it a fact that
even the imported tyres are selling in
the black market?

Shri Manubhai Shah: That does not
anse here

Sardar Igbal Singh: May I know
whether the Ceats tyres imported in
this country are also selling in the
black market”

Shri Manubbal Shak: As 1 sad,
generally it is only & particular variety
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which every hon. Member knows as
a more popular brand and that 1s also
from tradition. I wmight say from
technical experience and analysis that
all the tyres made 1n India are of the
high quality As a matter of fact, in
one of the international surveys
recently the Indian tyres were report-
edly proved to be much more sturdy
because of the tropical climate in this

country as compared to other coun-
tries.

Shri C. K Bhaitacharyya: Mgy I
draw your attention to one fact, Sir?
Out of 21 questions answered today,
as many as 14 go to the Ministry of
Commerce and Industry. The result
15, that practically the Question Hour
15 monopolised by one Ministry and
questions relating to all the other
Mimstries practically go unanswered.

Mr. Speaker: It cannot’ be avoided
The Commerce Ministry 1s one of the
most 1mportant Ministries Our coun-
try i1s trying to progress industrially
and commercially So, if hon. Mem-
bers want time to be devoted for the
other Ministries, let them pass a reso-
lution and I will do that. As a
matter of fact, I am disallowing a

number of questions and trying to
restrict the number

Shri C. K. Bhaitacharya: My humble
suggestion to you, Bir iz that there
may be a better distribution of ques-
tions

Mr. Speaker: Wherever the Com-
merce Mimistry may be put, it wil
have the largest number of questions
on that day

12 hrs,

Ssorr NoTtick QuesTioN
Elections in Kerala

+
Shri Ram Krishan Gupta:
2, Shri Shree Narayan Das:
| Shri Harish Chandra Mathur:
Will the Minister of Law be
pleased to state:

(a) whether it is a fact that the
Election Commission of India have
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rectived any representation with
regard to the revision of electoral
rolls in the State of Kerala;

(b) if so, the nature of such repre-
sentations received;

{c) the decision taken with regard
to the revision of electoral rolls;

(d) how long it would take to com-
plete the finalisation of electoral rolls;

(e) whether the question of draw-
ing programmes for election in the
State has been considered; and

(f) if so, the nature of decision
taken in this respect?

The Minister of Law (Shri A, K.
8en): (a) Yes, Sir

(b) The representations were to the*

effect that all electoral rolls were un-
satisfactory ‘and should be thoroughly
revised before the general election 1n
the State 1s called.

(c) The Elecion Commission has
ordered that the electoral rolls of all
the constituencies m that State should
be intensively revised as expeditiously
as possible

{(d) It 1s expected that it would be
possible to complete this work by the
end of December, 1859

(e) It 1s too early to consider the
question of drawing up the programme
for election in the State.

(f) Does not arise

Shri Ram Krishan Gupta: May 1
know whether the different parties in
Kerala are being consulied in the
finalisation of the clection programme?

Shri A, K. Sen: Az | saud, the ques-
tion of election programme 1s a little
premature to consider at the moment,
In answer to part (e), I said that. It
is only after the rolls are finalised
that this question will be taken up

Shri Narayanankutty Menon: May
1 know whether it 15 not a fact that
the electoral rolls it most of the con-
stituencies in Kerala were drawn up
as far back as 1955 and whether all
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the parties in Kerals have demanded
intensive revision befors the slections
are conducted?

Shkri A. K. Sen: Yes; I think all the
parties have demanded that the elec-
toral rolls be revised as intensively ss
possible It transpires that in many
of the constituencles, scrutiny by
house to house check hag not beea
followed ever since 1952 or 1958.

Shri Jinachandran: May I know
whether there has been a suggestion
to introduce identity cards for the

voters?

Shri A. K. Sen: I do not think any
such suggestion has been made with
regard to Kerala

Shri B. C. Kamble: May I know
the grounds on which revision of
electoral rolls has been urged in the
representations?® -

Shri A. K. Sen: The ground 1s that

they are not perfect and there are
many errors in the electoral rolls

Shri Achar: May I know from whom
the main complaints have come and
the nature of the complaints®

Shrl A, K. Sen: From all the paities.

WRITTEN ANSWERS TO
QUESTIONS

Posls of Inspectors and Assistant
Inspectors

wr0e. J 8B R. C. Majhi:
709\ Shri Subodh Hansda:

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Unstarred Question
No 413 on the 25th November, 1959

and state:

(a) whether the posts of Inspectors
and Assistant Insectors of Mines are
stll lying vacant; and

{b) if so, the reason therefor?

The Depuly Minister of Labour
(Shri Abid All): (a) Yes, a number
of posts, :
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(b) Non-availability of sultable
candidates. The Scales of pay have
recently been revised and the posts
ave being readvertised.

Development Work in Kirtinagar

rity Affairs be pleased to refer to the
reply given to Starred Question No
1281 on the 16th March, 1958, and
state the further progress made so
far in completing the development
work in Kirtinagar Colony set up by
the Rehabilitation Housing Corpora-
tion”

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): All essential work except
a portion of sewerage work 1s com-
plete, The incomplete part of sewer-
age 15 likely to be completed by the
end of the current year.

Bristle Coir Fibre

*716. Shri Shivananjappa: Will the
Minister of Commerce and Indusiry
be pleased to state

(a) whether 1t 1s a fact that recent-
)y a bristle coir fibre expert studied
the condition of fibre in Mysore State
ond suggested ways and means of
fully utihming 1t, and

{b) if so, whether the Coir Bo=rd
has taken steps to utilize this fibre
for manufacturing purposes?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b) A
statement 18 given below

Statement

Government have no information
whether a bristle fibre expert studied
the conditions of fibre 1n Mysore Stote
However, a delegation appointed by
the Coir Board had made a study of
the possibilities of developing mattress
and bristle filbre industry in cocorut
producing States, mcluding Mysore,
and it had recommended the establ'sh
ment of pilot plants by the State Gav.
ermyeents in these States for the pro-

duction of bristle fibre. This sugges-
11on has been forwarded to the State
Governments for their consideration.

Ground Glass for Window Panes

*717. Shri Pangarkar: Wil the
Minister of Commerce and Indusizy
be pleased to state:

(a) whether any attempt has been
made to manufacture ground glass in
India for window panes,

(b) whether any foreign collabora-
tion has been sought therefor; and

(¢) if so, the nature of the scheme?

The Minister of Industry (Shel
Manubhal S8bhah): (a) to (c). The
manufacture of ground glass used
for window panes e, sheet glass has
been well developed in the country.
There are at present fou: factories
which manufacture sheet glass Two
of these firms are working with foreign
collaboration One new scheme for Lthe
manufacture of sheet glass m collabo-
ration with a foreign firm 1s under
consideration of Government

Salt Works on the Coast of Saunrashira
and Kuteh

*724. Shri Khimji: Will the Minis-
ter of Commerce and Indusiry be
pleased to state

(a) whether 1t 1s a fact that due to
severe gale, cyclonic heavy storm and
unusual high tide on or about the 24th
Muy 1959, the salt works on the coast
of Saurashtra and Kutch have suffer-
ed heavy losses;

(b) if so, the extent of such losses;
and

(c) whether any assistance from the
Salt Cess Fund in  the form of
subsidy snd/or loan is contemplated?

The Minister of Industry (Shri
Manunbhai Shab): (a) and (b).
Reports of such losses have been re-
ceived The extent of the losses s
being assessed

(c) It 1s ghe policy of Government
to grant relief 1n such cases by way
of grants and lomns, according to the
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crcumstances of the case, particular-
ly in cases of small salt works.
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Workers’ Health in Rayon Factories

"“{sm'r B. Vittal Rao:

Will the Minister of Labour and
Employment be plemsed to refer to
the reply given to Unstarred Ques-
tion No 127 on the 3rd
March, 19590 and state the {fur-
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to study the deleterious effect on the
health of workers in rayon factories?

The Deputy Minister of Labouwr
(8hri Abid All): It 1s for the State
Governments to implement the recom-
mendations.

The State Governments of Andhra
Pradesh, Assam, Madras and Uttar
Pradesh have agreed to incorporate
the draft Chemical Regulations in
their Factories Rules. The Govern-
ments of Madhya Pradesh and.Punjab
propose to do so as and when any
chemical works covered by the regula-
tions are established in those States.
Other State Governments are consi-
dering the matter.

The Delhi administration has already
amended suitably its Factories Rules.

Export of Primary Commodities

*732. Shri S8hree Narayan Das: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Starred Question No 537 on
the 3rd December, 19358 and state:

(a) whether there has since been
any marked improvement in regard to
prices of primary commodities export-
ed from India to other countries; and

(b) 1f so, the precise nature of im-
provement made?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandrs):
(a) and (b) No marked improve-
ment has taken place The export
prices of raw and dressed goatskins,
coir yarn, ginger, unmanufactured
tobacco and turmeric, have, however,
shown improvement during 1950

Villiers Colliery, Talcher
*733. Shri Panigrahi: Wil the

Minister of Labour and Employment
be pleased to state:

(a) whether the Villiers Colliery in
Talcher has started working;
(b) 1if so, since when;
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{¢) whether the arrears on account
ef dues have been peid to the workers,
and

(d) if so, the amount paid so far?

The Depuly Minisier of Labour
(Shrl Abid All): (a) Not yet

(b) Does not arise

{(c) and (d) A sum of about
Rs 73,200 on account of arrears of
wages and bonus was paid to the
workers as a result of persuamive
efforts of the Officers of the Indus-
trial Relations Machinery

Cuts in Hindl Films

*134. Shri C. K. Bhattacharyya: Will
the Minster of Information and Broad-
oasting be pleased to state

(a) whether cuts have been ordered
in some Hind: films on the ground of
obscene and objectionable scenes n
those films,

(b) whether certificates given by
the Central Board of Film Censors to
four of these fiims for Universal ex-
hibition have been ordered to be con-
werted to certificates for restricted ex-
hibtion (“adults only”),

{c) whether attention of the mem-
bers of the Central Board of Film
Censors has been drawn to these
orders, and

(d) whether the members of the
Board have been requested to be
more careful in future in approving
films and 1n giving them certificates
for unrestricted exhibition?

The Minister of Information and

Brosdcasting (Dr, Keskar): (a) to
(c¢) Yes, Sir

(d) It 1s proposed to have a talk
with the Board during its comng
meeting 1n Delhi regarding this ques-
tion

Supply of Footwear to Coal Mine
Workers

*735. Shri T. B. Vitital Rao: Will
the Minmister of Labeur and Employ-
meut be pleased to state

(m) the extent to which Para 824
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of the Award of the All Indm Indus-
trial Tribunal (Colliery Disputes)
regarding the supply of footwear to
coal mine workers drawing Rs 100
per month and less has been imple-
mented, and

(b) the steps Government propose to
take for effective implementation of
the same”

The Depuly Minister of Labour
(8hri Abld Ali): (a) 33,840 workmen
employed in coal mines have since
been supphied footwear, out of a total

number of about 2'85 lakhs entitled to
the same

(b) Appropriate action will be taken
concerning the employers, who have
not supplied footwear to workers,
who are willing to meet 50 per cent
cost thereof

Increase In the Rate of Contributiom
of Provident Fund

[ Shri N. R. Muniswamy:
+y3g. J Shri Vajpayee:
'Y Shri L, Achaw Singh:
Shri Anthony Pillai:

Will the Minister of Labour and
Employment be pleased to refer to the
1eply given to Unstarred Question
No 281 on the 6th August, 1959 and
wtate

(a) whether any difficulties have
been brought to the notice of Govern-
ment by the industries as to their in-
ability to increase the rate of provi-
dent fund contribution from 6} to
8-1/3 per cent, and

(b) whether any action hag been
taken to overcome those difficulties®

The Deputy Minisier of Labour
(Shri Abid All): (a) Yes

(b) The matter 15 under considera-
tion
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Broadeasts of Sanskrit Lessoms

*737. Shri Assar: Will the Minister
of Information and Broadcasting be
pleased to state:

(a) whether 1t is fact that there is
a demand from some institutions for
broadcasting lessons in Sanskrit from
All India Redio; and

(b) ‘11 s0, the reaction of Govern-
ment thereto?

The Minister of Information and
Broadeasting (Dr. Keskar): (a) Yes,
Sr

(b) At present Sanskrit lessons are
‘broadcast from the Madras, Tiruch,
Hyderabad and Vijayawada Stations
of All India Radio as part of their
sachool broadcasts, but in view of the
very limited audience for them 1t is
not at present proposed to start Sans-
krit lessons for the general listeners

Trade with China

*738. Shri Anrobindo Ghosal: Will
the Minister of Commerce and Indus-
try be pleased to state.

(a) whether 1t 18 a tact that the
mmports from Chine are increasing and
the exports are going down; and

{(b) if so, the reasons therefor?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):

(a) and (b) A statement 15 lad
on the Table of the House [See
Appendix III, annexure No 4]

Paper Mill in Rayagada (Orissa)

*739, Shri Sanganna: Will the Minis-
ter of Commerce and Industry be
pleased to state.

(a) whether 1t 12 a fact that per-
mussion has been accorded to set up a
paper mill in the Rayagada Taluk of
Koraput District (Orissa),

(b) if so, to whom the pernussion
has been accorded; and

(¢) what is the installed capacity of
the proposed paper mill?

Written Answers ool
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(b) M/s Straw Products Ltd., Cal-
cutta

(c) The plant machinery have yet 10
be installed but the capacity licensed
15 18,000 tons of paper and 21,600 tons
of pulp per annum

Manufacture of Drugs

*740. Shrimati Ila Palchoudburi:
Will the Minister of Commerce and
Indusiry be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to set up a Corpora-
tion for manufacture of drugs and
pharmaceuticals with Russian col-
laboration;

(b) if so, the brie! details of the
proposal; and

(c) when it is likely to be finalised?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). As
already stated in the House in reply
to Starred Question No. 7 on 3rd
August, 1858, Government have decid-
ed to proceed further with the setting
up of the drugs projecis. The ques-
tion of setting up a corporation %o
administer the drug projects is under
consideration.

Chawki system for the supply of Siik
Worm Seeds

*741, Shri Shankaralya: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the Cen-
tral 8ilk Board have decided to intvo-
duce the “Chawki” svstem of supply
of silk worm wseeds instead of the
seeds;

(b) what would be additional cost
of difference between the two systems
of supply of seeds; and

{c) whether any subgidy is givem
to the Co-operative Societies or sup-
pliers of Chawki in Mysore State?
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The Minisier of Industry (Shri
Msnubhal Shak): (a) Yos, Sir.

(b) Approximately Rs. 3 per 100
disease free layings.

{c) Not yet.

Gevernment Medical Stores Depots,
Madras and Bombay

o743, Shri Anthony Pillai:
Shri L Achaw Singh:
Will the Mimster of Labour and
Employment be plessed to state-

(a) whether any contrbutions to
the Employees’ Statr Insurance
Scheme were deducted from the
wages of workers employed m the
Government Medical Store Depots at
Bombay and Madras:

(b) whether they were subsequent-
ly refunded to all the employees on
their being exempted from the scope
of the Employees' State Insurance
Scheme, and

tc) 1if not, the reasons therefor?

The Deputy Minister of Labour

(Shri Abid Al): (a) Yes.

{b) Employees' contiil.utions in the
case of the Government Medical
Stores Depot, Madras were refunded
by the Depot to 1ts employees con-
cerned This amount was not receiv-
ed by the Corporation

(¢) The Government Medical
Siores Depot, Bombay, was gxempted
from the operation of the EBSJ1 Act
with effect from 31st March, 1957
Employees’ contributions for the
period prior to the date of exemption
were duly deducted from their wages
and paid to the Corporation. Binee
she Act does not permit such refunds
the relative ammount cannot be refund-
ed

BHADRA 2, 1881 (SAKA)
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Teoa Exports

148, {M F. C. Borooah:
Shrimati Mafids Ahmed:

Will the Minister of Commerece and
Industry be pleased to state:

() whether Government are aware
that there has been a fall mn tea ship-
ment by 50 million sterlings upto the
31st May, 1959 this year; and

(b) if so, the steps taken by Gov-
ernment to Arrest the fall in  tea
exports? *

The Deputy Minister of Comumeres
and Industry (Shri Satish Chandre):
(a) Exports of tea during the first five
months of 1950 were lower than those
for the corresponding period in 1058
by about 45'5 mullion lbe, Exports in
June, 1959 have however recorded an
increase of 35 million 1bs, over the
despatches made in the same month
in 1858
L ]

(b) In view of this improvement
in export trends, rehance ig proposed
to be placed on orthod>x export pro-
metion measures The earlier decline
18 attnbuted to seasonal factors, more
particularly of mnon-availability of
sufficient stocks of the quality com-
monly mn demand 1n the export
markets

Typewriters

Shri P. K Deo:
.“"{Shrlk. C Prodhan:

Will the Minister of Commeree and
Industry be pleased to state:

(a) whether typewriters are manu-
factured m India;

(b) if so, 1n which Janguage-scripis,

(c) the names of the firms which
rranufacture such tvpewnters, and

(d) whether any facihties have
been provided to any private indi~
vidua] for the manufacture of type-
writers in Oriya script?
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The Minister of Jmdwsiry (Shri
Manabhai Bhah): (a) Yes, Sir.

(b) and (c¢). In Finglish, Hindi,
Benguli, Tamil, Marathi, Gujerati and
Assamese, M/s, Remington Rand of
India manufacture such typewriters.

M/s. Godreyj & Boyce and M/s.
Rayala Corporation of India however
manufacture English Key Board type-
writers only.

~ (d) No scheme for the manufacture
of typewriters in Oriva script has so
far been received. But any of the
above mentioned manufacturers can
manufacture such typewriters, out of
their sanctioned capacity, if they o
desire.

Ooffee Cultivation in Andaman and
Nilcobar Islands

*745. Shri Dinesh Siogh: Will the
Minister of Commerce and Indastry
be pleased to state:

{a) whether Government have ex-
plored the poasibility of Coffee culti-
wvation in Andaman and Nicobar
Islands;

(b) if so, what is the result of the
invesgtigation; and

(¢) what action is being taken in
this regard?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir; in Andaman
Islands only.

(b) A statement is laid on the Table
of the House [See Appendix III, an-
nexure No. 51

An exploratory trial scheme has
ugmumwmmmd
Home Affairs at a cost not exceeding
Re. 1,381,700, Necessary action to
rocruit staf for implementing the
schmme is being taken by the Anda-
man Administration In  consultation
with the Ministry of Home Affairs.

AUGUST 24, 1980
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¥Yigyan Bhawen

"MI.MB.A.II‘H: Will the
Minister of Werks, Houstng and Sap-
Ply be pleased to state:

(a) whether it is a fact that the

(b) if so, whether 1t has been re-
paired;

(c) the amount spent on its repairs;
and J

(d) whether any action has
taken against the contractor for this
faulty construction?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) to (d). It is not a fact
that the main arch of Vigyan Bhawan
has cracked. At the time of the con-
struction in the main gate of the
building, the contractor bad used
marble of inferior quality, instead of
Italian green marble, as required
The shade and colour in various pieces
did not match. The work was, there-
fore, rejected and the centractor ask-
ed to replace the entire stone with
marble of correct agreed specifications.
On the failure of the contractor to
do so, the work is being executed at
his risk and cost by another contrac-
tor.

Autonomous Housing Board for Delhi

*741. Shri Kediysn: Will the Minis-
ter of Works, Housluy and Supply be
pleased to state:

(a) whether the suggestion made by
the Delu Citizeng Forum to set “ip
an autonomous Housing Board for
miving = fillip to housing activities n
the Capital has been considered by
Government; and

(b) if so, whether any decision has
been taken in this regard?

The Depufy Minister of Works,
Housing and Supply (Shri Amil K.
Chanda): (a) and (b) The suggestion
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made by the Forum has been noted.
It may take quite some time yet,
before a decision is taken in the
mistter,

Machinery Mannfacturers
tion, Caleutta

o748, Shrt A. K. Gopalan:
\ Shrimati Parvathi Krishnan:

Corpora-

Will the Minister of Cammerce and
Industry be pleased to state:

(a) whether it is a fact that the
Machinery Manufacturers Corpora-
tion, Calcutta has clogsed their factory
partially;

(b) if so, whether Governmeut have
taken any stepe to prevent its closure;
and

(c) if not, the reasons therefor?

The Minister of Industry (Shri
Manubkal Bhah): (a) to (¢). A state-
ment is laid on the Table of the
House. [See Appendix III, annexure
No. 8]

Pakistani Firing in Kashmir

(Shri P G Deb:
'749. ¢ Shri Raghunath Singh:
Shri Sarju Pandey:

Will the Prime Minister be pleas-
ed 1o state

(a) whether it is a fact that a
ruding party from Pakistan-occupied
Kashmir headed by one constable
Sikander Khan crossed the cease-fire
line on the 10th August, 1858;

(b) i =0, the action taken in the
matter;

(c) whether 1t is also a fact that
the party fired on the police post of
the Tithwal Area; and

(d) whether a protest ha.
made to the U.N. Observers?

The Deputy Minister of External
Affalrs (Shrimati Lakshmi Menon):
{a) On August 2, 1959 at about 00.45

been
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hours, a POK patrol led by head con-
stable hhnderfhmmhsdm
police picquet at Bandi, about 4 miles
South-east of Tithwal and about 900

{i:m’ on our side of the Cease-fire
e.

(b) and (c). On being challenged
by our sentry, the POK patrol opened
fire. Qur post also fired 2 rounds in
return, At this stage one of the POK
men was seen to fall down, In the
Morning our patrol which was sent
to search the area recovered one
rifle, five rounds and some blood-
staihed clothes from the gcene. At
1148 hours head constable Iskander
Khan who had been wounded in the
“Munter surrendered Almself and
was admitted to hospital. There were
no tasualties on our side.

(d) A cease-fire violation complaint
has peen lodged with the U.N. Field
Observer Team

Small.scale Industries

Shri R. C. Majhi:
*150. J Shri Subodh Hansda:
[ Shri 8. C, Samanta:

Will the Minster of Commeree and
Indystry be pleased to state:

{a) whether the two-man team of
French Experts has completed the
technical survey for setting up a
Centre for training Indian technicians
in the manufacture of precision instru-
ments essentially required for indus-
tria] development and for production
of prototypes for small-scale indus-
trieg:

(b)Y whether they have submitted
any report in this regard; and

{r) if so, the main features of the
report?

The Minister of Industry (Shri
Mapgbhat Shah): (a) to (c). The
report of the team has just been re-
ceived. It contains suggestions about
the type of production and training tv
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be undertaken at the centre and the
lines of collaboration with French
manufacturers. “The report is under
consideration.

Manufacture of Rubher Chemicals

Shri Subodh Hansda.

*
st Shri S. C. Samanta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the pro-
posal for the manufacture of Rubber
Chemicals has been approved by Gov-
ernment; and

(b) if so, the steps taken to set up
the factory?

The Minister of Industry (Shri
Manubhaj Shah): (a) and (b). A
statement is placed on the Table of
the House,

STATEMENT

A proposal from a private firm ior
"the manufacture of Rubber Chemicals
has been approved by Government
and a licence under the Industries
(Development and Regulation) Act,
1951 has been issued to the firm for
the manufacture of diverse types of
organic accelerators, antioxidants and
retarders for rubber industry. It is
expected that the firm would go inio
production by 1961 and that the re-
quirements of the country for these
chemicals would be met largely from
indigenous production thereafter.

Record of Mahatma Gandhi’s Life

[ Shri D. C. Sharma:
\ Shri Ram Krishan Gupta:

Will the Minister of Information
and Broadcasting be pleased to ref=r
to the reply given to Starred Ques-
tion No. 1491 <n the 26th March, 1959
and state:

*752.

(a) the latest position with regard
to the implementation of the scheme
of the All India Radio to record events

AUGUST 24, 1959
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connected with Mahatma Gandbhi's
lite;

(b) whether they have recorded ihe
events relating to Salt Satyagraha;
and

(c¢) if so, the details thereof?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) All
India Radio has completed and broad-
cast two documentaries as indicated
below:

(i) Documentary in English coved-
ing the South African phase
of the Mahatma’s life.

(ii} Documentary in Hindi cover-
ing Mahatma Gandhi's ficst
movement started in Cham-
paran.

A third documentary in Hindit
‘Woh Mahan Yug' covering ‘he
Mahatma’s stay in Sevagram Ashram
in Wardha is being completed foc
broadcast in the near future.

(b) Events concerning Salt Satya-
graha have not so far been covered.

(¢) Does not arise,

Enquiry into Dalmia Concerns

#*753. Shri Ram Krishan Gupta: Wi
the Minister of Commerce and Indus.
try be pleased to refer to the reply
given to Starrci Quastion No, 2308 o
the 8th May, 1959 and state:

(a)* whether th2 Coramission of Ir-
quiry appointed to invesiigate into thc
affairs of Dalmia concerns has sincc
completed the inquiry;

(b) if so, whether Government have
received the inquiry report;

(c) if so, the details of the findings;
and

(d) the nature of action proposed to
be taken in this regard?

The Minister of Commerce (Shri
Kanungo): (a) No, Sir.

(b), (¢) and (d). Do not arise.
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Ceramio Indusiry
*154¢ Shri Pangarkar: Will the

(a) whether 1t 15 a fact that there
1 a proposal to survey the Ceramic
Industry n Ind:a,

{b) if so, what 1s the object of this
survey, and

(¢) when 1t will be undertaken?

The Minister of Industry (Shri
Manubhal SBhah): (a) to (¢) A state.
meant 1s given below

STATEMENT

No special survey of the Ceramic
Industry 1s contemplated in respect of
umits 1in the large scale sector but
Development Wing re-assess, from
time to time as they do in the case of
other industries also the working
capacity of the Ceramic Industry with
a view to determining the trends and
quality of production for formulation
of the plans for future development of
the industry

In respect of units in the small
scale sector, a survey on Electrical
Porcelainware Industry has so far
been conducted in certain areas of the
country A survey of the Ceramic
Industry in the Small Scale Sector in
general may be made when surveys of
certain other industries which are al-
ready 1n hand are completed

Development of Eastern Districts of
ur

[ ~-m 8. M Banerjee
*155. { Bhri Jagdish Awasthi.
| Shri Bhakt Darshan:

Will the Minuster of Planning be
pleased to refer to the reply given to
Unstarred Question No 30887 on the
Sth May, 1959 and state.

{(a) whether the schemes for the
development of Eastern Districts of

BHADRA 2, 1881 (SAKA)
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Uttar Pradesh have since been finalis.
ed!

(b) if g0, what are those schemes,
and

(c) the progress since made in Lhe
direction of implementing them?

The Deputy Minister of Planning
(Shri 8. N, Mishra): (a) The Plannng
Commussion has conveyed its concur-
rence to the programme drawn up by
the UP Government against the cur-
rent year's special allotment of Rs 2
crores for the development of back-
ward areas including Eastern UP,
districts of Bundelkhand and the hill
districts

(b) A list of the schemes included 1
the programme 1s laid on the Table of
the House [See Appendix III, an-
nexur: No T}

(c) Information 15 not available

Transport of Raw Jute

+756 Bhri Keshava. Will the Mirus-
ier of Commerce and Industry be
pleased to state

(a) whether it 1» a fact that transi-
port bottle-necks have led to the can-
cellation of high priced contracts .o
raw Jute and

(b) 1f s0, what steps have been taken
to ensure adequate transport facili-
ties?

The Minister of Commerce (Bhry
Kannngo). (a) Government have
information to the effect that reported
cancellations of jute contracts were
due to transport bottle-necks

(b) Reasonably adequate transpoii
facilities have been provided for
movement of jute

Trade Commodities of othe couniries
passing through India
*757. Shri Bibbuti Mishra: Will the
Prime Minister be pleased io state

(a) the names of countries whose
external trade commodities pas-
through the Indian territories,
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(b) whether this trade is regulatea
by any agreement with the respectivc
foreign countries; and

(c) whether any benefit, financial or
otherwise, is derived by India for
giving passage to the trade commodi-
ties of other countries?

The Deputy Minister of External
Affairs (Shrimat]i Lakshmi Menon):
{a) Afghanistan and Nepal

(b) Yes

(c) There 1s no direct financal
benefit Such facilities are granted as
part of a wider trade or commercia!
agreement or in order to strengthen
friendly relations

Export of Sports Goods

orxq S Shri Bibhuti Mishra:
m“{ Shri Ajit Singh Sarhadi:

Will the Minister of Commerce and
Indusiry be pleased to state

(a) the position of export of sport-
goods during 1858-59 as against 1957-
58;

(b) whether there s scope for ex-
pansion of markets fo1 Indian spoit-
goods abroad, and

(c) if so, the steps taken in this r-
gard 1n 1959 (upto 31st July, 1959)”

The Deputy Minisier of Commerce
and Industry (Shri Satish Chandra):
(a) Sports goods worth about
Rs. 8,088,000 were exported during
1858-59 as compared to Rs. 10,28,000 in
1857.58. These figures do not include
the goods exported through pos*
parcel

{b) Yes, Sir,

(¢) An Export Incentive Schem:
has been put ipto op<ration from the
1st March, 1959 Manufucturers of
sports goods are permitted under the
scheme to import raw matenals upto
15 per cent. of the fob volue of ther
exports.
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Coutridbution t¢ Conl Mines Providest
Pand

Shri Kunhan:
*180.< Shri T. B. Vittal Rao:

Will the Minister of Labour and
Employment be pleased to refer to the
reply given to Starred Question
No 2153 on the 30th April, 1930 and
state:

(a) whether Government have since
assessed the lLability on the Coal In.
dustry if the Contribution to Coal
Mines Provident Fund is raised from
61 to 8-1|3 per cent;

{b) 1f not, the reasons therefor; and

(¢) whether Government contem.-
plate to exclude the Coal Industry?

The Deputy Minister of Labear
(Shri Abid AW): (a) The additiona!
financial burden may be of the order
of Rs 75 lakhs per annum

(b) Does not arise

(c) No
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Gorabari Area under Mines Act

*381 Sbri Mubammed Elias: Wil
the Minuster of Labour and Employ-
ment be pleased to state

{a) whether 1t 1» a fact that th
Gorabar: area 36 miles off Banke:
town m West Bengal has bee:
brought within the purview of th.
Mines Act for collecung stones to be
supplied to the Kangsabati Projec’,
and

(b) 1f so, whether measures 'a
heen taken to see tnail the contractur,
take necessary -afety measw.es fol
using explosives?

The Deputy Minister of Labour
(S8hr1 Abid Al). (a) and (b) Quar
ries in this area have not been bioughu
within the purview of the Mines Act
1952 Instructionc Thave, howev™
been 1ssued to e authorities conce .-
ed that precautions regarding blastiag
and use of cxplosn e~ laid down 1n the
Indiar Metalliferrous Mmes Reeula-
tions, 1928, should be observed by tue
contractors cngaged 1n guarry'ag
<tane
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Black Market in Photograpbic Goods

*76% Sbri Dinesh Singh: Will the
Minister of Commerce and Industry
he pleased to state

&
(a) whether Government are awaie
that there 1s a considerable black
market 1n photographic goods; and

(b) if so, what action 1s being taken
to check 1t?

The Minister of Industry (8hrl
Manubhai Shah): (a) and (b). Com-
plaints have been received regarding
the shoitage of these materials m the
market and thrrefore the import
policy 1s beimg 1Loralised from bhme
to time

Ajudhia Textile Mills

*764 Shri Radha Raman: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
to Starred Question No 311 on the
11th August, 1959 and state

{a) whether Government have since
taken any decision regarding the re.
opening of Ajudhis Textille Mills;

(b) if so, when the mull 1s hkely to
resume 1ts working, and

(c) the conditions which wall goverq
the resumpuon of its working?

The Deputy Mmister of Labour
(8hm Abid AM) (a) Yes

{(b) The Mill re opened on the 20th
August, 1059

(¢) The Central Government have
authorised M|s Karam Chand Thapar
and Brothers (Private) Lamuted under
section 18-A of the Industries (Deve-
lopment and Regulation) Act, 1951 to
take cver the management as Manag-
ing Agents
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Import of Streptomyein

*785, Shri P. C. Borooab: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether 1t is a fact that Indwa
has decided to buy 40,000 KG of
Streptomyein from the U.SA. and
Japan;

-
(b) if so, the price to be pawd; and

(c) whether any global tenders have
been called?

The Minister of Industry (8hn
Manubhai Shah): (a) Yes, Sir; the
actual quantity being purchased 13
50,000 kg

(b) About Rs 120 per kg on the
average.

(c) Global tenders were called and
orders have been placed on the parties
whose quotations were most favour.
able.

Rayon Grade Palp Mill

Shri Subodh Hansda:
Shri 8, C. Samanta:

*186. Shri Shivananjappa:
Shri Subblah Ambalam:
Shri Achar:

Will the Minister of Commerce and
Industry be pleased to state:

*(a) whether the project report of
the Japanese experts for the establish-
ment of a bamboo-based Rayon
Grade Pulp Mill has becn received:

(b) whether the report has been
sccepted by Government, and

(c) if so, the steps taken to imple-
ment the scheme?

The Minister of Industry (Bhri
Manobbai Shah): (a) The report is
stifl awaited.

(b) and (c). Do not arise,

AUGUST M, 1o
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167, { Shri Birendra Bahadur:

Will the Minister of Planning be
Pleased to refer to the reply given to
Starred Question No. 1393 on the 18th
March, 1950 and state the latest poai-
tion with regard to implementation of
the jand reforms policy in the various
Stategr

The Deputy Mimister of Planning
(Shpf §, N Mishra): A statement ie
Placed on the Table of the Lok Sabha
|See Appendix III, annexure No. 8].

Central Sait Board

*168. Shrl Ram Krishan Gupta: Whll
the Minister of Commerce and Indus.
try be pleased to refer to the reply
g£Ivtn to Starred Question No. 1372 on
the 19th March, 1059 and state:

(%) whether Government have or-
sidered the recommendation of the
Sal{ Commuittee for setting up of an
autynomous Central Salt Board; and

(b) if so, the nature of the decision
taken in this respect?

The Minister ot “Yndustry (Smr
Mahybhai Shah): (a) and (b). The
question of setting up an autonomsue
Central Board for Salt Is stll under
congideration, in consultation with the
State Governments,

Rental on Government Films

*169, Shri Bibhutl Mishra: Will the
Minyster of Information and Broad-
casting be pleased to state:

(4) whether any rentals are charged
by Government for films distributed
by the Films Division;

(h) if so, the total amount realised
during 1958-59;

(¢) whether any amount was realis-
ed from foreign companies;

i Q) if so, how much; and
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‘ {e) how does this rental compare
with the rate charged by commercial
firma?

The Minister of Information ana
Broadcasting (Dr Keskar): (a) Yes,
Sir,

(b) Rs, 36,18,112'41 nP. "~
(c) Yes, Sir.
*d] Rs. 516°64 nP.

(e) Comparison 15 not possible as
newsreels and documentary fllms are
not distributed on commercial basis
by any private firms in India

Accommodation for Government
Employees in Delhi

1377. Shri Ram Krishan Gupta: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) total number of Government
employeces who have been provided
with residential accommodation since
1st April, 1959 in Delhi so far;

(b) total number of Government
employees to be provided with resi-
dential accommodation during the re-
maining period of 1959-60; and

(c) total number of Government
employees on the waiting list at
present?

The Minister of Works, Housing and
Supply (Shri E. C. Reddy): (a) 744.

(b) 2,226,
(c) 38,464.

Production of Khadli in Bombay

1379. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the quantity of khadi produced
in Bombay State in 1858 month-wise;
and

(b) the steps taken or proposed to
be taken to increase the production?

The Minister of Industry (Shri
Manubhal Shah): (a) and (b). A
staterment containing the required in-

formation is laid on the Table of the
House. [See Appendix III, annexure
No. 9].

Industries In Bombay Siate

1380. Shri Pangarkar: Wil the
Minister of Commerce and Indusiry be
pleaged to state:

(a) the names of the industries on
darge-scale basis that the Central
Government have directly set up in
Bombay State during 1858-59;

(b) what is the total amount in-
vested in these projects; and

(¢) whether the financial aid has
been given as grant or loan?

The Minister of Industry (Shri
Manubhai Shah): (a) The Central
Government did not directly set up
any large scale industries in the Bom-
hay State during 1958-59.

(b) and (c). Do not arise in view
of (a) above.

Allotment of Lunga Land to Displaced
Persons in Tripura
1381. Shri Dasaratha Deb: Will the
Minister of Rehabilifation and
Minority Affairs be pleased to state:

(a) the total acre'age of Lunga land
allotted to each of the displaced per-
sons who have been recently re-
habilitated in the following Rehabili-
tation Centrus of Tripura:

{i) Simra Chhra R. C., Sadar,
(ii) Ganda Basti R. C., Khowai,

(iii) Krishnapur R. C, Khowai,
. and

(iv) Nripendra Nagar R. C., Sadar;

(b) whether this acreage of Lunga
land can maintain an agriculturist for
six months in the year; and

(¢) if not, whether the Tripura Ad-
ministration proposes to allot more
Lunga land to the displaced persons
rehabilitated in these Centres?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) The average total
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holding per family in these Rebabili-
tation Centres 1z 3 acres of which the
approximate area of lunga land ir as
follows:

{i) Simma Chhurs 0 17 acre
{») Genda Basta o By ,
(md) Krssnnapur o8 ,
{sv) Nnpendranagar 0 50 ,

(b) The total holding 15 conmdered
sdeguate to mantan s famuly

(e) Does not arise

Indian Foreign Servies

1382 Shri Dinesh Singh: Will the
Prime Minister be pleased to state
how many persons not belonging to
the Indian Foreign Service and Indian
Foreign Service Branch (B) have been
appomted since January, 1958 to posts
under the Minustry of External Affairs
excluding Heads of Missions?

‘The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): There are 16 such persons
A statement showing their names and
designations along with their dates of
appointments 18 gl «d on the Table
of the House [See Appendix III
annexure No 10]

UN Plane with Indian Soidiers

1383 Shri P. G Deb* Will the Prime
Ministes be pleased to state

(a) whether 1t 1s a fact that a UN
Plane force-landed on Israel Term-
tory on the 18th May, 1959 carrying
Indmn soldiers,

(b) whether there were any casu-
alties and -

(c) 1if so, the details of the incident?

The Prime Minister and Minister of
External Affairs (Shrli Jawaharlal
Nehru): (a) to (c) It 15 understood
that on the 18th May, 1959, a plane be-
Jenging to a commercial airline, which
was cxrrying UNEF personnel  in-
cluding two Indian officers and ten
Indian other ranks who were proceed-
ing to the leave centre at Beirut, was
forced to land at Lydda airport in

Industries in Andhra Pradesh

1384 Shri M V. Krishna Rao: Will
the Minuster of Commerce and Indus-
try be pleased to state the new in-
dustries proposed to be established in
Andhra Pradesh during the last two
years of the Becond Five Year Plan?

The Minister of Indostry (Shri
Manubhal Shah): A statement giving
the available information 1s placed om
the Teble of the House [See Appen-
dix IIl, annexure No 11]

Slum Clearance Division

1385. Shn Ram Krishan Gupta: Will
the Minister of Works, Housing and
Supply be pleased o state

(a) whether the scheme for the
establishment of a slum clearance
division to administer the slum areas
m Delhi has been finalised, and

(b) if so, the details thereof?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K
Chanda)- (a) and (b) The Municipal
Corporation of Delh1 has approved a
proposal for the setting up of a
Division headed by a Deputy Munici-
pal Commissioner for dealing wath
the slum clearance/improvement work
in Delhi  The Division will be staffed
by the requisite administrative, su-
pervisory, ministerial and non-minis-
terial  establishment, as and when
necessary

Indian Officers in UN Agencies

1386 Shri Inder J Malhotra: Will
the Prime Minister be pleased to
state

(a) the number and namres of the
officers who are at present on depw-
tation with the various agenciss of
the United Nations,
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TO) o Burstion o thedr deputation
hriod; anl

{c) the procedure generzlly adopt-
od in the selection .of such afficers?

The Prime Minister and Minister of
External Affairs (Bhri Jawsharial
Nehru): (a) and (b). The information
is being collected and will be furnish-
wd s soon as poasible.

(e) Normally, the Bureau of Per-
sormel of the United Nations maintains
records of applications received from
various persons and tries to recruit
suitable people for vacancies as and
when they occur. Indian officials who
wish to apply for posts in the United
Nations can do so with the permission
of the authorities under whose ad-

offered to any one of the Indian offi-
cials, he has to obtain the permission
of the Government before he can
accept it. At that stage the terms
and conditions of service are scrutini-
ged both by the officer concerned as
also by the Government

In special circumstances, the United
Nations may also approach the Gov-
ernment of India for specific recom-
mendations for particular appoint-
ments. In such cases, the Government
‘makes the recommendation after con-
sulting the various authorities con-
cerned

Nagas

1387 Shri N. M. Deb: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that the
Nagas of Burmese Frontier Region
have joined with the so called Indian
Nagas to form a movement for com-
mon land for Nagas; and

(b) if so, Government's
thereto?

The Prime Minister and Minister of
Extormal Affalrs (Shei Jawaharial
Nehru): (a) We have no information.

(b) Does not arise.

reactions

(b) if so, at what stage the proposal
stands; and

(o) the reasons therefor?

The Deputy Minister of Labour
(S8hri Abid All): (a) to (c). There is
no such general proposal. There is,

Relief Scheme cannot immediately
bear the burden of provident fund
contributions and that they should be
exempted from the operation of the
Employees Provident Funds Act.

Bulldings Projects Team on Industrial
Estate

1389. 8hri Ram Krishan Guptin: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Unstarred Question No. 3408
on the 24th April, 1959 and state:

(a) whether Government have con-
sidered the report of the Buildings
Projects Team on Industral Estate;
and

(b) if s0, the nature of the decision
taken?

The Minister of Industry (Bhri
Manubhai Shah): (a) and (b). The
suggestions of the Team regarding
planning and designing of Industrial
Estates have been communicated . to
the State Governments and the
National Small Industries Corporation.
As in the past, also in the future de-
signing and planning of Industrial
Estates, the suggestions of this team
and various other expert bodies are
being kept in view.
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Emdusivial Training Instituie n

. Manipur

1380. Shrl Ram Krishan Gupta: Will
the Minister of Labour and Employ-
ment be pleased to state the nature of
steps taken s0 far in seiting up an
Industrial Training Institute in Mani-
pur?

The Deputy Minister of Laboar
{Bhri Abid All): Tramning has been
started in some of the trades at the
Adimjati Technical Institute tempor-
arily with effect from March, 1959
till new buildings are constructed.
Administrative approval for construct-
wn of buildings at an estimated cost
of Rs. 7'71 lakhs has already been
issued. Quotations have been invited
by the Administration for purchase of
tools and equipment and action is also
being taken by them for the recruit-
ment of the staff

Panjab Circuit House in Delhi

1391. Bhri Ram Krishan Gupta: Will
the Minister of Works, Housing and
Sapply be pleased to state:

{a) whether 1t is a fact that the
Punjab Government have asked the
Government of India to release some
land in Delhi formerly owned by the
Nabha State for construction of a Cir-
cuit House at Delhi; and

(b) if so, the nature of the decision
taken by Government in this regard?

The Minister of Works, Housing and
Supply (8hri K. C Reddy): (a) Yes

(b) The matter 1= under conmder-
ation

Praga Tools Corporation

1see J Shrl B. C. Maghi:
 Shri Ssbodh Hausda:

Will the Miruster of Commerce and
Indusiry be pleased to refer to the re-
ply given to Starred Question No 48
on the 13th February, 1950 and state
whether the Central Government have
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since investad money as shavebolders
m the Praga Tools Corporation Iad.,
Hyderabad?

The Minigter of Industry (Shei
Mannbhal Shah): Yes, Sir.

Immigrants from West Pakistan

1393. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) the total number of immigrents
from West Pakistan during 19859 so
far; and

{b) how do these figures compare
with those of 10858 (corresponding
period)?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) 2013 migrants entered
India from West Pakistan during the
period from 1st January to 30th June,
1959

(b) 2541 mugrants entered Indwma
from West Pakistan during the period
from 1st January to 30th June, 1858

Import of Raw Film

1394 J Shri D, C. Sharma.
" 3\ Shri Pangarkar:

Will the Minister of Commerce and
Industry be pleased to state .

(a) what 1s the total quantity of
raw film imported during the first half
of 1959, and

ib) how much of it has been im-
ported by the State Tradmng Corpora-
tion on rupee account”

The Minister of Commerce (Shri
Kanungo): (a) The total quantity of
raw films imported during January-
May 1959 was 12,50,33 000 feet Figures
for the month of June, 1959 are not
yet available

(b) 5,08,50,000 feet This fgure
includes State Trading Corporation’s
imports on rupee acount during June,
1950 also
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Pakistani Visitors to India

Shri D. C. Sharms:
i {sm Raghunath Singh:

Will the Prime Minister be pleased
to state

(&) the number of Pakistan
nationals who over-stayed in India
even after the expiry of theiwr wvisas
during January to Jur-~, 1959, and

(b) the number of cases in which
visas of the Palustany wisitors were
extended during the above period?

The Prime Minpisier and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) 63,316 Palustan) nationals
overstayed the validity of their visas
during the period from Ist January,
to 30th June 1959

(b) 23,528 Pakistan) nationals were
granted extension of their stay mn
India during the same period

Steamer Service between Goa and
Bombay

1386 Shri D. C Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Unstarred Question
No 1481 on the 6th March, 1859 and
state the further progress made to
start steamer service between Goa
and Bombay”

The Prime Mimster and Manister of
External Affairs (Shri Jawahbarlal
Nebru): There ha« heen no furthe:
development

Production of Truicks and Buses

1397. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state

(a) the number of trucks and buses
produced in the country durng the
year 1959, so far (unit-wise),

(b) the proportion of components

produced indigenously and used by
the different umts
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(e) the sets of components for tiucks
and buses for which licences were
1ssued for imporis to different umts
during the year 1059; and

(d) the target, 1 any, fixed for
different units for the manufacture of
buses and trucks during 19397

The Minister of Industry (Bhri
Manubhai Shah): A statement 18 laid
on the Table of the House. [See Ap-
Appendix III, annexure No 121

Kerala State Trading Cerporatiom

1388, Shri D. C. Sharma:
Shri Vidya Charan Bhukia:

Will the Minister of Commeérce and
Industry be pleased to refer to the
reply given to Unstarred Question
No 2151 on the 19th March, 1858 and
state the latest position with regard
to the proposed Kerala State Trading
Corporation?

The Deputy Mimster of Commerce
and Industry (Shri Satish Chandra):
Details of the proposal are still under
discussion

Wage Maps

Shri D. C. Sharma:
lm{smmxmem

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Unstarred Question
No 066 on the 26th February, 1959
and state the further progress made a0
far 1n drawing up experimental wage
maps fer Bombay and Kanpur?

The Deputy Minister of Labour (Shri
Abld Ali). On account of non-avail-
abiity of switable wage data for
compiing expenmenial wage maps
for Bombay and Kanpur the Steering
Group on wages, which 1s incharge of
the work has decided to defer the
matter til] the data from the Wage
Census Scheme of the Labour Bureau
become available
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‘Nitokheri Townihip
100, Shrl 'D. C. Stharma: Will the
Minister of Eehabliitation and Mine-
rity Affairs be pleased to state:

(a) the total loan and grants given
to Nilokher: Township under different
heads during 1858-58, separately,

(b) whether the grants have been
utihsed m full; and

(c) the loan and grants proposed to
be given during 1959-807

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): A statement 1s laid on the
Table of the House. [See Appendix
III, annexure No 13]

Indians Employed in Shanghai
Municipal Police

1401, {mm D. C. Sharma:
Shri Ajit Singh Sarhadi:

Wil the Prime Minister be pleased
to refer {o the reply given to Starred
Question No. 218 on the 13th February,
1959 and state

(2) whether any further progress
has since been made with regard to
the realisation of amounts due to the
Indian nationals who were in the
employment of the Shangha: Municipal
Police and other authorities in China;
and

(b) if so, what*

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehra): (a) and (b) No, Sir Thers
has been no further progress

“india 1938” Exhibltion

1402. Shri Ram Krishan Gupta: Will
"Mihister of Commmerce and Indus-
De pleased to refer to the reply
¢én to Starred Question No 1236 on
18th March, 1859 and state at what
ptands the proposal to set up a
‘Peritianent exhibition at the mght
where the “India 1958” Extubition was
held?

&7
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1403. Shri Ram Krishan Gupta: Wil
the Minister of Commerce and Indus-
fry be pleased to refer to the reply
given to Starred Question No 367 om
the 18th February, 1959 and state:

(a) whether the contract for Imdo-
Japanese Foundry and Light Engineer-
ing Centre for Calcutta has since been
negotiated;

(b) if s0, the main terms of the
contract, and

{r) when the Foundry iz to be set
up?

The Minister of Industry (Shri
Manubhal Shah): (a) No, Sir.

(b) ard (¢ Do not arnse

State Sericulture Research Stations

1404. Shri Ram Krishan Gupfa: Will
the Minister of Commerce and Indus-
try be pleased to state at what stage
stands the question of taking over the
existing State Sernicultural Research
Stations by the Central Silk Board®

The Minister of Industry (Shei
Mangbhai Shah): There are three
regional sericultural research stations
m existence at Channapatna, Titabar
and Chaibasa run by the Governments
of Mysore, Assam and Bihar respec-
tively

In June, 1958 the State Governments
of Mysore and Asitm were adfredsed
by the Central 81k Board in order to
elicit their views with regard ‘to the
question of taking over the serletil-
tural research stations establishéd by
them The Government of Bihar was
not addressed as the Research Bfation
at Chaibasa has been established only
recently

The Government of Mysore have
agreed to hand over the Sericultural
Research Institute at Channapatna on
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cartain conditions whith are under
whapiteration of ‘the Bolird. The Gov-
wnment of Assem do not seem to
favour the proposal

Pro@iuction v Cycle Tyres and Tubes

‘1488, Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indas-
try de pleased to state:

(a) whether India has become self-
sufficient by now in the production of
tyres and tubes for cycles; and

{b) if not, the steps proposed to be
taken to make the country self-
suffictent in this respect?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). A
statement is laid on the Table. [See
Appendix III, annexure No 14.]

Employment Patitern Survey

Shri Ram Krishan Gupta:
1406. 9 Shri D. C. Sharma:

Will the Munister of Labour and
Employment Le pleased to refer to
the reply given to Unstarred Question
No. 681 on the 23rd February, 1859 and
atate:

(a) whetha- the Employment
Pattern Survey conducted by the
Delhi University in collaboration with
the Ministry of Labour and Em-
ployment and Planning Commission
has since been completed; and

(b) if so, what are their findings®

The Depuly Minister of Labour
(Shri Abld All): (a) No

(b) Does not arise.
Nativosl Bullding Council

1497, Shri Ram Krishkan Gupta: Will
the Minister of Works, Housing and
Supply be pleased to state:

(1) the nature of the decisions
ti%en afid recommendations made at
‘the theefing of the National Building
Colineil héld at Néw Delhi during
February, 1059; and
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(b) flie niture of the técommendsa-
tions which the Government have
accépted?

The Minister of Works, Housing and
Supply (Shri X. C., Reddy): (s)
Copies of the Resolutions adopted by
the Council have been placed in the
Parhament Library. [Placed in
Lidrary, See No. 690°61R W882 J».)

(b) Governmcnt have accepted all
the recommendations, except those
contained in Resolutions Nos. 2 and &
which are under consideration.

Samadhl of Mahaima Gandhi

1408. Shri Ram Krishan Gupia: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether the cracks which
appeared in the S8amadhi of Mahatma
Gandhi at Ra)gliat in Delhi have been
repaired; and

(b) 1f not, the reasonsg therefor?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) and
(b) To remove the cracks, grouting
wag first resorted to, but without any
appreciable improvement to the sur-
face. As a short-term remedy, the
Samadhi was then replastered earlier
this year. The replastered surface is
now keeping Letter, though one or
two hair cracks have appeared again.
According to technical advice, such
hair cracks are unavoidable in
exposed plasiered surfaces. Permanent
improvement will be made when the
Samadhi is paved with stone h
sccordance with the new design
approved for tha Samadhi as a whole.

Commiites on Sub-Scll Water Level
in Delbi

1409. r“l‘i Ram Krishan dm:
 Shri D. C. Sharma:

Will the Mimster of Works, Hous-
ing and Supply be pleased to refer
to the reply given to Starred

Ques-
tion No. 330 on the 13th February.
1839 and gstate:

(a) whether the Ad Hoc Committee
on sub-soil water level in Delh: has
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«ince submitted its final report;

(b) if so, what are their recommen-
«tations; gnd

(c) the action taken thereon?

The Minister of Works, Housing
and Sapply (Sbri K. C. Reddy): (a)
Yes. A copy of the report is available
in the Parliament Library. [Placed
m Library. See No. 551:49R J9.]

'(b) The main recommendations of
ihe Ad hoc Committee are:

(i) Improved surface drainage,

(ii) Economy 1n use of unfiltered
water for lawns.

{1ii) Sinking of tube wells for
pumping out subsoil water
and laying of porous pipes
under ground in suitable
areas for collecting subsoil
water.

(¢) The steps, so far taken are as
Hollows:

(i) A study of the existing storm
water drainage system has
been completed and a scheme
has been prepared for improv-
ing the drainage system

«li) A scheme has been prepared
for introducing parrot type
sprinklers for watering lawns
with a view to economising in
the use of unfiltered water,

i) 16 tube wells have been sunk
in the badly affected areas
and pumping of water is in
progress. A scheme has also
been prepared for the prowi-
sion of 287 more tube wells
in moderately affected areas.

{iv) A line of porous pipe drain
has been laid in the Central
Vista as an experimental
measure to collect sub-soil
water. A complele scheme
has also been prepared for
four such porous-pipe drains
in that ares.

AUGUST 24, 1980
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Gerowan Assels in Indla

1410, Bhri Ram Erishan Gapta:
Will the Minister of Commeres and
Industry be pleased to state:

(a) whether Goyvernment propose to
enter into negotiations with the Gov-
ernments of West and East Germany
for the disposal of the German assets
confiscated in India during World
War II; and

(b) if so, what progress has so far
been made in this respect?

The Minister of Commerce (Bhrl
Kannngo): (a) No. India being a
signatory to the Paris Agreement on
German Reparations, cannot, by vir-
tue of the provisions of that Agree-
ment, enter into any formal negotia-
tions with the Governments of the
East and the West Germany for the
disposal of the German assets con-
fiscated in India during World War
1L

{b) Does not arise
Export of Cement

1411. Shri Bam Krishan Gupta: Will
the Minister of Commerce and Im-
dustry be pleased to state:

(a) the steps taken or proposed to
be taken to introduce Indian cement
into the neighbouring markets of
South East Asia and West Africa; and

{b) the result of the steps taken so
far?

The Minister of Industry (Shri
Manubhai Shah): (a) Export of
cement 1s being handled by the State
Trading Corporation, The State
Trading Corporation 15 in Constant
touch with Indian Trade representa-
tives in the neighbouring countries.
The State Trading Corporatin has also
authorised one of the cement pro-
ducers tp actively explore export
possibihties by personal visits to the
neighbouring countries.

(b) A statement showing the exports
of cement made upto the end of July,
1959, is lsid on the Table of the
House. [See Appendix III, annexure
No. 15].
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Copper-ware Industry

Minister of Commerce nl Industry
be pleased to state the steps taken or
proposed to be taken to encourage the
copper-ware Industry in India?

The Minister of Industry (Shri
Marubhal Shak): The existing capa-
city in the country for the production
of copper-ware 18 considered to be
adequate to meet the demand. Due
to shortage of copper which has to be
mainly imported, setting up of new
undertakings under the Industries
(Development and Regulations) Act
for the manufacture of copper-ware
13 not encouraged Consistent with
the limited supplies of copper, suit-
able allocation of raw materials 13
made to existing units

Fifteenth World Publishers' Session

1413. Bhri Raghnnath Singh: Whll
the Prime Minister be pleased to state
whether India had participated in the
Fifteenth World Publishers' Session
held in Vienna?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nebru): The Government of India was
not mvited to this Congress How-
ever it is understood that the follow-
ing four personc attended the Con-
fress:

Name Astoatation
resented
1. Shn Rem Lal a1 Messrs, Atma Ram
& Sons
2. Knshna Chander  Messrs. Hind: Pra-
Beri charak Pusrakalya

3 Shyam lal Gupta Not known
4. Rajendra Gupta Not known.

Export of Manganese Ore by State
Trading Corporation

1414. Bhri Panigrahi: Will the
Minister of Commeree and Industry
be pleased to state:

(a) what was the total order placed
by the State Tradmg Corporation for
Meanganese ore for export in  1988-58
in the States of Bombay, Mysore,
Andhrs, Orissa and Bihar; and
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(b) how much of this has been ex-
ported, so far?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). The major manganese
mining areas fall in more than one
state and precise information about
the quantity supplied from each state
15 not available. Purchases are not
made by the State Trading Corpora-
tion on a state-wise bass,

Foreigners Coming to India

1415 Shri Raghunath Singh: Wil
the Prime Minister be pleased to state:

(a) whether the organisations and
individual who are inviting foreign-
ers to wvisit India are consulting the
Government of India; and

(b) if not, action taken by Govern-
ment to ensure that invitations “are
not given without obtaming their prior
approval®

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehrm): (a) apd (b) Instructions
have been issued from time to time
by Government, to cultural organisa-
tions and sports bodies to the effect
that invitations to foreigners to visit
Ind:ia should be 1ssued only after con-
sulung the Government of India.
There 1s, however, nothing to prevent
private bodies or individuals from
extending invitations to foreigners
without such consultations. In such
cases, however, it 13 opsn to Govern-
ment, wherever they consider #t
necessary, to withhold authorizations
for visas or other governmental
facilities

Hindustan Machine Tools Faclery

Shri Assar:

Shri Vajpayee:
7 Shri H. N. Mukerjoe:

| Shri Wodeyar:

Will the Prime Minister be pleased
to state:

(a) whether 1t 15 a fact that the
Swiss Government have lodged a pro-
test against the Prime Minivter's

1416,
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spbech ubotst Hindustan actkrivg Tools
Factory, Bangalore; and

1) 70, the reaction &f Govern-
wamit thereto?

The Prime Minister and Minister of
Exiernal Affairs (Shrl Jawabarial
Nehru): (a) The Swiss Ambassador
in New Delhi drew the attention of
the Ministry of External Affairs to
certain reports of a speech made by
the Prime Minister on the 11th May
1839 at a confidential Party meeting
The Ambassador said that the re-
arks, if true, were likely to create
the impression that India did not
have a high opinion about Swiss
4echmicians.

(b) The Ambassador was told in
reply that the Prime Minister had laid
stress on the great progress made by
the Hindugtan Machine Tools Factory
under Indian management. He had
congratulated the wmanagement and
workers on this success and had point-
ed out that previously progress had
bean much slower. He had not criti-
¢ised the Bwiss technicians, The as-
-distance of these technicians had been
wubstantial and had been appreciated
By s

Experimental Buildiugs

1417. Shri M, R, Krishna: Will the
Minister of 'Works, Housing and Sup-
ply be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to construct a
large number of experimental build-
ings in the country;

(b) if so, which are the Btates
‘where these experimental buildings
will be constructed; and

{¢) the types of buildings to be
constructed and their cost?

The Minister of Works, Housing and
Supply (Shri X. C. Reddly): (a) The
matter is under considevation How-
ever, some work has already been
done in this connection on a smali
scale

(b) and (c). A statement is laid on
the Table, [See Appendix TII, an.

nexure No. 18]
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Recovery 81 "Expiséives in Dimager

1418, Shrimxti Mafida Ahmed: Wi
the ‘Prime Minister be pleased to state:

(a) whether it is a fact that deto-
nators of highly explosive nalure wese
recovered from a hotel in Dimapar;
and

(b) if so, the action taken in the
matter?

Tht Prime Minister and Minjster of
Externa) Affaizs (Shri  Jawaharial
Nehru): (a) Yes, §38 detonators were
recovered from the house of one
Bohanlal Jain of Dmapur Eazar ok
8-6-1959.

(b) A case under the Fxplosive
Substance Act, 1908, has been register-
ed.

Domestic Servants in Delhi

Pandit Munishwar Dutt
1419, { Upadhyay:
Shri M. L Dwivedi:

Will the Minister of Labour asd
Empleyment be pleased tn stote:

(a) whether it is a fact that a large
number of domestic servantis give
fictitious names to their employers
and the police when held up fo: some
offence; and

(b) the total number of demestic
servants 1n Delhi?

The Deputy Minister of Labour
(Shri Abid AH): (a) Yes Some
domestic servants give fictitious names.

{(b) The information 1s not awvail-
able.
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Ration for Tea Plantation Workers

1423. Shri Dasaratha Deb: Will the
Minisier of Labour and Employment
be pleased to state

(a) the names of tea gardens which
supply ration at subsidiced price to
the garden laboursrs in Tripura;

{b) the names of gardens which deo
not supply such ration at subsidised
rate, and

(c) the steps taken bv the Tripura
Administration to secure subsidised
ration for the labourers cf these gar-
dens?

The Deputy Muister of Labour
(Shri Abld All): A ststement 12 laid
cn the Table of the House [See Ap-
pendix III, annexure No 18],
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Bouus for Workers of Tea Gardems

1424, Shri Dasaratha’ Deb: ‘Wil
Minister of Labour and
be pleased to state:

(a) whether the tea gardens of Tri-
pura are paying any brous to wor-
kers for the last three years; and

(b) it not, the steps taken by the
Tripura Administration to see that
such bonus is paid as early us pos-
sible?

The Deputy Minister of Labour
(Shri Abid All): (a) Nr.

(b) A proposa] indicat'ng the quan-
tum of bonus for 1856 has b=en sent
to the employers’ and the workers'
organsations. Theiwr acceptance s
awaited—To consider the question of
payment of bonus for 1¥57 and on-
wards to the workers in  the tea
gardens of Assam, West Bengal and
Tripura, a Commttee har been set up
by the Government of India. The
Zommittee has not so fa. taiken any
final decision in the matlter Its next
meeting 15 expected to h held short-
Iy

Import Licences

1325. Shri Pahadia: W:l] the Minis-
ter f Commerce and Industry be
plea.ed to state:

(a) what are the items covared by
the Open General Licenre 1ssued dur-
ing the last six months of 1959; and

(b) what 1s the total cost of these
mmported items?

The Minister of Commerce (8hri
Kanungo): (a) Presumably the
Hon'ble Member is referring to the
first six months of 1959. The follow=-
ing are the items which were cover-
ed by O.G.Ls during that period:

(i) Free gifis of books upto the
value of Rs, 250|- in favour
of individuals or nstitutions.

(li) Bonafide samples or adver-
tising matter, supplied free of
charge, not exceeding Rs 250
in c.if. value in one consign-
ment excepting vegetable

AUGUST 34, 1089 °
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soeds, falling under 8, No.
34/IV of the Import Trade
Control Schedule.

(1) Goods supplied free of charge
in replacement of goods pre-
viously imported, which have
been found to be defective os
otherwise unfit for use.

{1v) Samples and advertising
rgaterials upto the value of
Rs. 500 are allowed clearance
by the Collectors of Customs
at their discretion without
import licence.

(v} Fish and raw skins of hzards
and reptiles. From 1st April
1859 1mport of all other types
of raw or salted hides and
skins was also permitted.
This 1lem apphed to Pakis-
tan only.

(b) About Rs 561,000 from
January to March 1959 Infoimation
beyond March 1959 1s not yet avail-
able

Manipuri Handloom Products

1426. Shri L. Achaw Singh: Wil
the Minister of Commerce and In-
dustry be pleased to sta‘e:

(a) whether there 15 any organisa-
tion for the sale of the Manipun
Handloom products—the Pugn of
Koyetmacha;

(b) what 15 the total quantity ex-
ported every year from  Manipur;
and

(c) who exports them?

The Minister of Commerce (Shri
Kanungo): (a) No, Sir.
(b) Information 15 not available

(c) The sale of these products is
handled by private traders,

Mobllization of Resources in the
Third Five Year Plan
1427. Shri Pahadia: Will the Minis-
ter of Planning be pleased to state:
(a) whether it is a fact that the
Federation of Indian Chambers of
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Commerge and Industry has been
asked to estimate the resources likely
to be mobilized in the private sector
during the Third Five Year Plan;

(b) if so, whether the Federation
has submitted its estimates; and

(c) whether these estimates will be
included in the Third Five Year
Plan?

The Depaty Minister for Planning
(Bhri 8. N. Mishra): (a) Questions
relating to industrial development in
the Third Five Year Plan were dis-
cussed in a general way at a meeting
held early in July between the Plan-
ning Commission and the Minstry of
Commerce and Industry and a com-
miftee representing the Fedération of”
Indian Chambers of Commerce and
Industry. The Federation’s represen-
tatives agreed to formulate their sug-
ges‘ions on a number of points, in-
eluding the resources which the pri-
vate sector might be able to contri-
bute for financing its industrial pro-
grammes

(b) No.

(¢) Any estimates received from the
Federa‘ion will be duly considered by
the Planning Commission.
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Dundakaranys Development Project

429. Shrl Sanganma: Will the
Myuster of Rehabilitation ang Minori-
tY Affairs be pleased to state:

{a) whether the development works
N the Dandakaranya Development
Prwect are done through the Depart-
Ment or otherwise,

Eh) whether it i, done through
Pllgate agency, and

f':*) if so, what 1s that agency”?

The Minister of Rehabilitation and
Miyority Affairs (Shri Mehr Chand
a): (a) to (c) Most of the
dev.1opment works in Dandakaranya
8T€ done thre igh the sub-units of the
Day gakaranya Development Authori-
'Y In certa'n cases however contracts
have hern given to outside agencies
M the interests of expedition

Impert of Cars

1430 Shri M. M Gandhi:
Shri Khimji:

Will the Minister of Commerce an&
ustry be pleased to state:

(‘a) the present policy governing
the | mport of motor cars both for the
US® of citizens as well as diplomats;

(‘o) the numher of motor cars im-
POTted during the years 1956-57 and

1-58;
(4y how much foreign exchange
$ been mvolved m such 1mports,

(4) whether it 1s a fact that Diplo-
mAts are misusing their privilege of
IMP,rting cars by selling the importad
CATY in the local market at fancy

"
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{(e) i so, the action Government
have taken or prapose o take to
ensure that such misuse doss not take
place; and

{f) whether Government propose to
issue mmport licences for motor cars
1o meet the shortage therefor in the
eountry?

The Minister of Commerce (8hri
‘Eamango): (a) Import of built up
carg is generally not allowed, How-
«ver, in the case of passengers (whe-
ther citizens of India or foreigners)
coming from abroad, who owned g car
and were using it in the foreign coun-
fry, and who require the car for use
in India, requests for the grant of
‘Customs Clearance Permits for the
import of cars as personal baggage
are considered on merits. Foreign
diplomats enjoying diplomatic previ-
leges are allowed the facility to im-
port a car required for their use in
India duty free, provided that such
cars will not be sold in India for at
least a period of three years.

(b) 642 and 543 cars were imported
during the years 1956-57 and 1857-58
respectively.

(c) Precise information
available.

(d) Some complaints had been
received. They were investigated, and
it was found that such imports which
‘had been made under international
usage and Convention had not con-
travened our Import Trade Control
Regulations.

(e) Does not arise
(1) No, Sir

1s not

Government of India Press at
Calcutta

1451, Shri Muhammed Elias: Will
the Minister of Works, Housing and
Bupply be pleased to state:

(a) whether it is a fact that the
oM building of the Government of
India Press at 8, Hastings Street,
Calcutta has been condemned by Cen-
¢ra]l Public Works Department and

AUGUST, M, 1854
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declaxed unsafe
Mdmﬁfw -

(b} i s0, when Government, propome.
to start construction of a new bullding
at the new site at mﬁlﬁ
(Howrah) which was selected
ago; and i

{c) whether it is a fact that & num-
ber of Rotary Printing machineg
worth lakhs of rupees indented for
the Government of India, Forms

Press, Calcutta, are lying idle at
Santragachi, Howrah?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) A
portion of the western wing of the
Government of India Press gt 8, Hast-
ing Street, Calcutta, hag been declared
unsafe for heavy machinery by the
Central Public Works Department,

(b) The decision to site the new
building for the Press at Santragachi =
was dependent on the acquisition of
Jand nearby to provide a residential
colony for the Press employees, as
Bantragachi is at a considerable
distance from the mam city without
residential facilities in its vicinity. The
Government of West Bengal have since
taken steps to acquire the requisite
land for the colony., As soon as the
land is acquired, construction of the
Press and the Housing Colony for the
employees will be taken up simultane-
ously at the new site.

(¢) Certain Rotary machines intend-
ed for the Forms Press, Dharamtollah,
Calcutta have been erected at Santra-
gachi temporarily pending completion
of the new building under construction
in Dharamtollah They will be put
into commission as soon as A.C. power
supply is provided

Expansion of Electric Factory in
Mysore

1432, Shri Mubammed Ellas: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether It is a fact that an
agreement has been signed bgtween
the Mysore Government and Mesgs
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ARG, of West Oermany for expand-
ing tha electnio factery in Mysore; wnd

(h) # 30, the terms and conditions
of this agreement?

Thy Minigler of Indusiry (Shri
Mznubiml Shak): (a) and (b). The
Government of India have approved
the terms of an agreement proposed
to be concluded between the Govern-
ment of Mysore and Messrs AEG. of
West Germany for the grant of manu-
facturing rights and supply of techni-
cal assistance for the manufacture of
(i) Transformers upto 5.000 KVA 80
KV; (ii) Motors upto 250 H.P. 500 V;
(iii) Motor starters upto 60 A: (iv)
LV. BSwitches and fuses upto 200 A;
(v) HYV. switches and fuses upto 10
KV and (vi) Switchboards and con-
trol cubicles upte 10 KV. The
foreign firm will make available the
services of their techniciang for guid-
ance in the manufacture of articles.
In consideration of their services, the
foreign firm will be paid a lump sum
amount and also a rovalty. The
agreement is for a period of ten years.

Woollen Goods

1432 Shri Hem Raj: Will the Minis-
ter of Commeree ang Industry be
pleased to state:

(a) whether the National Develop-
ment Council has recommended for
the fixation of standards in woollen
geods;

(b) if so, the nature of those recom-
mendations; and

(c) which of them have been accept-
ed by Government?

The Minister of Commerce (Shri
Kanungo): (a) No Sir.

(b) and (c¢). Do not arise.

Aecounts of the Calcutta Dock Labour
Board

Shri Anthony Plllai:
1o f\_ Sbrl L, Achaw Singh:
Will the Minister of Labour and
Employment be pleased to state:
(a) whether the Accounts of the
Dock Labour Board for the

188(Al) LSD-+4.

yours 1035-38, 80687, }B7-88 amd
1988-590 have been audited;

(b) it so, whether the Auditor’s
BReport will be leid on the Table;

(c) when the Auditor's Reports for
the said years were submitted; and

(d) # there has been any delay m
submission, what reasons were fur-
nished by the Auditor and the
Finance Committee appointed by the
Board?

The Deputy Minister of Labour
(Shri Abld Al): (a) Only the Ac-
counts of the Board for the year 1955-
56 have been audited. The audit
work in respect of the Accounts for
the year 1956-57 has been almost
completed,

(b) The Auditor's Report will form
part of the Annual Report on the
working of the Board and its copy
will be supplied to the Parliament
Library when received.

(¢) The final Auditor’s Report for
the year 1935-58 was received by the
Board on the 2nd June, 1959.

(d) Mainly non-completion of the
account books.

Port Authorities of Calcutia, Bombay
and Madras

1435 Shrl Anthony Piliai:
"\ Shri L. Achaw Singh:

Will the Minister of Tabour and
Employment be pleased to state:

(a) whether the provisions of the
Payment of Wages Act and the Em-
ployees Standing Orders Act have
been made applicable tg the workers
employed by the Port Authorities of
Calcutta, Bombay and Madras; and

(b) if not, what Government pro-
pose to do in the matter?

The Deputy Minister of Labear
(Bhri Abld All): (a) and (b). The
Payment of Wages Act, 1838 is appli-
cable to dock workers employed in
Calcutta and Bombay Ports. Iis
extension. to dock workers in Madeas
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Port is under comsiderstion
Biate Government.

The industrial establishments under
the ownership or management of the
port authority admunistering the ports
of Bombay, Calcutta and Madras have
been exempted from all the prowvisions
of the Industrial Employment (Stand-
ing Orders) Act, 1946 subject to the
following conditions —

1) the authority shall publish

() e Peee to be published convo-
hdated rules relating to tre
matters set out in the Schedule
to the said Act in a pamphlet
form m the English language
and the language or languages
understood by the majonty of
the wﬂrm'

(1) before making any amendment
to the said rules the port
authonty shall inform the work-
men concerned by a notice on
the notice board of the proposed
amendment and shall consider
any objection or suggestion that
may be made thereto within
twenty-one days of such notice,

a copy of the pamphlet referred
to 1n clause (i) above and a copy
of every amendment thereto
shall be suppled to each of thz
workmen concerned

Radio-activity

1436 Shri P. K Deo: Will the
Prime Minister be pleased to state

(a) whether any statistics have been
collecteg regarding the radio-activity
In this country at the time of various
nuclear explosions taking place 1n
different countres, and

(b) if so, whether a statement
showing those statistics will be laid on
the Table?

The Prime Minister and Minister of
Affatrs  (Shrl Jawaharlal

Nehrw): (a) and (b) The Atomuc
Energy Establishment, Thombay 18
continuously monitonng the atmos-
phere for radw-achivity originating
from the nuclear tests conducted by

of the

(m

-
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different countries. A number of #ia<
tions have been set up where samples
of dust and rain water are collected.
These samples are despatched to
Bombay for measurement A speci-
men statement showing the monthly
average levels of radio-activity n the
air at New Delh: 15 laid on Table of
the House [SBee Appendix III, an-
nexure No 20}

Isotopes

1437 Shri P K Deo: Will the Prime
Minister be pleased to state

(a) the quantity of 1sotopes pro-
duced in the “Apsara” reactor at

mmbay during 1858 and 1959 so far;

(b) how they have been utilised?

The Prime Minister and Mintster of
External Affairs (Shrl Jawaharlal
Nehru)* (a) and (b) A statement
giving the required information 1s lmd
on the Table of the House [See Ap-
pendix III, annexure No 21}

Heavy Water

1438 Shri P. K. Deo. Will the Prime
Minister be pleased to state the quan-
tity of heavy water imported from
various countries during 1958 and 1858
so far and its cost?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru). No heavy water has been
imported during 1958 and 1959 so far

Tea Trade Delegation

1439 Shri Daljit Singh: Will the
Minister of Commerce and Indusiry be
pleased to state

(a) whether there 1s a proposal to
send a trade delegation abroad to
propagate the use of Indian tea in
foreign countries, and

(b) if so, the namesg of the countries
to be wisited by the delegation?

The Deputy Minister of Commarce
and Industry (Shri Satish Obandra):
(a) and (b) Several Trade Delega-
tions have been abroad last year fo
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Export of Brass and Copper Ware

1440. Shri S. A, Mehdi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the tota]l amount of export of
Brass and Copper Wares from India
from January, 1959 to date;

(b) whether they are exported
through the State Trading Corporation;
and

(c) if so, the amount of foreign ex-
change earned from this export during
the above period?

The Depuiy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Rs. 63'5 lakhs upto May 1959.
Information beyond May 1959 is not
yet available.

(b) and (c). Exports through the

State Trading Corporation were

negligible,

Export of Ranwolfia Serpentina Roots
1441, S Shri P. K. Deo:

_Shrt B, C. Prodhan:

Will the Minister of Commerce and
Industry be pleased to siate:

(a) the quantity of Rauwolfla
Serpentina roots exported to foreign
countries in the last three years;

(b) the reasons for decline in its
export, if any; and

(c) the steps taken to increase its
export?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Export statistics of Rauwolfia
Serpentina were not recorded sepa-
rately prior to 1857. Exports during
1957 and 1958 were as follows:—

Year Qty.
1987 “n 668 Cwie.
1988 .. 3588 Cwts.

BHADRA 2, 1881 (SAKA)
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Norx: Figures relate to Serpentina
roots (Rauwolfla Serpentina and other
species of Rauwolfia).

(b) There has been no decline.
(c) Does not arise.

Medicated Gelatine Capsules

Shrl P, K, Deo:
‘“’{mmn.c. Prodhan:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether India is self-sufficient
m the production of medicated Gela-
tine Capsules; and

(b) if not, what steps are being
taken Yo increase its production?

The Minister of Industry (Shri
Manubhal Shah): (a) There is ade-
quate capacity for the manufacture of
single piece hard and soft Gelatine
Capsules. We are not, however, self-
sufficient in regard to the two piece
empty hard Gelatine Capsules.

(b) Manufacturers are being encour-
aged to produce the two-piece empty
hard Gelatine Capsules.

Local Development Works in Punjab

1443. Shrl Daifit Singh: Will the
Minister of Planning be pleased to
state the amount allotted to the
Punjab State for minor schemes under
the Local Development Works Pro-
gramme for the year 1859-60?

The Deputy Minister of Planning
(Shri 8, N, Mishra): The amount al-
lotted to the Punjab State under the
Local Development Works Program-
me for the year 1959-80 is Rs. 3.45
lakhs.

Evaluation Unit -~

1444. Shri K, N, Pandey: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the Working Group
appointed at the instance of the Plan-
ning Commission to evaluate the pro-
gress in the development of Small
Scale Industries has submitted any re-
port to the Small Scale Industries
Board; and
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{b) i 8o, what are its main gheerv,.
tions?

The Minister of Indwotry (mny
Manubhal Skah): (a) The Working
Group has submitted the report to the
Ministry of Commerce and Industry,

(b) Copies of the Report have been
placed in the Parliament Library, Aj.
tention is invited to pages 82100 of
the Report.

Working Group on Social Welfsre

1445, Shri N. R. Munisamy: wiy tha
ﬁmwr«maem to
state:

(a) whether any fresh schemes haye
been evolved by the Working Groyp
on Social Welfare, apart from the
schemes mentioned in the First Fiye
Year Plan;

(b) the names of the places visiteq
by the Working Group and the puy.
pose of their tour;

(c) the expenses incurred on thejr
tour, uptill now and how many in g1
joined the tour; and

(d) whether the Sub-Groups ang
Zonal representatives also jojned {n
the tour?

(Shri 8. N. Mishra): (I) The report of
the Working Group has not yet beey
received by the Planning Commission,

(b) The members of the Centry)
‘Working Group met at Madrys, Bom.
bay, New Delhi and Lucknow, during
July and August to exchangg idegs
with the representatives of State Goy.
ernments and Voluntary Weltare op.
ganisations in regard to the formuly.
dar o & ealitle progntmme Cor
Social Welfare for inclusion {n th,
Third Plan.

(e) No precise information g Yet
aveilable in the matter as the fing)
bills have nob yet been received froy,
the persons who attended the Zony
meetings in the different regions,

(d) The Chairman of the gu.
Groups and Zonal representatives from,
the respective reglons attendeq th,
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Zonal meetings. All the membery of

the Bub-Oroups did not meet xt o1l
‘the places.

Fiats in North and Seath Avenmes

1446, Shri Sonxvane: Will the Minis-
ter of Works, Housing and Supply be
pleased to state:

(a) the cost of construction of each
type of flat, viz. A, B, C, at the North
and BSouth Avenues, New Delhi in
255132

(b) the amount of rents so far rea-
lised in respect of these flats (Types
A, B and C) separately;

(c) the cost of furniture supplied in
thege flats during 1951-52; and

(d) the amount of rent so far realis-
ed from these flats giving figures nepa-
rately for each type of a flat?

The Minister of Works, Housing and -
Supply (8hri K, C. Reddy): (a) and
(b). The cost of construction in 1951
52 and the amount of rent assessed?®
upto 31st March, 1858 in respect of
each type of flats in the North and
South Avenues, New Delhi, are in-
dicated below:

Tyreof No of Cost of Rent
Flats Flats construction  asseased
Rs. Rs.

A 104 14;23,050 2,608,817

B. 72  10,94,618 2,93,%34

C . 76 12,64,623 3,54,132
“{e) and (d). The total cost of fur-

niture supplied to the occupants of
these flats and the rent therefor

assessed upto 31st March 1959 are as
follows: —

of No, of  Costof

Reent

Flats farniture ass-ased
Ry, Rs,
A 104 2,53,160 !:5593?
B 72 2,30040 1,435,464
c 76 385760 1,77,%1

*In reply to parts (b) & (d), only
asseased rents, which are based on
bills presented for payment have been
shown aad nbt the amountis sctually
realised. However, the difference
between rents assessed and realised
will be negligible as rent recoveries
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are made month by month out of the
salaries and allowances of the mem-~
bezs. There is, however, some time
lag between the presentation of the
bill and receipt of intimation of
recovery by the Kstate Office fram
Lok Sabha and Rajya Sabha Secre-
tariats,

Trade with Tibet

(a) what is the total trade of India
with Tibet from 1st March, 1859 (o
31st July, 1959; and

(b) whether it has gone down due
to trade restrictions?

The Deputy Minister of Commerce
and Industry (Shrl Satish Chandra):
(a) The figures of trade with Tibet
from 1st March, 1959 upto 30th June.
1959 are given below:—

March-June 1959.
lakhs Rs.
Import . . 337
Fxports . . . . 1B+9

Trade figures for the month of July,
1959 are not yet available.
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Minimum Wages for Agricultural
Labour

1450. Shrli Tangamanl: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
to Starred Question No. 683 on the
26th February, 1959 and state:

(a) whether the remaining State
Governments have fixed the minimum
wages for Agncultural Labour under
the Minimum Wages Act;

(b) if not, the names of the State
which have not yet fixed wages; and

(¢) the nature of reply, 1if any.
received from those State Govern-
ments?

The Deputy Minister of Labour (Shri
Abid All): (a) to (c). Only the Gov-
ernment of Madras have not yet noli-
fled the rates in agriculture; they have
published draft proposals in thi:
respect which 1s expected to be fina-
lised and rates notified before the
expiry of time limit (i.e., the 31st
December 1959).

U.S. Trade Mission

1oL, snri Ram Krishan Gupta: Will
me minister or Lommerce and Indus-
try pe pieusea <o state une nature of
advice tendered by members of the
Trade Mission which the U.S. Depart-
ment bf Commerce had sent to India
for participating in the U.S. Small
Industries Exhibition in Madras?

The Minister of Industry (Shri
Mannbhai Shah): The U.S. Trade Mis-

AUGUST 34, 1950
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sion hag come to organise their ex-
hibits and has not been asked to stb-
mit any report to Government of

, Manufacture of Refrigerators and Air-
Conditioners

1452, Shri Chandak: Will the Minis-
ter of Commerce and Indusiry be
pleased to lay a statement on the
Table showing:

(a) (i) the components imported
for manufacturing domestic refrigera-
tors and room air conditioners;

(ii) foreign exchange (Dollars and
Sterlings) allocated during the period
from October 1858-March 1939 and
April-October 1950 for the import of
such components;

(iii) the percentage value of the
imported components to those manu-
factured locally;

(b) what efforts are being made to
produce all the components locally;
and

(c) when hundred percent locally
manufactured refrigerators and  air-
conditioners are expected?

The Minister of Industry (Shri
Manubhal Shah): (a) (1) Components
mmported for the manufacture of
domesac refrigerators and room air
conditioners are scaled and cpen type
compressor units, thermostals,
switches, controls and some speciai
hardware like latches and self-tapping
serews.

(ii) The amount of foreign exchange
released during the periods October
1958-March 1959 and April-September
1959 for the import of components of
domestic refrigerators and room air-
condisioners is given below:—

Oct. 1958- April 1959-
March 1959 Sept. 1950

exchan

Foreign
actuall
Rs.
Domesric Refrigerators 14 lakhy
Room Alr-conditioners 4o lakhs
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(iii) Percentage value of imported
components in relation to -ex-factory
price in respect of domestic refrigera-
tors and room air-conditioners is as
under;—

Domestic Refregerators Ij%]lppm
Room Air-conditioners 21% :a;bpxaimm-

(b) Some schemes have already
been licensed/approved under the In-
dustries (Dev. & Reg) Act, 1851, for
the manufacture of Sealed Compressor
Units and Refrigeration Controls in-
cluding Thermostats,

(c) It ig expected that with the im-
plementation of the schemes already
licensed/approved, this industry will
be largely independent of imports and
by 1861 about 95 per cent of the com-
ponents will be manufactured indi-
genously,

Disputes in Banking Industry

1453 Shrl Ram Krishan Gupta:
"'\ Shri P. C, Borooah:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether 1t is a fact that the
Conference held by Government with
the Banks and their employees on
the 8th August, 1959 at New Delh: to
resolve the disputes in the Banking
Industry has been adjourned;

(b) 1if so, the reasons therefor; and
(¢) when the talks will be resumed?

The Deputy Minisier of Labour
(Shri Abid All): (a) Ves,

(b) and (c) The Conference was of
an exploratory nature. It considered
whether 3 new tribunal should be ap-
pointed, or whether there was scope
for settling outstanding points by
mediation or arbitration. The repre-
sentatives of employees expressed the
view that there was scope for settle-
ment without the appointment of a
new tribunal and the representatives
of the employers agreed to inform the
Government of thelr views within a
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forfnight, Further action will be
taken after a reply Is received from

the employers.

Indirg Markef, Delhl

1454, Bhri P. C. Borooah: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state:

(a) the exact price determined for
two roomed flats constructed by Gov-
ernment 1in Indira Market, Sabai-
mandi, Dellu in July, 1959; and

(b) how it compares with the price
fixed for such flats construdted in
19567

The Minister of Rehabilitation and
Minority Affairs (Shrl Miehr Chana
Khanna): (a) and (b). The price of
flats constructed in Indira Market,
Subzimandi, Delhi, in July, 1959, as
well as of flats constructed in 1056 is
more than Rs. 10,000 each, The reserve
price 1s kept confidential as its dis-
closure would have an adverse effect
on our auctions. The difference bet-
ween the reserve prices of flats con-
structed in 1956 and of those con-
structed in July, 1059, is nominal,
bewng less than Rs. 100 in each case.

Import Licences for Photographic
Goods

1455 Shrl M. Khuda Bukhsh: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the particulars of the business
associates of the State Trading Cor-
poration in respect of photographic
goods falling under Serial Nos. 303
and 305 part IV of the Import Trade
Control schedule;

(b) the amount of licences made
over to them by the State Trading
Corporation individually, currency
area-wise and licenging period-wise;

(c) their standing in the trade, in-
dividually;

(d) the criteria employed in their
selection;

(e) whether any Chamber of Com-
merce was consulted in the matter of
their selection; and
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(a) whether it iz a fact that Govern-
ment have received a complaint from
the Superintendent, Delhi Traffic
Police, that the locks of cars manu-
factured in India are unreliable,

(b) whether the attention of car
manufacturers has been drawn to this
matter; and

(c) if so, whether the manufacturing
defect has since been rectified?

The Minister ef Industry (Shri
Manubhal Bhah): (a) No, Bir.

(b) and (c). Do not arise.

12-66 hrs.

MOTIONS FOR ADJOURNMENT
HUNGER-STRIEE BY DELHI TEACHERS

Mr, Speaker: I have received notice
of an adjournment motion from
Sarvashri 8. M. Banerjee and Chinta-
man]l Panigrahi:

“The serious situation arising
out of fourth day of hunger-
sirike by 20 teachers in Delhi
supported by the proposed
hunger-strike by 15,000 teachers
on 25th August, and to be follow-
ed by a general strike this week.
Immediate intervention of the
Central Government is essential
to avert this serious situstion.”

A few days ago, a similar adjourn-
ment motion was given notice of
which I disposed of in accordance with
the previous ruling by myself © that
hunger-strikes ought not to be brought

]

not merely because of the hunger-
strike by 20 teachers. 15,000 teachers
are going on a hunger-strike tomorrow
and it will be followed by a demons-
tration, which is bound to dislocate
the studies of the students. A cir-
cular has been issued by the Director
of Education, which has been termed
by the teachers' association as “black
circular”, challenging certain articles
of the constitution of the teachers'
association and asking the teachers to
dissociate themselves from member-
ship of the association. This has
aggravated the situation further and
when 15000 teachers go on hunger-
strike, definitely it is a symptom of a
mass upsurge. I hope the hon. Minis-
ter will consider this....

Shri Vajpayee (Balrampur): I have
also given notice of an adjournment
motion on the same subject.

Mr. Speaker: All right; all the
names will be put on the Notice
Board The hon. Minister,

The Minister of Education (Dr. K.
L. Shrimall): Sir, it is a matter of
great sarrow to me that some of the
teachers of the Corporation have
gone on hunger-strike. During the
past few years, whenever there were
any difficulties for the teachers' asspo-
ciation, I personally looked into those
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On Saturday last, I personally
went to the teachers and tried to
persuade them not to resort to
hunger-strike This 45 not the
mehed which brings credit either to

of dong this, they are now in-
sisting that the Department of Edu-
cation should withdraw a arcular
which 1t had 1ssued Acording to
the Government Servants Conduct
Rules, no Government servant shall
participate m any demonstration or
resort to any form of strike in con-
nection with any matter pertaing to
the conditions of service This asso-
ciation has been agitating for the last
several months, sometimes it 1s a
chalk-down strike, sometimes 1t 1s a
hunger-strike Now it 15 a hunger-
strike of all the teachers Now, 1t s
obvious that the Government teachers,
teachers who are working m Gov-
ernment schools, cannot obviously be
members of an association which 1s
threatening to strike and 1s advising
ity teachers to go on hunger-strike

The present difficulty has ansen out
of the Act of Parlament which was
passed creating the Delhi Municipal
Corporation  Under that Act, pri-
mary education m Delhi became the
obligatory function of the Dell
Municipal Corporation Under the
Removal of Difficulties Order, 1858,
all educational and other institutions
were required to be transferred as
gong concerns with the staff working
in them Therefore, all the perma-
nent and temporary employees of the
Delh: Administration were transferred
to the Corporation These teachers
who are at present agitating are
mostly temporary teachers They
are mmsting that they should have
their lien with the Delhi Administra-
tion. As thev are temporary teachers,
it is impossible for the Government
to accede to this demand. As they
‘were temporary teachers, if they
have not gone to the Corporation,
the Delhi Administration would have

BHADRA 2, 1081 (84KA)

for Adjourmment 4070

terminated thelr services. In spite of
that, the Government has ensured
that all thewr rights of services and
conditions of service are made gecure
and that they are not handicapped
in any way. But, in spite of all that,
they are now resorting to hunger-
strike and they are not putting for-
ward any clear demands before the
Government They are only making
verbal protests now and then; they
also go to the papers This, to my
mund, 18 a highly undesirable prac-
tice on the part of the teachung pro-
fession

I would appeal to the House that
we must expeet certain mummum
standards of conduct from public
servants, particularly from the teach-
ing profession If we allow this sort
of hunger-strike, 1t will not only
affect our educational system but
also will affect the future genera-
tion

I had expected that after my inter-
vention on Saturday they will with-
draw the strike On Saturday I per-
sonally went and requested the tea-
chers to place all therr demands be-
fore me So far they have not sent
any of their demands Now I was told
-1 have read 1t in the papers—they
held a meeting in which they sad
the Government should withdraw the
circular which they had sent to all
the teachers of the Government
schools The circular only says that
the teachers of the Government
schools cannot continue to be the
members of an association which is
advising 1ts members to go on hunger-
strike It 15 :mpossible for the Gov-
ernment to allow its teachers, who
fre working in Government schools,
to continue to remain members of
such an association I do not think
the House would expect that the Gov-
ernment should withdraw its circular
This is the situation

I would again like to say that I am
prepared to examine all their demands
sympathetically I have personally
gone there and requested them to
place all the demands before me. I
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there are any hardships, I am pre-
pared to examine them and restlve
them, But I think the House should
swrongly discourage and disapprove
of these mehods which are being re-
sorted to by the teaching profession

Several Hon, Members rose—

Mr. Speaker: Order, order I am
not going to allow this I disallow
the agjournment motion It 18 un-
fortunate, I ought not to have allow-
ed this to be brought here I have
said many times that I would reauest
the hon Members not to bring such
matters before this House Even if
they bring them before this House, I
am not gomng to allow any motion
relating to any tnreatened hunger-
swrike, or even a hunger-stnike That
15 not the method of inducing the
Government to withdraw its circular
There are methods of making repre-
sentations, and the hon Mmster 1s
willing to consider them Therefore,
this 1s- the last thuing which I would
allow to be brought in this House
Any person who 15 likely to resort
to this, let him know {from this
House that he 1s not going to make
this House change its decisions merely
because he goes on a fact, whatever
the seriousness of this condition may
be The hon Minister went there to
look into their conditions

Shrl Vajpayee: He should not have
gone there

Mr Speaker: I refuse to give my
consent to this adjournment motion
I would wurge upon the hon Mem-
bers not to bring it here

Shri Hem Barua (Gauhati) May
I seek a clanfication?

Mr., Speaker: There seems to be a
kind of indiscipline among the tea-
chers In wview of what the hon
Minister has read out, every hon
Member must strengthen the hands
of the Government, so YTar as it 1s
proper and legitimate Therefore,
even in these matters if the hon
Members come nere and make it im-
possible for the Government to work,
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however gerious the kind of hunpger-
strike might be, it will be a bad
thing. 1 am really sorry to notice
this I am not prepared to give my
consent

Shri Hem Barua: I want » clarifi-
cation

Mr Speaker: No
ruling 15 clear

Shri Hem Barua: Since you allow-
ed the hon Minister to make a state-
ment. I want a clarfication of that
statement

clanfication; my

Mr. Speaker I am not gowng to
allow any clariflcation My language
wdas simple and clear Hon Mem-
bers will kindly resume their seats

ft amliw et (faedx)
AT | qZ <N IETZ |
Mr. Speaker I will call him to

oraer If he rcfuses to abide, I wall
be obliged to ask him to go out for

the rest of the day He has been
interfering too seriously I  notice
from the procecdings of the House

that when the hon Deputy Speaker
was herc he made all sorts of state-
ments, torn papers and so on He 1s
quite indifferent, so far as this House
15 concerned When I am on my legs,
no hon Member shall stand up and
interfere with the proceedings of the
House I am entitled to be heard
when I speak to the House Now,
there 1s another adjournment motion.

off W@y wwelt & FroT g

N rdraaTgA A & fedy & qgaEw
§ &fgima sTw £

Mr Speaker: Order, order The
hon Member can go out.
1217 hrs.

(At this stage Shri Jagdish Awasthi
left the House,)

Mr. Speaker: There 1s an adjourn-
ment motion regarding ...

Shri Hem Barua: It was very un-
charitable for the hon, Minister to
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may goon It

Mr. Bpeaker: The hon Member
ought not to interfere lLike this

Shri Hem Barua: I just wanted to
submut it to you I want your pro-
tection

Mr., Speaker: I have heard hrm He
is not 1n need of protection at pre-
sent

InpiaNs 1IN TIBET

Mr. Speaker: I have received ano-
ther adjournment motion from Shn
Vajpayee which reads

“This grave situation ansing
out of the hostile attitude of the
Chinese Communists towards
Indians as evidenced from the
warning contained 1n a recent note
to the Indian Consul-General in
Lhasa and also the wirtual house
arrest order served on Indians
residing 1in Tibet under the pre-
text of a safety warning to keep
within doors ™

May I know wheher the hon
Prime Minister 1s willing to make
any statement?

Shrl Vajpayee. May I make any
submission first? News emanating
from Tibet 1s very disturbing It has
bezn reported that the Indians 1n
Tibet have been asked not to leave
their homes w1 hout permssion,
which means that they are virtually
under house arrest They are not
even free to go to the Indian Consul-
General, where a police picket 15 still
there And any Indian who goes to
the Indian Consul-General i1s being
cross-examined by the police In
addition to that, it has been reported
that the Chmese authorities have
asked our Consul-General to advise
the Indians not to wisit Tibet even
on pilgrimage Are we to under-
stand that the national uprismng in
Tibet has still not been crushed and
there is no peace, even the peace of
the grave, and s0 new restrictions
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have been imposed on Indians? 1
want that the situation should be
clarified so that our friendly relations
with China may not still further be
impaired.

The Prime Minister and Minister
of External Affalrs (Shri Jawaharial
Nehru): The hon Mémber has said
many things just now for which I
do not know what support and evi-
dence he has So far as this moation
for adjournment 13 concerned, I have
read 1t two or three times without
being able to wunderstand exactly
what the hon Member means by it
It says

“The grave situation arnsing
out of the hostile attitude of the
Chinese Communists towards
Indians as ewvidenced from the
warning contamned in a recent
note "

I take 1t that the note referred to
15 the one 1ssued about ntending
pilgrnnms I do not know why that
should be taken to mean a hostile
attitude to anybody It may mean,
as he himself has hinted, that condi-
tiong in certain parts of Tibet are so
insecure that pigrims are not safe I
shall read out the exact message that
we received in regard to this matter

The Chinese Foreign DBureau mn
Lhasa conveyed to our Consul-Gene-
ral there the following message I
am giving 1t as received The
Enghish 15 not sometimes very clear

“In view of that, at present the
PLA =

that 1s, the Chinese Army .

Shri C. D. Pande (Namm Tal)
People's Liberation Army to lberate
Tibet

Shrli Jawaharlal Nehru: People's
Liberation Army

“In view of that, at present
the PLA are launching a pumtive
expedition towards, a tiny mino-
rity of remnant rebels at Ari
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would be kind to tell the Indian
pilgrims that for the sake of
safety it is better for them not
to come for pilgrimage or come
as fewer as possible this year.
If they insist to come the responsi-
bility of safety should be borne
by themselves.”

Now, the meaning is quite clear
that they are carrying on expedi-
tionary or other hostile activities
there and conditions are not safe for
people and for pulgrims and they
warn pilgrims that they should not
come or, if they come, they should
come as few as possible at their own
risk.

It is true that under the terms of
our agreement with China, pilgrims
are allowed free access, but where
conditions become bad internally,
whoever may be responsible for it,
we can hardly go on saying that we
will go and you will be responsible
for it. Technically it may be true.
Anyhow, this indicates that conditions
are not normal there and that some
kind of conflicts are proceeding.

Shri Vajpayee: May I know the
date on which that note was received?

Shri Jawaharlal Nehru: I should
imagine—~—I do not know-—about two
or three days ago or just in the
last few days. It is quite recent. I
am not sure of the date but I saw
it, I think, about two days ago, pro-
bably.

As for the reference to Indians
being kept within doors, I am not
aware of that at all or of any order
to the effect that Indians should keep
within their houses.

Shri Naushir Bharucha (East
Khandesh): It has appeared in the
papers.

Shri Jawaharlal Nehru: I am sorry
that I am not aware of that fact in
spite of what the papers say. In
other words, what the papers say, so
far as I am concerned, is not correct.

I cannet guarantee everything, but
we are likely to have more correct
information of the international com-
ditions in Tibet. After sll, we do get
messages from our Consulates and
Trade Agents. I cannot say about
what happens in the interior, scme-
where there is no Consulate or Trade
Agent, but we have not received any
such information from our Consulate
or Trade Agents.

What has happened is that some-
times, when the disturbance took
place in the cities there, for a few
days or maybe, two or three weeks,
people were not encouraged to go out
from certain areas in the cities, in
Lhasa from the Consulate area to
other areas. They were not allowed
and movement in these areas was
restricted. But that was at that.
time. So far as I know, no such
house arrest businesg is taking place
and movement is not restriet-
ed except outside the city
area, that is, probably some
kind of a permit is required to go
outside the city areas or outside a
certain major part of the city to
certain other part of the city, like
at Yatung.

So, I do not think that this motion
of adjournment......

Shri Hem Barua: May I know
whether it is a fact that all attempts
made by our Ambassador in Peking
to meet Mr. Chou-en-Lai to discuss
the position of Indians in Tibet have
so far not succeeded? If it is so, what
is the information with the hon.
Prime Minister about it?

Shri Jawaharlal Nehru: Mr. Chou-
en-Lai is the Prime Minister of China.
Most Prime Ministers normally do
not discuss these matters with
Ambassadors. It is the Foreign Min-
isters who discuss these matters. 1
may discuss them in my capacity as
Foreign Minister. Prime Ministers
are not easily accessible. They are
more accesgible in India than in most
other countries.
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Shrl Wemy Barua: Did our Am
sador mike certain attempts to di
cuss the matter there? mtilwhat
I wanted to know.

Shri Jawaharial Nehra: There is
no question of our Ambassador dis-
cussing it with anybody. Our Am-
bassador, at our instance, handed
certain memoranda and notes to the
Chinese Government and we expect
from them formal replies. There is
no question of having a casual con-
versation with our Ambassador,

Shrl Vajpayee: May I know if it
is a fact that the Police is still posted
in front of the office of the Indian
Consul-General in Lhasa and the
Indians who go there are being inter-
rogated by the Police?

Shri Jawsaharia] Nehru: Yes, Sir. I
am not quite sure exactly what the
position now is, but there were some
sentries posted in front of the Con-
sulate-General, who checked people
without permuts trying to come in.
In particular, the report we got was
that some of those Ladakhi Muslims,
who wanted to come to consult our
Consulate-General, were stopped from

comuing.
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Mr. Bpeaker: In view ol the siate-
ment of the hon. Prime Minister, T do
not think it is necessary for me to
give my consent to this motion for
adjournment.

12.28 hrs,
PAPERS LAID ON THE TABLE

Pran  Resources AND  OUTLAY—aA
Review

The Minister of Labour and Em-
ployment snd Planning (Shri Nanda):
Sir, T beg to lay on the Table a copy
of ‘Plan Resources and Outlay—A Re-
view." [Placed in L brary, See No.
LT-1558|58].

RerorT or CoaL Price Revieron Com-
MITTEE

The Minister of Steel, Mines and
Fuel (Sarday Swaran Singh): Sir, the
House has been awaiting the decisions
of the Government on the recommen-
dations made by the Coal Price Revi-
sion Commttee 1n regard to the future
price structure of coal. Ever since
the Committee submitted 1ts main re-
port in December, 1958, Government
have been giving careful considera-
tion to the various matters arising out
of the Committee’s recommendations
with due regard to the importance
of coal in our national economy and
to the neced for fostering conditions
which would ensure the healthy
growth and expansion of the industry
so that it could play the role envisaged
for it under the Second and subse-
quent Five Year Plans. Government
have accepted the Committee's re-
commendations and are proceeding to
implement them straightaway. I ven-
ture to express the hope that the
recommendations of the Committee,
as accepted by the Government,
would go a long way towards the
achievement of the targets we have
laid down under the Second Plan.

I now beg to lay on the Table of
the House a copy each of the Com-
mittee's report and of a statement
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setting out the decisions of the Gov-
ernment thereon. [Placed in Library,
See No, LT-1558/59).

CASES OF TENDERS NOT ACCEPTED BEY
INDIA STORE DEPARTMENT

The Deputy Minister of Works,
Housing and Bupply (Shri Ani]
K. Chanda): Sir, on behalf of Shri
K. C. Reddy, I beg ta lay on the
Table a copy of the statement of
cases in which the lowest tenders
have not been accepted by the India
Store Department, London, during
the half-year ending the 30th June,
1959. [Placed in Labrary, See No.
LT-1560|59].

ANNUAL REPORT OF REGISTRAR OF
NEwSPAPERS FOR INDIA

The Minister of Information and
Broadcasting (Dr. Keskar): Sir, 1 beg
to lay on the Table a copy of the
Annual Report of the Registrar of
Newspapers for India for the year
1858. ([Placed in Library, See No.
LT-1561|59].

REPORT ON WORKING Oor CENTRAL Siix
BOARD

The Minister of Industry (Shri
Manubhal Shah): I beg to lay on the
Table a copy of Administrative Re-
port on the Working of the Central
Silk Board for the financial year
1958-58. [Placed in Library, See No.
LT-1562{59).

12.36} hrs.
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

“In accordance with the provi-
sions of rule 125 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sitt-

Holst Chember at Bhakra

ing held on the 21st August, 1855,
agreed without sny amendment
to the Wakf (Amendment) Bill,
1959, which was passed by the
Lok Sabha at its sitting held on
the 11th August, 1939."

12.31 hrs.
STATEMENT RE: ACCIDENT TO

HOIST CHAMBER AT BHAKRA
The Minister of Irrigation and

Power (Hafix Mohammad Ibrahim):
Sir, in the statement that 1 made on
Saturday, the 22nd, I informed the
House that I proposed to pay an im-
mediate visit to Bhakra Dam, to as-
certain on the spot after a personal
inspection, the full facts regarding the
unfortunate mishap that occurred -
there on 21-8-1950. I visited the site
on 23-8-1959, inspected the visible
features of the damage, conferred
with the Project authorities and
quite a number of experts including
the Chairman and a Member of the
Bhakra Board of Consultants who had
been specially summoned to make an
on-the-spot study. The ‘Hoist Cham-
ber' is a subterranean chamber, 300
feet below ground, embedded in the
hill forming the right abutment of
the Bhakra gorge It is 150 feet away
from the point where the dam struc-
ture meets the right abutment. It is &

highly reinforced box-type concrete

structure built in a specially excavat-
ed cave and is located just above the
right diversion
access to it is through a gallery,
leading into the hill from the system
of galleries in the main dam. This
chamber was constructed to house the
machinery to operate two sets of gates
installed in the right diversion tunnel
to contro] and regulate discharge from
the Bhakra reservoir. The whole
arrangement was necessary, not only
to regulate irrigation releases through
this tunnel, but also to effect the
storage of water in the reservoir,
commencing from the monsoon of
1958 and wag intended to funetion

tunnel. The only

only for a temporary period, that is,
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until the dem height was raised sufi-
ciently to enable the lower tier of
irrigation outlets in the dam to be
put into use These outlets are now
functioming; and it was the intention
to plug the right diversion tunnel
finally in October this year af'er
which this tunnel and the Hoist
Chamber would have been of no
future use During the storage effect-
ed in the monsoon of 1958, the reser-
voir rose to RL 1358, 1 ¢ nearly 250
deep, and the whole arrangement
worked extremely satisfactorily

At fourteen hours on August 21, a
slight separation was noticed between
the operating floor and the upsiream
steel columns m the Hoist Chamber,
which support the hoist mechanism
The operator on duty immedately
got 1n touch with the Director of
Inspection and Control The Director
on arrival made a detailed inspection
of the structure and felt that a possi-
ble structural failure had taken place
Thereupon the emergency gates and
the regulating gates which control
the flow through the Right Diversion
Tunnel were closed and the General
Manager, Bhakra Damn and Director,
Construction, were sent for Mean-
while, an immediate emergency was
declared and all personnel working in
areas which were likely to be affected
by a possible damage to the Houst
Chamber, and the consequent flood-
ing, were ordered out The incoming
shuft due at 1600 hours was stopped
from entering the danger zone

At about 18 hours it was seen that
the gap between the floor of the
chamber and the steel column at the
upstream end had further increased
The seepage through a crack which
had been noticed 1n a corner of the
junction of the approach gallery wnth
the Hoist Chamber haq also shightly
increased On this all men were
ordered out of the chamber except
one overseer and a regulating atten-
dant who were asked to keep a watch
and report developments They were
to stay near the escape shaft so as
to make a quick exit in the event of
a break through of the waters A
quick consultation between the top
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construction execuhives was held 1n
the chamber and it was decided to
construct two emergency plugs for
holding the waters away from the left
Power Plant, m the event of a break
through Men were deployed imme-
diately on the erection of the emer-
gency barricades

At 18 hours when work had barely
commenced, something happened sud-
denly i the Hoist Chamber which
appears to have resulted in a connec-
tion having been established between
the water 1n the tunnel below and the
chamber itself Water from the tun-
nel which was under very high pres-
sure due to the impounded water mn
the reservoir above, rushed into the
chamber and thence, through the
connecting gallery to the galleries of
the dam, and finally into the power
house through the cable gallery sys-
tem ‘Water rose above the generator
floor level and submerged the elec-
trical machinery on which the work
of installation was gomng on Later
the water level in the power house
dropped, but the flow continues

Ten workers including an overseer,
all of whom had been put on essential
emergency duties, stuck to their post
heroically but the gushing waters
seem to have engulfed them before
they could get away I should like to
pay my tribute of praise and adm-
ration to these brave men, who n the
face of great danger sacrificed their
lives while carrying out the duties
assigned to them The prompt and
effective action taken by the project
authorities to warn and remove a
large number of workers m the gal-
Jeries averted what might have been
a major tragedy

It 1s not possible at this stage to
indicate the causes of the accident to
the Hoist Chamber This can be
done when the mouth of the right
tunnel 1s closed after the level of the
reservoir goes down and water is
dramned from the hoist chamber It 1s
only then that access to 1t becomes
possible This may take some months
In the meantime, flow from the cham-
ber through the dam gallerles will
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continue discharging inte the spillway.
The immediate objective is to stop

ready under way. It is expected that
within a week or ten days the power
house will be emptied of all water.
Repairs to the damaged electrical
parts will then be taken in hand and
tion work will be resumed

I may assure the House that this
accident to the hoist chamber, al-
though grave and unfortunate, does
not in any way jeopardise the safely
of the main dam; nor 1z there any
chance of the present damage setting
up a chain of consequential damage
to the dam and the power plant. The

:

am also in a position to assure the
House that this mishap will cause no
appreciable effect on the final sche-
dule of the completion of the dam.
The construction work on the dam
will continue concurrently with the
repair work although the date of
power generation may be delayed by
a few months, but even this delay
according to the project authorities
will not affect supply of power to the
Nangal Fertiliser Factory now under
construction. The project authorities
are also confident that there will be
no material reduction in the irrigation
benefits expected from partial storage
during the year 1880.

It is not possible at this stage to
assess with any degree of accuracy
the full extent of the damage caused,
but according to a very preliminary
estimate it may come to about Rs. 55
lakhs.

I appreciate the anxiety of the hon.
Members over sao grave an occurrence
as 8 mejor accident to one of the most
important projects we have under-
taken in the country and their de-
sire to have the whole matter tho-
roughly investigated. We have,
therefore, decided to appoint a com-
mittee to enguire into this accident.
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The committee Will include fhe fol-
lowing:

1. Dr. A. N. Khosla, Vice-Chan-

cellor, Roorkee University;

2. Shri Kanwar Sain, Adminis-

trator, Rajasthan Canal Pro-

jeet;

3. Shri M. 8. Thirumale lyengar,
Chief  Engineer, Hirakud
Dam Praject;

4, Shri A, C. Mitra, Chief Engl-
neer, Rihand Dam Project;
and

5. Dr. K. L. Rao, Member, Plan-
ning and Design, Central
Water and Power Commis-
sion.

Shri Narayanankutty Menon
(Mukandapuram): May I seek some
information? As far as the comstruc-
tion of the dam is concerned, we
appointed a top consulting engineer
from America, and we are paying a
very fabulous sum to him. Last time
also, when something wrong happen-
ed that engineer was not here. Now,
they are gowg to do something for
repairing what has happened. May
I know whether any steps have been
taken to get that gentleman Mr,
Slocum or somebody here in India, so
that his assistance also might be
there for repairing the dam and for
finding out what further trouble is
there” For, we are still paying him.

An Hon. Member: He would give
evidence before the committee.

Shri C. D. Pande (Naini Tal): He
1s flying himself, of his own accord.

Mr. Speaker: We read in the news-
papers this morning that he is com-
ing. But the information must come
from the hon. Minister.

Hafix Mohammad Ibrahim: As far
as that officer is conecerned, he has
been wired to come soon.

_ Bhri C. D, Pamie: And he is com-
ing.
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[ At Singh Sarhad!
(Ladhiana): May 1 seek one clarifi-
cation? May 1 know whether it is
fact that this hoist chamber s situat-
ed in the right shoulder of the moun-
tain which was blasted in 1851 by
the Coytee process with four hund-
red tons explosive, without the ad-
vice of the first board of consultants
which board was dissolved later on?
¥ that Is so, is it fair that the com-
mittee of experts appointed now for

of the second bourd of consultants,
which was constituted later on, and
which has got no experience of the
dam construction? Would 1t not be
fair to have those consultants of the

right shoulder, ke Mr Johnson who
was sent back to America?

The Deputy Minister of Irrigation
and Power (Shri Hathl): The com-
mittee which has been appointed
consists of emmnent engmeers all
over the country Shr1 Thirumale
Iyengar from Madras, who is now
the Chief Engineer of the Hirakud
Dam Project, and Mr Mitra, who 18
the Chief Engineer of UP are now
included as members; they were not
members of the board of consultants

Several Hon. Members rose—

Shri Nagi Reddy (Anantapur)
About yesterday’s danger

Mr. Speaker: Hon Members arc
trying to make suggestions

Shri Ajit Singh Sarhadi: It 15 too
serious a matter The committee
should have been appointed after
discussion, as many things might
have come out There was a board
of consultants whose advice was not
taken when the right shoulder of the
mountain was blasted in 1851

Mr. Speaker: Normally, I do not
allow any discussion on a statement,
but masmuch as this was a serious
matter I ullowed omne or two ques-
tions t0 be put.
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I thought that if the committee is
appointed, it is for Government +to
consider the desirability of appoint-
ing X, Y or Z in that committee; if
any other person is not included in
that committee, certainly, the com-
mittee would take his views, and
take further evidence on this matter
Nobody is going to be thrown out
(Interruptions) Hon Members need
not make any suggestions I they
want any mnformation, they can ask
for 1t

Sardar Igbal Singh (Ferozepur): I
would submut that time may be given
to discuss all these things about the
Bhakra dam

Mr. Speaker: Let us get the report

Sardar Igbal Singh: A few days
8go A statement showing the revised
schedule was placed before us; that
was couched 1n a very mld language,
though the construction of the
Bhakra dam has been delayed by
about one and a half years according
to that statement Now, again, this
mncident has happened My humble
suggestion 15 that this whole matter
may be discussed m this House As
for the other suggestions, we would
like to give them at that time

Shri Ajit Singh Sarhadi: 1 have
sought clarification on one pomnt,
namely whether this hoist chamber
18 not 1n the right shoulder of the
mountain, which was blasted, and
sbout which the first board of con-
sultants did say that this has become
very dangerous and the embankment
should be stopped That board of
consultants was consulted when the
embankment was complete That
was the clarification which I wanted

Shri Hathi: As the statement says,
this hoist chamber 1s in the right
side of the Bhakra gorge It is men-
tioned there in the statement

Several Hon. Members rose—

Mr. Speaker: I am not going to
allow any more questions
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Shr) Nagl Reddy: In the state-

Mr. Sppaker: I am not going to
allow this kind of cross-examination.

Shrl Nagi Reddy: I am not going
to cross-examine, but I only want
some information.

Yesterday, I had heard near the
Fhakra dam that the emergency gates
that were said to have been closed
in the statement made by the hon
Minister, did not function; and actu-
ally they were not closed; they stop-
ped hall-way. 1Is that a fact?

Shri Hathi: I think these gates
were closed

Bhrl Nagi Reddy: Completely? Was
thare not a gap of two feet after the

closing of the gates?

Hafix Mohammad Ibrahim: There
was no such thing, (Interruptions)

Mr. Speaker: Order, order. Hon
Members will see that an expert
committee has been appointed. No-
body will allege that the hon Mms-
ters were responsible for all that has
happened Therefore, everybody 18
anxious to know what exactly has
happened, and to repair the damage
If anybody has been negligent, cer-
tainly, this House 13 strong enough
to call him to order Let us awsat
the report of this committee In the
meanwhile, the hon Mmnister has
agreed to keep the House informed
from time to time of any further
material that comes before hum, and
ke will keep us informed Let us
wait. He will expedite the nquiry
by the committee

Several Hon. Members rose—

Bhri Mahanty (Dhenkanal): What
were the terms of reference?

Mr. Speaker: I am not going to
allow sny further questions.

Expenditure (Dr. B. Gopala Redfl:
I beg to present a statement showing
Demands for Excess Grants in respect
of the Government of Humachal Pra-
desh for 18566-57 (1st April, 1958 to
31st October, 1956).

12464 hrs.

STATEMENT RE: DEMAND FOR
EXCESS GRANT (DELHI), 18566-87

The Minister of Revenue and Ciyil
Expenliture (Dr. B. Gopala Reddl):-
I beg to present a statement showing
Demand for Excess Grant in respact
of the Government of Delli State
for 1956-57 (1st April 1856 to Sist
October, 1956)

12,467 hrs.

STATEMENT RE. SUPPLEMENT-
ARY DEMANDS FOR GRANTS
(KERALA), 1959-60

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddl):
1 beg to present a statement showmg
Supplementary Demands for expendi-
ture of Government of Kerala for
the year 1959-60

1247 hrs.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

REPORTED PRESENCE Or CHINESE SUB-
MARINES OFf WEST CoAsT or KERALA

Shri P. C. Boroosh (Sibsagar):
Uinder rule 187, I beg to call the wi-
tion of the Minuster of Defence 4o
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the following matéer of urgent pub-
lic importance and ¥ request that he
may make = statement thereon:—

“"The reported presence recently
of Chinese sub-marines off the
West Coast of Kerala.”,

In this regard may I submit......

2z, Speaker: The hon. Member has
called the attention of the hon. Mi-
nister. Let us hear what the Mins-
ter has to say.

The Minister of Defence (Shri
Erishna Menon): There have been
press reports to this effect in some
papers in South India. The Current,
a weekly of Bombay also printed
this story but stated that it was not
in a position to substantiate it. The
press story 1s unconfirmed.

We have no reason whatsoever to
think that there is any substance in
these occurrences ag alleged in the re-
ports. Umits of the Indian Navy
have been operating along the South-
east and west coasts of India in the
normal course in naval exercises. No
information 1n this respect has been
received from the Flag Officer (Com-
manding) ef the Indian Fleet, which
would most certainly have been done
it there was any such occurrence or
any reason indicating it. The Flag
Officer (Commanding) of the Indian
Flee! was, however, dircetcd to  re-
port any unusual happenings or acti-
vities by foreign ships that were
observed or brought to his notice in
this connection. He has c¢arried out
the necessary investigations, and in-
formed Naval Headquarters that the
stories that have appeared are noth-
ing but the flight of someone’s ima-
gination.

Mr. Speaker: I want to inform the
bon. Ministers that with respect to
certain guestions, the guestions are
put on the basis of some newspaper
reports. I receive answers fzom the
Ministers or reports through their
secretaries. Nothing has come to our

notice in this case. But we give ten

it is expected
that they will make an inquiry in
view of what has sappeared in the
newspaper, wherever it iz possible.
Therefore, I expect that hon. Minis-
ters would not merely say that ‘It
has not come to our notice so far’;
in view of what is published in the
newspapers, they must make inguir«

1es and satisfy this House by saying
‘We have made inquiries, but it nas
not come to our knowledge, made

B

we
turther inquiries and we find t
there is nothung like that’.

further, and he
slightly stronger
fantastic.

Shri P. C. Borooah: May I make
one submission” The Colombo Radio
said that there were six or seven
ships laden with ammunitions and
heavy war materials seen in the coast
of Kerala at the time when the
Kerala agitation was at its climax
and the Ankamali firing incident was
going on,

Mr. Speaker: Was any such thing
broadcast by the radio?

Shri Krishna Menon: No. Similar-
ly, it was said AIR Bombay had
broadcast somecthing, and we found
that they had not done so. Certainly,
we are not responsible for what the
Colombo Radio said.

Shri Narayanankutty Menon
(Mukandapuram): It might be a small
fishing boat going in the night.

Mr. Speaker: Sometimes these

things occur.
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1858 hrs,

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE

FIrTeeNTH REIPORT

Mr. Speaker: The Committee on
Absence of Members from the sit-
tings of the House in their Fifteenth
Report have recommended that leave
of sbsence may be granted to the
following Members for the periods
indicated against each:

(1) Shrimati Lalita Rajya
Laxmi
10th March to 7th May, 1959
(Seventh Session).

(2) Sardar Baldev Singh

pth April to 8th May, 1958 (Seventh
Sesgion) and 3rd August to 30th
August, 1859 (Eighth Session) .

(3) Shri Fatehsinhrao Pratap-
sinhrao Gaekwad.

3rd August to 11th September,
1858 (Eighth Session).

(4) Shri Lachman Singh.
18th August to 11th September,
1859 (Eighth Session).

{5) Shri Rajendra Singh
13th August to 11th September,
1858 (Eighth Session).

(6) Shri V. N. Swami.
3rd August to 1lth September,
19590 (Eighth Session).

(7) Shri Hirendra Nath
Mukerjee
3rd August to 18th August, 1959
(Eighth Session).

1 take it that the
with the recommendations
Committee. ~

House agrees
of the

8ome Hon. Members: Yes, yes.

Mr. Spesker: Leave is granted, The
Members will be informed accord-
ingly.
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125 hrs.

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shrl Satya Narayan Siaba):
With your permission, Sir, I rise to
announce that the following additional
items of business would also be taken
up in the Lok Sabha in this week in
addition to Government business
announced by me on Saturday,
August 22, 1959:—

(i) Consideration and passing of
Kerala Local Authorities
Laws (Amendment) Bill;

(ii) Discussion on the third
Annual Report of the
National Small Industries
Corporation (Private) Ltd,
for the year 1857-58 on =
motion t0 be moved by Shri
Harish Chandra Mathur on
Saturday, August 29, 1859, at
3 .M,

This, as you know, Sir, has been
arranged in deference to your wishes.

I may also announce that time per-
mitting, the House will also take up
the following Bills: —

(i} Consideration and passing of
Government Savings Certifi-
cates Bill;

(ii) Consideration and passing of
Public Debt (Amendment)
Bill; and

(iii) Consideration and yassing of
Government Savings Banks
(Amendment) Bill.

Shri Mahanty (Dhenkanal): May I
clicit a piece of information? We sre
much concerned about the Report of
the Commissioner for Tinguistic
Minorit'es. You have been pleased to
allot 5 hours for discussion of that
Report. 1 would like to know from
thf hon. Minister whether we are
going ty get a chance to discuss that
Report,

Mr, Speaker: Not this week.
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vities Laws (Amendment)
Bill

Shrt Satya Narayan Siaha: Not 1n
this week We will ses to it

Shri Narayanankutty Menon
{Mukandapuram) Some of the Bills
have not been introduced yet

Mr. Speaker: They will be intro-
duced.

Shri Satya Narayan Sinha‘* Yes

Mr. Speaker: The hon Minister has
stated that it was in deference to my
wishes that one particular :tem was
put down for discussion I had no
particular interest in any particular
item. Shm Harish Chandra Mathur
who had tabled the motion for dis-
cussion of the third Annual Report of
the National Small Industries Cor
poration (Private) Ltd, came to me
and said that the discussion on this
Report was fixed for Thursday Such
discussions are taken up on Thursday
every week From Thursday, 1t was
postponed to Saturday But once
again, on Saturday i1t was postpcned
because we had the Food Debate
Therefore, 1t had to be put off and 1t
18 not comung this week Shri Harish
Chandra Mathur represented to me
that it was pushed off from Thursday
to Saturday and from Saturday to a
day in some other week Therefore
I informed the hon Mnister o Par-
lhamentary Affairs that 1t may be
given preference

Shri Satya Narayan Sinha  That
we have done

Mr. Speaker I have no preference

for any particular matter, unless it 1s
placed before me by hon Member<

12.54 hrs
KERALA LOCAL AUTHORITIES
LAWS (AMENDMENT) BILL*

The Deputy Minister of Home
Affairs (Shrimatli Alva): On behalf of
Shr1 Datar, I beg to move for leave to
mtroduce a Bill to provide for the
further extension of the term of office
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of the Mayor and other Councillors
and Chairmen of standing committees
of the Corporation of Trivandrum,
and of the Councillors of Municipali-
ties, and to provide for the recovery
in certain cases of arrears of cesses,
rates. taxes. fees or other sums due
to Panchayats

Mr. Speaker The gquestion 1is

“That leave be granted to intro-
duce a Bill to provide for the fur-
ther extension of the term of
office of the Mayor and other
Councillors and Chawrmen of
standing committees of the Cor-
poration of Trivandrum, and of
the Councillors of Municipahities,
and to provide for the recovery in
certain cases of arrears of cesses,
rates, taxes, fees or other sums
dua to Panchayats ™

The motion was adopted
Shrimati Alva I introduce the Bill

May I suggest that this Bill may be
taken up tomorrow?

Mr Speaker The hon  Minister
must give notice in due course She
will talk to the Minister in charge

Shrimatl Alva I am only suggest-
ing it

Mr Speaker Oral notice cannot be
given

12 56 hns
DEMANDS FOR EXCESS GRANTS**

Mr Speaker The House will now
proceed with the discussion of the
Demands for Excess Grants

DEMAND No 25—MISCEI LANLOUS
EXPENDITURE. UNDER THE MmnisTry
OF EXTERNAL AFPAIRS

Mr Speaker Motion moved

That a sum of Rs 145,121 be
granted to the President to make

—'Publuhed in the G_azetto of India Extraoidinary Part II—Section 2,

dated 24-8-1959

—

e*Moved with thy recommendation of the Piesidunt
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{Mr. Bpeaker]

good an excess on the grant n
respect of ‘Miscellaneous Expen-
drture under the Ministry of
External Affairs’ for the year
ended the 31st day of March,
1957."

DEMAND No. 47—MINIsSTRY OF HEALTH

Mr. Speaker: Motion moved-

“That a sum of Rs 1,733 be
granted to the President to make
good an excess on the grant in
respect of ‘Ministry of Health’' for
the year ended the 31st day of
March, 1857.”

Demanp No. 51—PoLice
Mr. Speaker: Motion moved

“That a sum of Rs, 35,12,949 be
granted to the President to make
good an excess on the grant n
respect of Police’ for the year
ended the 31st day of March,
1957."

Demanp No 56—Privy PURSES AND

ALLOWANCES OF INDIAN RUIER3
Mr. Speaker: Motion moved.

“That a sum of Rs 88,775 be
granted to the President to make
good an excess on the grant in
respect of ‘Privy Purses and
Allowances of Indian Rulers' for
the year ended the 31st day of
March, 1957"

DemAND No  57-A~—LaAccADIVI, MINI-

COY AND AMINDIVI ISLANDS
Mr. Speaker: Motion moved

“That a sum of Rs 55398 be
granted to the President to make
good an excess on the grant in
respect of Laccadivi, Mwnicoy and
Amindivi Islands’ for the year
ended the 3ist day of March,
1957"

DeMAND No. 64—BROADCASTING

Mr. Speaker: Motion moved

*That a sum of Rs. 28,04,460 be
granted to the President to make

Demanp No
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good an excess on the grant m
respect of ‘Broadcasting' for the
year ended the 31st day of
March, 1857"

DeManp No 80—OTHER ORCANTRATIONS

UNDER THE MINISTRY OF PRODUCTION
Mr. Speaker: Motion moved:

“That a sum of Rs 86,30,638 be
granted to the President to make
good an excess on the grant m
respect of ‘Other Organ-sations
under the Mimstry of Production’
for the year ended the 31st day
of March, 1957"

Demanp No 102—SuprLiEs
Mr. Speaker: Motion moved:

“That a sum of Ry 4,28827 be
granted to the President to make
good an excess on the grant mn
respect of ‘Supplies’' for the year
ended the 31st day of March
1857 "

Demanp No. 103—OtHER CIviL WORKS

Mr. Speaker: Motion moved

“That a sum of Rs. 6,52,33,504
be granted to the President to
make good an excess on the grant
in respect of ‘Other Civil Works'
for the year ended the 31st dav of
March 1957"

106—DEPARTMENT OF
Atomrc ENERcY

Mr, Speaker: Motion moved

“That a sum of Rs 2953 be
granted to the President to make
go0od an excess on the grant in
respect of ‘Department of Atomic
Energy’ for the year ended the
35t day of March, 1957"

DeManp No. 135—OTturn CArrrar Oue-

LAY oF THE MINISTRY OF IRRIGATION
AND POWER

Mr Speaker: Motion moved:

‘That a sum of Rs 28,090,218 be
granted to the President to make
%0od an excesc on the grant in
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of ‘Other Capital Outlay
Ministry of Irrigation and
for the year ended the

31st day of March, 1857."

The time allotted for thus discussion
is one hour. The hon Mmster will
reply to the pomnts in the end

Shri Warles rose—

il !

Mr. Speaker: Yes, Shr1 Mamyan-

gadan (laughter) I am sorry, Shn
Waror

Shri Narayanankutty Menon
(Mukandapuram) Shri Maniyanga-

dan sits on the other side

Mr, Speaker: Whether it 1s on this
side or the other side, I am not alle
to distinguish between  Malabar
gentlemen (laughter)

Shri Wardor (Trichur) We have
tabled three cut motions ©One 18 to
Demand No 25

Mr. Speaker: So far as cut motions
are concerned, hon. Members will
kindly bear in mund that mn the case
of Dem.mds for Excess Grants as well
as Demands for Supplementary
Grants, if there 15 a new service, they
are entitled to go into the matter of
policy By new service 18 meant a
service which was not contemplated at
the ume of the Budget This relates
to a demand for an excess grant The
matter has already been discussed so
tar as policy is concerned Some more
money has beecn spent or they want
permission for spending It 1s only
with respect to whether an excess
grant 1s right or wrong that hon
Members can speak, they cannot go
mnto the matter of policy I thought
four of these cut motions are not 1nh
order Anyhow, the hon Member
may make general observations

Shri Warlor: 1 will make some
general observations with respect to
Demand No 25 This refers fto
‘increased requirements for loss on
exchange resulting from unforeseen
variations in exchange rates affecting
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the transactions of certain Indian
Missions abroad’ ete. This 15 on page
3 There is an important question
connected with this The Union Fin-
ance Ministry had prepared a report—
or it had attempted to prepare a
report—on the expenditure incurred
at the Indian High Commssion 1n
London This had been hanging fire
all thus time Last year also, there
was talk that this report would be
comung 1n November or December or
in the inter-session period But we
did not get 1t Then, i1t was reported
that 1t would come early in March,
that alsu has not happened. Now
we are 1n the August-September ses-
sion In the Rajya Sabha, 1t was said
the other day that this report was
still at the stage of drafting. This is
the position The amount that is
spent i the Indian High Commussion
1s big There were so many com-
plaints and the matter had been rais-
ed even mn the Budget session Even
now this expenditure 18 gomng on
The amount of exchange referred to
here comes within this The question
15 why so much amount was unneces-
sarily spent It could have been cut
down and we could have saved much
of foreign exchange also

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
On a point of order Vanations in
exchange and foreign exchange are
quite different things

Shri Warlor: That 18 true Foreign
exchange 15 depleted when you spend

Shrimati Lakshmi Menon: No, no,
in certain countries, the currency has
becn devalued and hence the vana-
tions 1n exchange

Shnn Warlor: We are spending

Mr. Speaker: The hon Member only
wants to bring to the notice of the
Minister that the report of the enquiry
nto the aftairs of the High Commus-
sion 1n London regarding expenditure
of money may be expedited 'That 's
all he wanis
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Sbri Warlor: No, Sir, Figures are
also given. It is a huge amount. This
is the most appropriate time to bring
that issue also before the House.

My. Speaker: The hon. Minister has
said that it does not relate to that, but
only to variations in exchange.

Strl Warwor: This has been going

on and this affects our foreign

reserve. In this particular

case, it might be due to variation in

the exchange value of some cur-
rencies—either inflation or deflation

Mr, Speaker: Therefore, he ought
not to talk of any other matter. He
must confine himself to the excess
grants,

Shri Warior:
this that it is so

It 1s not clear from

Mr. Speaker: The hon Muuster has
said so.

Shri Warior: It 1s not clear here

Mr. Speaker: There 15 a limit to
this. The hon. Minister has said that
it is due to variation in foreign
exchange.,

Shri Warior: The other observation
I have to make 1s 1n respect of
Demand No. 102, The excess was
mainly attributable to the amission to
obtain additional funds for meeting
the increased reguirements of the
Director-General, ISD.

It 13 not clear from this whether
this 13 a new 1tem or an excess item
because the explanation is given 1n
such a way So, we want a clarifica-
tion on that charged item for which
the excess demand 1s necessary

1% hrs.

There 1s another 1item along with
this, that is 103, Other Civil Works
It is pointed out thag it 18 for Rashtra-
pati Nilayam, Hyderabad and also for
Rashtrapati Bhawan, New Delhi. It
is 3 huge amount that 1s spent for the
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Nilayam at Hyderabad.
It is said that the excess under

30 much, 1 do not know how much
new construction would cost. We do
not know whether it is profitable or
not to keep such a thing, & very old
and dilapidated thing. If upﬁrs cost
sp much, I think Goverment

leave 1t out They should con.lider
that, whether we can incur such
excess cxpenditure for repair alone

Shri Kodiyan (Qulon-Reserved-
Sch Castes): Sur, I have to make a
few general observations about the
Demands for Excess Grants. Excess
over voted Grants and charged appro-
priations have become a regular fea-
ture of the expenditure of the Gov-
ernment of India for the last several
vears In the year 1853-54, the num-
ber of excesses was 17 and the
amount wnvolved was Rs. 317-12 lakhs
1n the following year, the number of
excesses was a little lower; its num-
ber was 12 and the amount was
Rs 304 7 lakhs I do not have the
figure for 1955-56 But in 1956-57,
the number has again gone up to 17
dnd the amount of excess expenditure
has also increased The total amount
involved in these Excess Demands
including both charged and voted
Items is Rs 8'32 crores It is disturb-
thg to note that in spite of the repeat-
¢d warnings and recommendations of
the Public Accounts Committee thix
irregularity 13 still continuing with
Increased volume

Excess Demand has become a regu-
lar feature for the last many years.
The Public Accounts Committee had
warned the Government repeatedly to
take effective steps to have a better
budgetary control over expenditure.
Excess Demand is, in fact, a criterlon
to assess the effectiveness of budget-
ary control As I have already point-
ed out, in spite of the Public Accounts
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Committos’s recommendations this is
still continuing.

Another point that I want to bring
to the notice of the House 1s thus
The explanations given by the various
Mimstries concerned with regard to
these Excess Demands are rather
mnteresting Take, for instance,
Demand No 89, item No (u) Tt 1s
said

“The unutihsed balances in some
of the Other Personal Ledger
Accounts were not refunded
before 31st March, 1957, through
an oversight This led to an
, excess of about Rs 18 58 lakhs.”

The explanation given is that these
unutilised balances had to be actually
refunded, but the Ministry concerned
explained that they could not do so
because 30th and 31st March happened
to be bank holidays It seems from
the explanation of Mimstry that it
was not thewr fault but 1t was because
of the fact that both these days hap-
pened to be holidays This 13 rather
an nteresting way of explainng
things

With regard to Item No 103, Other
Civil Works, the excess over voted
grants 18 Rs 6,5233,504 From the
explanatory note, we find that the
excess 1 the voted portion’ occurred
mainly under the head ‘Suspense’
which needs constant adjustment
They say

“It 15, however difficult in pi.
tice to estimate in advance the
precise extent of purchases {0 be
made, which depend upon several
factors such as progress of the
works concerned. the avalability
of the materials and stores the
adjustment of debits, fluctuations
m prices etc”

It cannot be explained away that
these come under the head ‘Suspense’
Anyhow, 1t 13 a fact that this amount
was spent for purchasing stores,
equipment, etc So far as the Min-
lslry 15 concerned, they prepared the
Budget estimates and they should
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have been aware of the fact that cer-
tain works that were on hand requir-
ed additional expenditure and they
should have made a precise estimate
of the additional expenditure to be
mcwrred for the completion of such
works This argument that they can-
rot make a pircise estimate 1s not at
all convincing

On the charged side, the expendi-
ture 13 Rs 11,47,326 They say

The excess under ‘Repairs’ was
due to the urgent repair works
carmed out n  Rashtrapati
Nilayam, Hyderabad, and Rash-
trapat: Bhawan, New Delh:, and
unanticipated additional expendi-
ture 1n connection with the visits
of VIPs”

Foreign guests come to India and
our leaders go to foreign countries.
Every year we expect some foreign

puests to come here We provide
some amount for welcomung these
foreign guests But one cannot

understand why this unanticipated
additional expenditure was incurred
What was 1t due to? Who were the
foreign guests that came to India so
as to incur this additional expendi-
ture unanticipated by Government”

What are the urgent repaurs tg the
Rashtrapati Nilayam at Hyderabad
and Rashtrapati Bhawan at New
Delh:i’ The CPWD 18 in charge of
the buildings including the Rashtra-
pati Bhawan and others Every year
they have to carry out the normal
work of repawrs That 15 a regular
feature of the work done by the
CPWD What was the special rea-
son fol urgently repairing the Rash-
trapatt Bhavan m Delhi and the Rash-
trapat: Nilayam at Hyderabad~

Regarding Demand No 102

Mr Speaker If thure are anv new
points, he may speak on them The
hon Minister will certamnly explamn
Instead of going into too minute
details of points already referred to
by the other hon Member if any new
item 1s discovered let him point that
out
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Shri Kodiyan: 1 have to meke a few
observations with regard to0 Demand
No. 8 which relates to Ambar
Charkha. 1 have no objection to this
programme But considerable amount
is bemng spent on this, I ffink it was
in 1958 that a sum of Rs. 59 crores
was sanctioned by the Government
for this purpose It was decided that
40 million yards should be the target
but sometime afterwards, 1t was
reduced to 20 mullion yards. 1 want
to ask whether the results achieved
so far are commensurate with expen-
diture and also whether there is any
suitable follow-up programme for
those people who are tramed under
this programme for employment or
for utilising thelr experience for fur-
ther expansion of production of khadi
yamn in other centres,

Shri T. B. Vitlal Rae (Khammam)
In this booklet, 1t 1s stated under
Demand No. 54—Police—that a sum
of Rs 35 lakhs and odd has been
demanded due to double payment to
the Jammu and Kashmir Government.
A zum of Rs. 2 crores and odd 1s
supposed to have been spent by the
Central Government year in
Jammu and Kashmir and a sum of
Rs. 35 lakhs has been overpaid
Usually, cases of overpayment in any
commercial firm or even in a Gov-
ernment depariment 1s taken serious
notice and the officers responsible for
this overpayment are dealt with very
drastically and disciplinary action is
taken for making such overpayment
I do not understand how this had
happened Are there no audit or
other checkes excrcised? This excess
payment has been discovered afier a
year We zhould have been told m
this now as to how it came about; it
says simply that it happened inadver-
tently It 1s not a thousand or even a
lakh It amounts to Rs. 35 lakhs com-
pared to a total expenditure of Rs. 2
crores Has any disciplinary action
‘been taken agamst those officers res-
ponsible for this payment® I want a
clarification on this point

Secondly, the amount put down
here as ‘police expenditure’ seems to
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be rather high. We imow the special
circumstances obtaining o Jumres
and Kashmir. Taking them into con-
sideration, 1 would like to know whe-
ther the Central Government is spend-
ing yearly on this police administra-
tion there a sum of Rs. 2'66 crores
This, I think, 13 a very high figure
even if we take the special conditions
into  consideration, The Minister
should look intp this. In addition to
the Central Government, the State
Government will also be spending
enormous amount on the police. Baq,
we would like to have a sufficient
explanation for this huge expenditure.

Shri Panigrahi (Pun): Sir, 1 refer
‘o Demand No 64 regarding the In-
Sormation and Broadcasting Mmistry.
It has been said that community
¥adio sets are supplied to thc State
Governments for installation in vil”
lages under the Central Government
Subsidy scheme by which the Centre
Years 50 per cent of the expenditure
Involved 1n this scheme The purpose
iy that they should be supphed cheap
to the villages, libraries, schools and
Gther social organisations. I would
like to know from the hon Minister
What 15 the actual expenditurc incur-
Ted for this and how much of it 1s
Raxd by the State Government The
State Governments are charging
Rs 75 for each set plus the cost of
transporting the radio sets to their
destination. But I find that even the
transport cost 15 to be burue by the

ntral Government I would like to
Know from the hon Minister as to
how much a radio set costs here and
VWhether the State Governments are
Mgking any profit out of the subsidy
Flyen by the Central Gavernment for
Phpularising radio sets

We were told by the Transport
and Communications Minister that his
Ministry and the Ministry of Infor-
Mation and Broedcasting are engaged
In discussions about giving cqpeessions
in licence fees on sets used by these
Village orgenisstions snd also ofher



viously they were charged Rs 3 as
licence fee and now they are bemng
charged Rg 10 It is difficult for
these orgamsations to pay this
Thus matter 15 under the considera-
tion of these Ministries and we must
know exactly what they propose to
do m respect of such sets

The Mmstry of Information and
Broadcasting are mantaining ther
Press Information offices in  other
places also I do not know whether
all the fourteen States or all the
fourteen languages are covered But
I know that they have their offices
in Calcutta, in Orussa and 1n Assam,
they have their offices in other places
slso Are not these officers sending
any nformation bulletins to the
Mimistry? Why 1s 1t that every year
the charges of this Mmistry to the
newsagency are wncreasing? What are
the functions of these officers func-
tioning i1n the different States?

As regards Orniya news broadcasts,
there 1s a complaint that they cover
very little of Omiya local news 1 do
not know what 1s the reason for it
Very umportant events are taking
place 1n Omssa Why 1s it that the
All India Radio or the local PIB
organised by the All India Radio do
not cover the important local happen-
mgs m Onssa® I hope, 8ir, these
pomnts would be taken into considera-
tion by the hon Mmister when he
reples

Shrimatj Lakshmi Menon: Sir, !
would hike to make a clarification Ow:
total overall excess of expenditure
18 only Rs 145,121 and the reasons

for these excesses are as follows

Firstly, the actual los~ could not
be foreseen with exactitude as ren
dition of accounts by the Misston was
delayed The old method was that
we had fixed exchange rates, and
this was introduced in 1952 Recent-
ly, 1n 1856-57, all South American
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currencies fluctuated very violently
and a system of flaing accounting
rates compatible with the requre-
ments had to be devised with a
view to iron out the differences
Thus we find that 1t was done only in
respect of South American curren-
ces but all other currencies in
South-East Asia The result 15 that
we had to mcur additional expendi-
ture 1n our Indian Embassy at Buenos
Aires, Rio de Janeiro and the Indo-
China Missions, the Indian Embassy
at Pnompenh and the Indian Embassy
m Vientiane

Then, Sir, the Indian Missions
abroad are also required to undertake
transactions on behalf of other Minis-
tries to the Government So we
have incurred additional expenditure
on that account also, but the Accounts
Officer has since informed us that
they have no objection n carrymng
out the requisite adjustments provid-
ed the Missions mtimate to hum the
amounts to be adjusted against the
different Ministries controlling
different sections of the Missions

There have also been some unfore-
seen chargrs For instance, there
are the ex gratia payments to the ex-
¢mployees of thc ex-Municipal Coun
cll, Shangha: which comes to about
Rs 19,350

The whole Treasury at Gyantse
was washed away during the 1954
floods and we had to wnte off an-
other Rs 49,517 on that account

For these reasons, Sir, 1t is reques-
ed that tncse Demands for Exress
Grants may be passed

The Depuly Minister of Works,
Housing and Supply (Shri Anil K
Chanda): Sir with regard to the
question put about Demand No 102,
as to whether the excess demand
was for new items, the an wer 13
that these are all old items ‘There
has been increase in the salariec of
the railway cell increcase in travel-
ling, house rent and other allowances
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of officers, incressed inspection of
stores on account of accelerated acti-
vitles of the High Commission and
increase in the miscellaneous expen-
diture like passages of officers deput-
ed to the ISI!, foreign service con-
tributions, contingencies to the rail-
way cell etc. All these are old items
and no new expenditure is involved;
it is only in an excess of the budget
allotment.

With regard to Demand No. 103,

Excess of Rs. 11,47,000 under the
Charged item, actually as much as
Rs, 10,509,000 refer to the suspense

accounts. Suspense accounts mean
purchases made for current work and
also for work to be taken in hand
in future. So, actually, of thesc
Rs. 11,47,327 which is the excess, as
much as Rs. 10,589,754 is due to sus-
pense accounts for materials pur-
chased for works in hand and works
to be taken in hand, and this ex-
penditure refer not merely to the
repair work but also to original works.
not merely t¢ the Rashtrapati
Nilayam at Hyderabad but also 1o
Rashtrapati Bhavan at Delhi and
Rashtrapati Nivas at Simla.

The Minister of Information and
Broadcasting (Dr. Keskar): Sir, 1
would like to reply to the two or
three points raised by Shri Panigrahi.

Regarding the community sets, the
Community sets scheme which was
started a few years back has been put
into operation under the following
conditions: (i) that the receiving sets
are in conformity with the Indian
Standard specification; (ii) that no
less than 25 per cent of the cost of
the sets will be recovered from 1ihe
villages by the State Governments,
the balance of 25 per cent. or less
being met by the State Governments
themselves; (iii) that the sets will be
maintained in efficient working order
by the State Governments and the
entire expenditure thereof will be
borne by the State Governments
themselves; (iv) that the State Gov-
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pecessary; and (v) that the sets wil be
jnstalled only in ereas where ade-
duate coverage by the local Radio
station is available,

Now, of the cost, according to our
understanding with the State Gov-
egrnments, about 50 per cent is paid by
ps and 50 per cent is paid by the
State Governments or the villagers.
The arrangement between the vil-
12gers and the State Governments is
an internal arrangement—either it is
the local Community Development
Block or the panchayat or whatever
jt may be. We do not pay any
¢ransport charges. We only hand
vver ‘e wées dt one Pmce ‘o ‘e
State Government. After that it is
the entire responsibility of the Stat
Government, =

Regarding licence fee, which was
seferred to, I might inform my hon.
friend that the licence fee for a com-
munity set is Rs, 10 and the fee for
«chools is only Rs. 3. No doubt, we
are having at present talks....

Shri Panigrahi: That 15 being modi-
fied.

Dr. Keskar: Not i this case. There
s a misunderstanding. The modifi-
cation that we are proposing now 1s
regarding the cheap radio sets. We
prapose to reduce the fee in respect
of the cheap radio sets in order to
encourage people to buy radio sets.
This question is under consideration
and we hope ta take a decision soon.

We impress upon the State Govern-
ments the desirability of having a
ood mainienance organisation because
stherwise the putting in  of the
sets will not be of much wuse. No
doubt, in certain States there miﬂ'.lt
pe something to be desired in this
respect, but I think our insistence is
paving effect and the maintenance
prganisation is improving in the States
from day to day.
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is to keep contact between the Press
and the Government departments and
furnished the Presg with relevant in.
formation about Government’s activi-

in order to make available to the
local Press news and data and sta-
tistics regarding Government's acti-
vities in the languages, whether in
Oriya, Bengali, Telugu or Tamil
Therefore, there should be no mis-
understanding about the matter. The
Preazs Information Bureau Office has
nothing to do with getting of news,
because then we will be competing
with the news agencies. That is not
at all our object.

1 would like to draw attention to
the fact that the payments given
“ere are payments for 1955-56
According to some negotiations that
vere being carried on with the P.T.I.
he exact amount that we have to
iy to them wag revised and, there-
ore, this excess demand came in.
this was something which came in
fterwords , and it was not included
n the Demands for Grants then,
ecause then we paid what was at
hat time the scheduled rate to be
ald. But. later on, due to represen-
ations made by the agency the whole
)agis for payment was revised and
m that basis we had to pay some-
hing for 1955-56 and 1956-57 also.
hat is the reason for our coming
wefore the House,

Lastly, one word regarding the
local news bulletin to which refe-
fence was made, Though this does
ot figure here, the point is that we
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have not got a detailed net-wark of
correspondents to get mnews quickly
regarding local happenings. We
are examining at present as to how
to make our local news bulletins
effective. If we put the correspon-
dents it will become very costly, and
we have got a 15-minute news bulle-
tin every day. So, we are trying to
see how we can do it cheaply and
at the same time effectively. But the
suggestion made will be bome in
mind.

The Deputy Minister of Home
Affairs (Shrimati Alva): Regarding
Grant No. 54, Police, the duplicate
payment made to Jammu and Kash-
mir was Rs. 3512,040. There was &
duplicate payment made, and that
has been later rectified. However, it
took time, as the accounts of 1956-57
were finally closed. The rectification
involved monetary settlement bet-
ween the two Governments, namely,
Jammu and Kashmir and the Govern-
ment of India. The amount has been
recovered from the State QGovern-
ment, and has been credited to re.
ceipt head 23, Police, in the accounts
for 1857-58.

The Minister of Revenune and Civil
Expenditure (Dr. B. Gopala Reddi):
Complaints were just now made that
the excess demands have become &
regular feature of our Parliamentary
work. It is not true. Every possi-
ble effort fis being made to avoid,
these excess demands. But, as is
said in the introductory remarks, out
of 153 grants and appropriations, the
excesses occurred under 17 grants.
In spite of all possible efforts, it could
not be avoided, because certain things
could not be anticipated and we do
not get certain tracts immediately
from the wvarious centres. Therefore,
certain of these excess expenditures
have become unavoidable.

But we are taking all possible steps
to see that these excess demands are
not a regular feature of our work.
Wherever the excesses occur, the
Public Accounts Committee also go
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[Dr. B, Gopala Reddi]

into the question, and they satisfy
themselves that, under the circum-
stances they could not be avoided.
Therefore, it is not true that they
become a regular feature or anything
of that sort.

Mr. Speaker; Before 1 put these
demands to the vote of the House, I
should like to say a few words. So
far as the complaint that  excess
demands have become =& regular
feature year by year is concerned, I
would like to make a few observa-
tions. This year, about Rs. 8 crores
is the additional amount for which
the excess demand was macde. Last
time, when such excess demands
were brought up before the House,
I suggested that detailed statements
have to be given regarding the neces-
sity for the excess grant and so on.
Some statements have been append-
ed here.

I would like to urge upon hon.
Ministers here and also on hon. Mem-
ber one thing. Wheneer these
excess grants are placed before the
House, it is up to the hon. Ministers
to inform the House on what grounds
the Public Accounts Committee had
taken exception and on what parti-
cular items they made their com-
ments. The Ministers must justify
the position. Merely saying that ul-
timately in the Public Accounts
Committee they sanctioned it and so
on may not be enough. .

For instance, there is an item in
respect of which they did not submit
any proposal for a supplementary
grant though the Ministry were re-
minded once in January and again in
February, 1957, and though in the
Constitution, there is an article which
requires the submission of excess
grants to the vote of the House. But
then, it is not as a rule that excess
grants ought to be brought in only
after the money is spent. The objects
of the Constitution is not that. The
Ministry must be having its fingers
upon the items of expenditure and
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then inform the House particular
department concerned that it has ex-
ceeded or is likely to exceed the sanc-
tioned amount. Whenever there is a
likelihood of excess or a possible ex-
cess, then the Ministry must bring the
matter to the House. We aire meet-
ing thrice in a year. But the object
in regard to these things does not
seem to be kept in view or followed.
Nobody seems to know it. When
there has been an excess, ultimately.
after the year is over, the Auditor-
General goes and says, “You have
spent away more”. There seems to
be a different procedure in Great
Britain.

Now that we have adopted the
‘banking’ system, I would urge upon
the hon. Finance Minister to find out
from time to time  whether he is
going to exceed the amount and then
get the sanction of Parliament. No-
body knows about the spending in the
Ministry. We go on spending. The
spending department is one and the
sanctioning department is @nother. L
wish that the hon, Minister tries to
look into the matter and see that as
far as possible.

Dr. B. Gopala Reddi: We are try-
ing our best. We come in with
supplementary demands if the expen-
diture is anticipated within the budget
year and when we feel that an excess
amount is going to be incurred. Where
it is not possible and where we find
that the excess expenditure hac been
incurred after the end of the year,
then only we come in with an excess
demand for grants.

Mr. Speaker: My point is this.
There is a budget that is prepared,
and it allows so much money for the
Ministries. Now, is there any agency
which goes on keeping a wateh over
the expenditure which is likely to be
in excess or not? Nothing, I sup-
pose. In anticipation, it could be
known whether an excess is going to
be incurred or not. It is nol as if
whatever you spend could be spent
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and that afterwards you could get
the sanction from Parliament, and
then, are we to recover the amounts
from the officers? Except in extra-
ordinary cases, when some VIPs
come and when the expenditure has
to be incurred and when it could not
be anticipated. . . . .

Dr, B. Gopala Reddi: There is no
difficulty with regard to the expendi-
ture in connection with the VIPs.

A supplementary demand is made
because it is anticipated. @We are of
course watching various items. Some-

times we cannot get information and
sometimes some debits are raised at
the end of the year.

Mr, Speaker: Is there any pro-
cedure whereby the Ministry could
be constantly knowing from to time
to time how much amount would be
needed in excess and in what items
and thus be careful?

Dr. B. Gopala Reddi: It is not
possible at the end of the year just
to gauge the amounts and the expen-
diture and say, “No further”. That is

the difficulty. But all possible efforts -

are being made,

Mr. Speaker: All that I am trying
to say is that the Constitulion makes
a provision for excess grants. That
means that in the first instance, as
far as possible, before the money is
spent, the Government will take the
sanction of the House, and if it is un-
avoidable, they will spend and come
in for regularisation of tiie expendi-
ture. Before then, it must be known
whether they are likely to exceed
amount or not. A watch must be
kept and the concerned people must
be informed about the likely exces-
ses in expenditure and asked to be
more careful.

I am only saying this in respect of
the recommendations made in the re-
ports of the Public Accounts Com-
mittee and what is said on the floor
of this House. The Ministries will
keep a greater watch over this matter,

BHADRA 2, 1881 (SAKA)
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Shri T. B. Vittal Rao: There are
cases of overpayment and double pay-

ment.

ar, Speaker: They ought to be
avoided. The question is:
“That the respective excess

sums not exceeding the amounts
shown in the third column of the
order paper be granted to the
President to make good the
amounts spent during the year
ended the 31st day of March,
1957, in respect of the following
demands entered in the second
column thereof :

Demands Nos, 25, 47, 54, 56,
574, 64, 89, 102, 103, 106, 135.”

The motion was adopted.

for Demands for

[The motions
which were adopted

Excess Grants

by the Lok Sabha are reproduced
below—Ed.]
DEMAND No. 25—MISCELLANEOUS

EXPENDITURE UNDER THE MINISTRY OF
EXTERNAL AFFAIRS

“That a sum of Rs, 1,45,121 be
granted to the President to make
good an excess on the grant in
respect of ‘Miscellaneous Expen=-
diture under the Ministry of
External Affairs’ for the year
ended the 3Ist day of March,
1957.”

Denianp No. 47—MiINISTRY OF HEALTH

“That a sum of Rs. 1,733 be
granted to the President to make
good an excess on the grant in
respect of ‘Ministry of Health’ for
the year ended the 31st day “of
March, 1957.”

Demanp No. 51—PoLice

“That a sum of Rs. 35,12,949 be
granted to the President to make
good an excess on the grant in
respect of ‘Police’ for the year
ended the 3Ist day of March,
1957.”

-
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Dxmanp No. 56—Privy PURSES AND in respect of ‘Other Civil Works
Anrowanczs oF Inpiaw Rorems for the year ended the 31st day
of March, 1957."
“That a sum of Rs. 88,778 be
granted to the President to make Demarp No. 106—DzraxTauxs oF
good an excess on the grant in ArtomMIc ENTROY
respect of Privy Purses and
allowances of Indian Rulers’ for m“m'ﬁ‘;’&.‘f‘pfé?;mmz
the yealr”:!!.dedtha 31st day of good an excess on the grant in,
March, ' respect of ‘Department of Atomie
_ N Energy’ for the year ended the
m;r::.nm;m—mmm 31st day of March, 1057.”
. Dzmand No. 135—OTaER CAPTTAL OUY-
nt:dt;mm:npdim’ tﬁt’ﬂlhl LAY OF THr MINISTRY Or IRRIGATION
good an excess on the grant in awp Powea
respect of ‘Laccadivi, Minicoy and “That a sum of Rs. 28,00,218 be
Amindivi Islands' for the year granted to the President to make
ended the 31st day of March, good an excess on the grant In
1957.” respect of ‘Other Capital Outlay
of the Ministry of Irrigation and "
DeEMAND NO. 64—BROADCASTING Power for the year ended the
“That a sum of Rs. 23,84,460 be 31st day of March, 1957."

granted to the President to make
good an excess on the grant in
respect of ‘Broadcasting’ for the

—_—

year ended the 31st day of March, A
1857." STATEMENT RE: PAY COMMIS-
SION REPORT
DassaND No. 80—OTHER ORGANTEATIONS
UNDER THE MINISTRY OF PRODUCTION The Minister of Revenue and Clvil
Expenditure (Dr. B, Gopala Reddi):
‘ I would like to make a statement
m.:':; :osame dp R"’ lﬁ's&'sf:.z about the Pay Commission’s report,
good an excess on the grant in in view of the anxiety displayed by
respect of Other Organisations sevgral Members of the Hquse on the
under the Mumistry of Production® subject of the Pay Commission’s re-
for the year ended the Slst day ot
of March, 1957."
Shri S. M, Banerjee (Kanpur): It
Demanp No 102—SurPLizs appeared in the Statesman that when
the adjournment motion was moved
“That a sum of Rs. 4,28,827 be in regard to this matter, it was said
granted to the President to make that a notice for ‘calling attention’
good an excess on the grant in could be given, The Minister had no
respect of ‘Supplies’ for the year time to reply to the Calling Attention
ended the 31st day of March, Notice. He is prepared to make a
1957.” statement only on the 26th. It means

that our adjournment motion and the

‘DeEMAND No 103—OtrEr Crviz, Worxs Calling Attention Notice would not
“That a sum of Rs. 6,52,33,504 D “telka g

be granted to the President to Dr. B. Gopala Reddi: This is not a

make good an excess on the grant statement. I am only reporting to the
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Commission Report

House that the report has been re-
®«ived by the Government. Nothing
more.

¥} would, with your permission, like
%o inform the House that the Pay
Commission’s report has been signed
and forwarded to Government today.
It will receive the most urgent consi-
deration, and it is our intention to
publish the report, with Govern-
ment’s decision on its major recom-
mendations, as early as possible.

This is only a report to the House.

Shri T. B. Vittal Reo (Khammain):
On a clarification. Now that the re-
port has been received—

Dr. B, Gopala Reddi: It is not even
2} minutes perhaps.

£2-1 T. B. Vittal Rao: But I am
glad that the House has been taken
into confidence so soon. After all,
the Government will ¢xamine the re-
port and come to certain decisions.
May I know from the Minister whe-
ther the report  will be released,
pending examination by the Govern-
ment, or, will the report be published
only after the Government takes
decisions on the report?

Dr. B, Gepala Reddi: As I just now
said, the Government’s decisions on
the major recommendations of the
report and the report will be publish-
ed simultaneously. That means it
would not be very late also.

Sbri 8. M. Banerjee: May I know
whether the recommendations of the
Commission—the report—will be laid
on the Table of the House and the
House taken into confidence so that
we shall get an opportunity to discuss
it? It came out in the press that the
report will only be considered by the
Government and that the Govern-
ment’s decision will be given only
after the return of the hon. Minister
im October. I want to know whether
nothing will be done from August to
‘October.

185(Ai) LSD—86.

meniary Grants

Dr. B. Gepala Reddi: Government
will certainly consider it as soon eas
possible.  Various notes have tp be
prepared, the Cabinet has to consider
it and all that. We may not be able
to take the House into full confidence
before the House adjourns.

Shri 5. M. Banerjee: What 1s the
definition of “as early as poszible”?
One month, two months or three
months?

Dr. B, Gopala Reddi: I1 depends on
the nature of the recommendations.
They may be very controversial or
they may be very simple recommen-
dations. If they are simple, perhaps
we can decide in a fortnight. But if
there are many aspects to be consi-
dered, perhaps it will take a longer
time. How can I say when?

Shri §. M. Banerjee: The recom-
mendations may be unanimous.

Mr, Speaker: The hon. Minister
will try to expedite it; that is all
There is no question of controversy
in this matter. Hon. Members can-
not pin down the hon. Minister to a
particular date.

13:41 hrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS

Mr. Speaker: The House will now
take up discussing and voting on the
Demands for Supplementary Grants
in respect of the Budget (General)
for 1959-60.

DEMAND No. 2—INDUSLIES

¥r. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 1,34,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year
ending the 31st day of March,
1960, in respect of ‘Industries”.’



4139 Pemands  AUGUST M, 1080 for Supplementary Oronty mp

Mz, Speaker: Motion moved:

“That a mmhm not
axceeding Rs. X grant-
od to the President to defray the
charges which will come in course
of payment during the year
ending the 31st day of March,
1980, in respect of ‘External
Aftairs'”

DemaNp No. T3—EXPENDITURE ON
Dmrrackp Prrsons Anp MINOrITTES

Mr. Speaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 3,77,02,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year
ending the 31st day of March,
1060, in respect of ‘Expenditure
on Displaced persons and Minori-
ties'”

Denanp No. 107—Carrran OUTLAY OF
tHs MiNmsTRY or COMMERCE AND
InpoRTRY

Mr. Speaker: Motion moved:

“That & supplementary sum not
exceeding Rs. 13,50,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year
ending the 31st day of March,
1960, in respect of ‘Capital Outlay
of the Ministry of Commerce
snd Industry’”

Dmeaxd No.  121—OTEyr  CAPITAL
OvTiaY OF TRE MINISTRY OF
FooD AND AGRICULTURE

Mr. Spesker: Motion moved:

“That a supplementary sum not
exceeding Rs. $3,00,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year
ending the 31st day of March,
1980, in respect of ‘Other Capital
Outlay of the Ministry of Food
and Agriculture’.”

Mr. Bpeaker: Motion moved:

“That a supplementary sum not
exceeding Rs. 2,25,000 be grant-
ed to the President to defray the
charges which will come in course
of payment during the year
ending the 31st day of
1960, in respect of ‘Capital Outlay
of the Ministry of Steel, Mines
and Fuel'.”

13-4} hrs.
[Mr. DEPUTY-SPEAKER tn the Chair)

Shri 8. M. Banerjes (Kanpur): I
want to confine myself to the Supple-
mentary Grants under the Ministry of
Rehabilitation. On page 7, it is said:

“According to a decision errived
at in 1958 to close down the camps
in West Bengal by 31st July, 1059,
provision for rehef expenditure in
respect of displa~ed persons in
camps 1n that State was made for
four months only.”

About this closing of camps, I pe:i-
sonally feel—and I hope that is the
feeling of the House and outside—that
this decision was taken without the
least consideration to what was hap-
pening in Dandakaranya. When this
decision was taken, it was taken
oblection to and resented, not for
opposition's sake, but as a matter of
fact we knew that the Government
will not be able to adhere to this date.

About the Dandakaranya scheme,
the other day, in reply to a question,
the hon Deputy Minister has said that
there are many reasons. One reason he
mentioned was about the non-
availability of earth-moving equip-
ment or the late availability of earth-
moving equipment. The second
reason given was lack of technical
hands for the purpose. First of a1},
when the Dandakaranya scheme's
oullines were given by the hon, Min-
ister to this House, it was difficult to
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got earth and now the problem is
how t0 move the earth We were
fold that orders were placed with the
Director-General of Ordnance Fac-
tories. My mformation is that some

over to the Minstry of Rehabilitation

After this decision that camps will
not be closed, we must also know
whether any time-limit 1s being fixed
apamn for the closing 'f the camps
We olso want to know the reality
about Dandakaranya, because as 1
the past, I feel that Dandekaranya
may be another white elephant eat-
ing only money and dommg nothing
As far as we know, the Dandaka-
ranys scheme was meant to rehabili-
tate all these displaced persons, the
hon Minister want to the extent of
raying that not only the displaced
persons, but even the surpuls popula-
tion of West Bengal may be rehabih.
tated there

The Minister of Rehabilitation
(Shri Mehr Chand Khanna): I never
<aid that, I object to what has heen
sd by the hon Member (Inter-
ruption)  You hve in UP and you
talk of West Bengal!

8hrl 8. M, Banerjee: You belong to

the Frontier Province and you talk of
the whole country

Mr. Depnty-Speaker. Order, order
8hrl Mehr Chand Khanna: I live in

{

Shrl 8. M. Banerjee This 15 too
much of provocation, Sir I wantto
know the specific reasons why Gov-
ernment could not adhere to the date
of 31st July, 1959 and also whether
any other time-hmut is being fixed.

We are told that India 1z not short
technical hands So, I want to
the basmic difficulties in getting
cal hands About the earth-
moving equipment, I want to ktnow
more fresh orders have been
the Director-General of

a

i
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Ordnance Factorles and whether they
are being complied with

I now come to the Food and Agri-
culture Ministry demand for Rs 83
lakhs about sugar Fortunately or
unfortunately, the Food Minister has
resigned and s Deputy 15 not here
I do not know who will answer my
points, perhaps somebody from the
Treasury Benches will answer Even
after the discussion here, suger price
has not come down m the couniry In
today’s Times of Induwa, 1t i8 said that
pricec of foodgrains have come down
with the resignation of the hon
Minjster I want to know whether
the price of sugar also has come
down with this resignation and if not,
what 1s the ex-factory price of suger
17 the various States and what 1s the
nrice of sugar prevailing m the mar-
ket Before wc vote this demard we
want to know what 15 happening as a
1e3uM of the debate in Parliament
and 1if food prices are not gowng
down, what more steps Government
propose to take about all this

With these words, whosoever may
1(p'v, I request him to throw some
hight on these points and enlighten us
and through us the country at large

Mr Deputy-Speaker. Why should
I'e be m doubt” The Finance Minis-
ter 1s there and he will give the reply

Shri Narayanankatty Menon
{Mukandapuram) I would hke to
confine my remarks to Demands
Nos 18 and 73 Though Demand
No 18 comes in the form of a sup-
plementary demand, it 1s of such a
nature that by passmg it the House
will be commutted to m major ques-
tiun of policy This demand 1s re-
garding the allocation of Rs 10 lakhs
already spent out of the Contingency
Fund for the reception and other ex-
penses 1n connection with the Tibe.
tan refugees I am not going into the
question as to whether 1t was proper
to gant asylum to these refugess,
but another major question 18 invol-
ved n that
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[8hri Narayanankutty Menon]

First of all, in the last five or ten
years, there has been the question of
rehabilitation as far ag certain other
types of refugees who are Indian na-
tivnals are concerned. Especially
from the States of Madras and Kerala,
& very large number of people had
gone to places hike Malaya, Singa-
pare, Ceylon and Burma. Of late,
ever since the post-war days
because of the policies pursued by
those Governments, a large number
of iness people who had left their na-
uve places, cutting thewr roots out of
those places and who had settled in
those countries, have been coniplete-
ly driven away and compelled to re-
turn to their native States especial-
ly Madras and Kerala When thase
people have come back after a long
luose of 20 or 30 years, absolutely
without any money at theiwr disposal,
t was a huge problem for the Mad-
rus and Kerala Governments Re-
peated atlempts were made by those
Su'e Governments to draw the
at‘ention of the Central Government
to this fact that these people, In-ian
nationals domiciled in those countries,
were completely driven away by the
Governments of thote countries and
they were received hy Madras and
Kerala but not even a shadow of
attempt was made for granting any
asgistance to those people or rehabili-
tating them

But when the question of Tibet
came up, when the whole guestion
wai not at all discursed by Parha-
ment, Government was very eager to
exiend their hands >f charity to the
extent of Rs 10 lakhs to receive back
arred Tibetan rebeia It 13 qu'*e un-
known to the Parliament and to the
people of Indra as to what the Sov-
ermment of India 1s gomng to de with
the 10,000 refugees, because this
Re 10 lakhs was spent only for re-
ceving them and also 1n  connection
with some other exvenses Ncthing
hnas been said whether this 15 a tem-
porary affair to receive these people
and maintain them for e temporary
period But from the statements made
by the Dalai Lama, 3t 1s quite well-
known and an indication 18 given that

10,000 people® I want
whether the Government of India
15 gomng to keep those 10,000

are we gong to do with those
In

n anrer than the retugees who came
in 1947 Sir, this 1s a serious situa-
tion When the hand of chahty was
not ¢xtended to those Indian nation-
alr who returned with their families
w ‘hout a copper penny m thewr
hands and who are really starving on

" the streets of Madras and Kerala,

when the Gavernment did not cven
iry to give any assistance to them
why was this extraordinary charity
extended to the armed rebels from
Tibtt 1n contradistinction to thoge
Indiun nationals who are cnming
tuck here? When this charity 13 ex-
tenaed to nationals of other States
who are coming here on very dublous
ond suspiclous circumstances, Wwhy
not the same mentality be applied to
Indian nationals in other States at
least” When in Ceylon the Indian
rationals are suffering like anythung,
thc Government 15 not able to do
anything and the Government 1s not
rirpared to receive them back In
many places the Indian are stll
suffering and the Government 18 not
uomng anything at all, so far as they
are concerned Even when they are
driven back nothing 1s being done
The hon the Prime Minster replied
the other day that the conditions of
the people repatriated from Ceylon,
Malaya, Indonesia and Burma, peo-
ple who have been driven back fiom
thoce States and who have come
tack to India, their conditions are
entirely different As far as Tibet 15
concerned, we find that immediately
the Tibetan guestion came, apart
from the merits of the question, the
Government of India rushed to give
Rs 10 lakhs to receive them and a
relief committee was formed, of
which the hon leader of the Prajs
Socialist Party is the Chairman And
the Prime Minuster saxd a very huge
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smount has been received from the
fareign countries He had actually no
sccount a8 t0 how much money has
been recewved. Now, what was the
difterence between the refugees that
have come from Ceylon, Burma,
Indonesa and Malaya and the refu-
gees that are coming from Tibet?” As
far as we are concerned, we could see
only one difference, and that 1s as far
as the Tibetan refugees are con-
cerned, when the rehef commuittee
was formed under the chairmanship
of Acharya Krpalani, much publicity
was given, large amounts of money
were collected in co-operation with
the Government, and Rs 10 lakhs .s
going tobe spentby the Government
and the only differcnceison the poh
tical plane, namely the question of
anti-communism on the part of the
Praja Socialist party and the party
mm power, as far as the Tibctan 1e
fugees are concerned Otherwise if
the humanitarian consideration had
weighed with the Governmint n
giving relief to the people of Tibet
the same humamtarian consideration
would have weighed with the Gov-
ernment, as far as Indian nationals
are concerned But m that case it
was absent Sir 1t 1® well known
what charity, if 1t 1s real chanty, will
have to begin at home

In Kerala a large number of pcople
engaged 1n the profession of toddy-
tapping for a long time migrated to
Ceylon Now every year, because of
the migration laws and othea) laws
of Ceylon, a section of the toddy-
tappers are bemng sent to Kerala As
far as Kerala 1s concerned, it 15 1m
possible to absorb these toddy-tappers
in the industry In view of the moun-
ting unemployment problem there 1tis
impossible to give any employment to
these people also by the Keiala Gov
ernment and so repeated attempts
have been made by that Government
to get some assistance from the Cen
tral Govemment, but the Central
Government has not 50 far gone to
their rescue, in spite of the attempts

of the State Government and the
number of resolutions passed by the
State Legislature in this respect. May
I seek a clanfication from the hon.
Finance Mimister why the same mag-
nanimous charity, which you have
extended to the Tibetan refugees bf
spending Rs 10 lakhs with the pros-
pect of spending still larger sums of
money, 13 not being extended to the
poor nationals of our own State who
are now comung to Madras and Kerala,
namely, the toddy-tappers who are
being sent away from Ceylon”? Other-
wise, we could umagme only one thung
The Government 13 over-anxious
that the Tibetan refugees should be
received well, of course, with State
dignity, as Shr: Dalai Lama and also
his paraphernalia of 10,000 people
received So the first question that
1 would raise 15 that a clanification
should be given to this aspect of the
problem namely, what are the Gov-
ernment’s plans so far as these
10,000 people are concerned

It might be impossible for him to
give an answer The hon Minster
of Rehabilitation has been dealing
with the problem of rehabilitation
and spending crores and crores of
rupees to rehabihtate those refugees
who have crossed our frontiers m
1947 and mserably he has failed
Whether 1t 1» Dandakaranya or Bettia,
everybody knows that it 15 a total
fajlure  When in respect of these
people whom we were expected to re-
habilitate 1n 1947 we have failed and
we have found it 1s not possible te
deal with the problem, what are we
to do with these 10,000 people? A
clarification 15 required to the ques-
tion whether we are granting perma-
nent asylum and citizenship to these
people or, 1n the alternative how are
you gowng to send these people back
No indwcation 1s given whether at
any time Shri Dalai Lama and the
other people who have chosen for an
armed revolt inside Tibet and who
have been received bere, will at all
be able to return and whether 1t will
be posmble for the Government to
send them back
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1 am rmang this question because
the other day an indication was given
that a sort of separation of the cate-
gonies of these people 1g being done
m the camps and according o certain
professions they held in  Tibet an
attempt i3 being made to give them
employment. And the most surpris-
mg fact 15 that trawnung facilities are
fiven o these retugees, the Tibetan
refugees, in order 1o train them m pari-
cular professions When these people
are given trauning in particular profes-
sions what are you going to do with
them? When our own problem of
unemployment 15 so acute, will it at
all be possible to absorb these pecple
also?” Will these people, after their
traxmung by your spending Rs 10 lakhs
en them, be absorbed in India or will
they be sent back to Tibet after trem
ing so that in the future at least they
could carry on peaceful occupation
there? That 18 a question to which we
should certanly get an answer There-
fore, m opposing Supplementary
Demand No 18, I submut that unless
the Government 15 able to give a
clarification whether they are prepar-
ed to extend the same type of relef
o the Indian nationals who are being
driven away from Ceylon, Burma,
Indonesia and Malaya, we will have
no other option except to oppose the
demand

Then 1 will say a word about
Demand No 73 relating to the Mins
try of Rehabilitation That also is &
peculiar or curious demand because
this Ministry spends large amounts of
money with very little results coming
in In oppomng the Demand 1 wish
to point a very recent instance where
the Ministry atself has high-lighted
how the whole admuinistration of the
Rehabilitation Ministry 13 being run
The spending of the Minustry and also
the way m which the Ministry behaves
regarding certain affairs will give the
wapression to the people that atler
all there 1s nebody to gquestion them
and the hon Mimster of Rehabilitation
38 at liberty to spend the money and
manage his own affurs unquestioned
by cthers 1 will quote the instence

“ay

Very recenily, on the 3rd of August an
answer was given 1n thus House regard-
ing a particular house, house No. 7,
Jantar Mantar Road That house has
been declared under the Act as am
evacuee property and the

that 15 to say, the Rehabilitation Mm-
stry decided to auction that House,
The auction notice wag published, ...

Shri Mehr Chand Khanna: May I
know to which item on page 6 o 7
he 18 referring?

Shri Narayanankuity Menon: I am
referring to Demand No 73 of the
Mustry of Rehabilitation

Mr. Deputy-Speaker: The question
which the hon Minster put 15+ to
which demand did this Jantar Mantar
Road house relate?

Shri Narayanankutty Menon: This
does not relate to any demand

Mr. Deputy-Speaker: We ought to
confine ourselves to the Demands
Specific sums have been asked for
specific items 8o, reference can be
made only to those items for which
a demand has been made We cannot
go into the general question of dis-
placed persons and the rehabilitation
of refugees

Shri Narayanankutty Menon: 1 am
only submutting that the Ministry is
asking for additional sums and sup-
plementary graniz and the money is
spent hke this

Mr Deputy-Speaker Particular
items and purposes have been speci-
fied this much for this and this much
for thatt Now, for whichever item
money 15 asked for reference can be
made to that

Shri Mehr Chand Khanna He has
not etven read the items

Mr Deputly-Speaker The hon
Member may refer to those items
which have been mentioned here I
have no objection But Jantar Mantar
18 much too near, we can deal with it
soma other time
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Shri Namayanapkatty Menom: 1
wanted to pomnt out how waste u
going on The hon Minister 15 too
sensitive to that

Shri Mehr Chand Khanna. No, no

The Deputy Minister of Rehabilita
tten (Shri P S. Naskar). Certanly
not

Mr. Deputy-Speaker. He 1s not sens)
tive, but I am Discussion on sup
plementary demands should be res
tricted to the particular points in the
estimates on which these grants are
sought The hon Minister may o1
may not be sensitive to that, but I can-
oot sllow 1t

Shri Narayanankutty Menon. All
right, I am not proceeding on that

Shri Mehr Chand Kbhanna Thank
you,

Shri T. B. Vittal Rao (Khamnmam)
My hon friend who has preceded me
has opposed the demands relating to
certain Mimistries But I welcome the
demand unde:r ‘“Industries”, Demand
No 2, regarding the taking over of
the tramming centre which has been
managed so far by the Hmdustan
Machine Tools While I am on these
demands, I have to make one or two
observations

In our country, there is a shortage
of skilled and supervisory personnel
though we have embarked upon a
huge Second Five Year Plan of indus
trmlhisation which requires a lot of
skilled workers in addition to engi-
neering  graduates and diploma-
halders One fact which we felt was
about the trainmg to be given to the
iniermediate categories 1n the various
factonies For mmstance, we are told
thet there will be a shortage durnng
the Second Plan period itselt of nearly
6,500 engineers and dploma-holders
otiver then civil engmeers Therefore
stepa should be taken to tramn  as
many people as pomsibie 1n the skilled
and supervisorv categories A train
foy centre lke this would greatly
help

-

4 hrs

I am told that when 1t was under
the management of Hindustan Machine
Tools some good syllabus was drawn
and some tramning, both 1n theory and
practical, wag given 1 hope the same
will be continued But at the same
lime I would urge for the considera-
tion of the hon Mmister that those
workers who are in the various pro-
fessijons working 1n various factories
shoyld be admutted to this trexmng
centre They should not insist on the
minymum quabfication for them It 15
sufficient if they have put mn in any
factory as a skilled worker three to
five or six years’ service They should
be exempted from the mimmum guah-
ficathon This would be an mecentive
to the workers to advance thewr skill
and undergo training But during this
period of tramning some sort of a
<t pend, scholarship or wages should
be given to make up the loss of wages
that thev would undergo

Then 1 come to the last item I
welcome this Demand also, that 1s, for
the formation of the Indian Oil Com-
pany Lamited There 15 a demang of
Rs 2 lakhs 1 suppose, 1t 15 only a
token demand 1 hope, after this
Indjan 01l Company takes up the dis-
tribution and sale of oil, we can expect
that at least then cheap kerosene will
be supplied which our country s in
nesd of They are paymg a very
heavy price The foreign monopolists,
these o] kings of Burmah-Shell,
Stanvac and others are makmg a huge
profit Therefore, I welcome this

But, at the same time, while formmng
the Board of Directors for this I
woyuld like the hon Mmister to con-
sider one pont and that 13 that he
Puts some really capable people in 1t
because it 1s a very new venture In
my experience, when these members
of the boards of directors of various
Companies are nommated 1 find that
it is something like throwmng patron-
age  Thev <elect people from their
own Parity | do not grudge if they
select people from therr own
Party provided thev are really
capable but some people who are put
there as directors of the company
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know nothing about the subject which
they have to deal with. This sort of
thing snhould be put an end to. I do
not mind whoever 1s nominated on the
board of directors but that person
should really be a capable person and
must have a little knowledge at least
of the industry to which he is posted.
With this suggestion I welcome this
Demand.

Shri Panigrahi (Puri): Mr, Deputy-
Speaker, Sir, I refer to Demand No. 73
with regard to the expenditure on
displaced persons and minorities.
Much has been said about the slow
progress of work in Dandakaranya.
There is nothing unnatural about it.
As far back as September, 1958, when
this question came up for discussion
in this House I had anticipated it. The
nature of the task is so difficult and
it is such a huge task and that part
of the country is such an inaccessible
area that it is not so ecasy as the
Rehabilitation Ministry had thought
it to be. I am glad that they have
accepted it now. They have had
practical difficulties and they have
come to admit it at last, that is, that
the progress has been slow. But while
pointing out this difficulty, I would
like to bring to the notice of the hon.
Minister some practical problems
which this project will face if really

we want to expedite the same. -

The first thing which the hon. Min-
ister might have come across during
these years is the various points of
dispute that arise very often. It may
be either due to a misunderstanding
or due to some really practical reasons
that disputes have arisen between the
different State Governments, such as
Madhya Pradesh and Orissa, and the
Dandakaranya Development Authority.
I hope the hon. Minister will make jt
clear.

From the very beginning there is a
misapprehension, or rather some mis-
givings in the minds of the two State
Governments. When this project was
being made popular among the refu-
gees in Calcutta and in camps, some
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Central Ministers—I do not mean the
hon. Minister of Minority Affairs, bat
some other Central Ministers—in thedy
enthusiasm told their people that they
are going to create a new Bengal
Dandakaranya. Once these utterances
were made, naturally they had thelr
repercussions in the munds of ¢tha
local people and also in the ,minds of
the State Governments. They though),
“Well, it is something strange. When
we are giving our territory such things
are being talked of” So, naturally
from the very beginning because of
such irresponsible utterances, misgiv-
ings arose in the minds of the State
Governments thoughsthey did nof
express it I can bring it to the notice
of the hon. Minister of Minority
Affairs, though he has not made such
observations, that the local press, °
almost all the important papers of
Orissa seriously condemned these
utterancrs  and naturally apprehen-
sions were created in the public mind
of that State.

Recently the hon., Minister went all
the way to convene a high level con-
ference. The State representatives,
the Chief Ministers of the Govern-
ments of Orissa and Madhya Pradesh
and the authorities of the Dandak-
aranya Developmen{ Authority were
all asked to attend. There was a high
level conference &nd our hon. Minister
was present there. Now, what was
the difficulty? Why was this high
level conference called for? It was
because after a certain progress was
made in the project, difficulties of
giving over land came. The Govern-
ment of Orissa also found it difffcult
to part with a large chunk of territory
for this area. Similarly, that difficulty
was also posed by the Madhya Pradesh
Government. It is good that the high
level conference was held. In that
high level conference at least some of
the gdifferences have been discussed. 1
hope it will emse the situation and
may help in expediting the work.

But what was the difficulty? The
difficulty was with regard to the tohl
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smount of land which will be made
ble to the Dandakaranya autho-
I do not know whether I am
t, but so far as the newspaper
that have reported the findings
high level conference go it 18
t an agreement has been reach-
between the Dandakaranya Deve-
Authonity and the Govern-
ments of Madhya Pradesh and Orissa
over the area to be reclaimed for
rehabilitation m that area The total
area which will be made available, so
far as the report goes, by Madhya
Pradesh Government and by Orissa
Government comes to about 2,26,000
acres or something like that I am
sabject to correction

0

5

t

It

Shri Mehr Chand Khanna: 2,16,000
acres

8hri Panigrah:: 2,16,000 acres I was
just trying to pont out as to why this
high level conference was called for
The work in Dandakaranya area some-
times came to a standstill Many
people do not go to that area I have
visited that area once or twice Ihave
seen, because of this difference bet-
ween the Dandakaranya Development
Authonty and the local Governments,
sometimes, the progress of work comes
to & standstill Really it came to a
standst:ll when this high level con-
ference was called by the hon Min-
wter What are these difficulties?
Lack of co-operation between the
DDA and the respective State Gov-
ernments The apprehension which I
was pomnting out 1s that the Central
Government will try to carve out this
Dandakaranye area for rehab:litation
and may turn it into a Union territory
or a Centrally admunistered area That
difficulty 1s working in the munds of
the local people of Orissa They have
already lost a large amount of terr-
tory to Bihar 1n Saraikella and
Kharsswan Now they feel that by
another way, they are going to lose
more than 10,000 square miles from
their own termtory Naturally, this
point should be made clear by the
hon Minister that it is not going to
be a Centrally sdministered area

The respective areas must be given
over for admmistration both to the
Orissa Government and the Madhya
Pradesh Government I think that
misunderstanding should be cleared
from the beginning because it 13 re-
acting on the minds of these people

{ was comung to the point about land
reclamation To many of the questions
put here, the hon Minster hag stated
that the amount of land which has
been reclaimed so far, if I am correct,
1s only 2,000 acres I would lhke to
know from the hon Minister, out of
these 2,000 acres how much land 15
readily available for cultivation From
that we can know how many famulies
can be removed immediately to that
area There was another pownt which
was elso discussed I do not know
whether the hon Mimnister wall adout
it When the Government of Orissa
agried to allot land in Omarkot in
Koraput district, which formed part
of the project, they wanted an assur-
ance from the Ministry that when the
lang 15 reclaimed, whether you are
going to give 50 per cent of the land
reclaimed to the local Adivas) people
That was the assurance which was
asked for by the State Government
The hon Minister, I think, also went
all the way to give the assurance, all
right when the land 1s reclaimed, 50
per cent of the land will be given to
the local Adivasis

Shri Mehr Chand Khanna: May T
correct? It 1s 25 per cent

Shri Panigrahi: I am coming to the
dispute Recently mn Orissa, all the
important daily newspapers, those who
belong to the Government Congress
party, the Sama), have said that the
hon Minister has gone back on his
promise ‘That 18, first, they asked and
they were assured 50 per cent; now
they say that they will allot only 25
per cent of the land Naturally, in
the runds of the local Adivasis, 1n
Koraput. in the minds of the people of
Orissa, and also in the minds of the
Congress peaple, this thing is agitat-
ng That 15, first they were assured
80 per cent when reclaimed, end now
!hq,mthatllpnomtonlywﬂllu
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oven to the Advass [t means that
whatever assurances are given in the
bequnnmg may be also ignored or the
Minister may go back on whatever he
says That feeling 1s there 1 think
thet should also be removed

Shri Mehr Chand Khanna: May I
sntervene for a second at this stage?
At no time we commutted ourselves to
anything beyond 25 per cent That
has been our imtention from the very
begmning Commitments to that
extent have been made and shall be
honoured

Shri Panigrahi. I leave it to the
Government of Orissa and the Union
Ministry of Rehabihitation, because
that controversy 1s going on

Shri Mehr Chand Khanna No, no
there 15 no controversy

Shri Paaigrahdi. That 13 the pomnt
which the Government of Orissa want-
ed to bring to the notice of the hon
Minister

Mr. Doputy-Speaker. Now, it has
been made clear There ought to be
no doubt about it

Shri Miehr Chand Kbaana, No com-
munication 1 have received from the
Orissa Government on this matter

emment are feeling lhike this

Mr. Deputy-Speaker. The misunder
standing has been removed

Shri Panigrahi: When the Govern
ment of Ormsa has one mind for the
ton Minister and one mind for the
people, I cannot say anythng

Mr. Depuiy.Speaker That could be
saxd thete
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136 families are agriculturists. Thay
have given 7 of Jand te wach
agricultural family. I you work i
out, it comes to really not 137 but M
families I would lLike to know from
the hon Muuster exactly how many
agriculturist famihes have been

removed to that asrea
answer to one of our
hon Deputy Mmuster stated that
441 acres of paddy land have
available for cultivation, out of 2,000
acres

L.

The Deputy Minister of Behabilita-
tion (Shri P. 8. Naskar): Paddy has
been cultivated There are other cash
crops

Shri Panigrahi. 1 would Lke to
know how many acres are under cash
crops That also should be
clear

;

]

With regard to closing down
camps in Bihar and Orissa, a few
ago, the bon Minister stated that
work has progressed well Today,
the Supplementary demands, we
that in Onssa there 1s one camp
in Bihar there )s the Betiah camp
the progress s not satisfactory The
Orissa camp was decided to be closed
In May Finally, 1t 13 not gomng to be
closed What 15 happening there in
the case of Bihar? It has been saud
that land 1s not available What 1
happening n Orissa® I think the hon
Mmister must be knowing that the
Government had also undertaken
another reclamation scheme for re-
settlement of refugees in the Chilka
area Nearly 4,000 acres were reclaim-.
ed Out of 4,000 acres, 2,317 ucres have

2

EEE
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Mr, Deputy-Spesker: Would that be
#he job of the Rehabilitation Ministry?

Shri Panigrahl: They are under-
taking that project for resettling the
camp people in Charbatia.

Shri Mehr Chand Khanma: Is the
bhon. Member pleading the case of the
Iocal landless people or the refugees?

Shri Panigrahi: Local landless peo-
ple.

Shri Mehr Chand Khanna: I am
not responsible for that.

Shri Panigrahi: The landless people
met him in deputation when the hon.
Mumster visited that area. I was
referring to that

Mr. Deputy-Speaker: If these peo-
ple for whom he 1s not responsible
come in deputation and represent to
him that they should be given land,
how can he find land for them?

8bri Panigrahl: This land belongs
to the Rehabilitation Ministry, because
they have to spend money I am
coming to that. They assured that
after the land 1s allotted to the re-
tugees, if there 1s any surplus, where
will it go It wil]l go to the landless
people. With regard to this reclama-
tion scheme, I would also urge upon
the hon Minister another point

After spending Rs 5 lakhs in the
Chilka Reclamation scheme, they
reclaimed 4,000 acres 1 was just cal-
culating If you spend Rs. 5 lakhs,
you can get 4,000 acres It comes to
Rs. 150 or 200 per acre How much
are we going to spend in the reclama-
tion of 1 acre of land in Dandak-
aranya? The hon Minisier said that
it was cheaper 1 would like to know
from the hon. Minister how much 1t
costs. We had allotted to spend Rs. 3
crores in the 1958-39 budget for carry-
ing out the Dandakaranya scheme,
but we could only spend Rs 174,000

Bhri Mehr Chapd Khanna: One
crore and seventy four lakhe.

Shri Pangrahi: 1 am correcting; one
crore and seventy four lakhs,

Shri Mehr Chand Khanna: Not this
year,

Shri Panigrahi: In 1058-50. I am
coming to 1960. In 1958-58 you allot-
ted Rs. 3 crores. You could spend
only Rs. 174 lakhs. The hon. Minister
may give me the correct figures, but
I think I am correct.

Shri Mehr Chand Khanna: I shall
check up the figures

Shri Panigrahi: For 1856-80, Ra €
crores were allotted. I would like to
know how much out of these six crores
of rupees has been spent so far. 1 do
not say that the hon. Minister may
spend anything he hkes there. The
point that I am urging is that he must
take into consideration whether the
way we are spending there 1s really
economical

‘With regard to the slow progress of
the work, I have already said that it
is a difficult task, and nobody who
has not seen that area can ever
imagine how difficult the task is. But
it 15 now admutted that the progress
of the work 18 slow. The Ministry of
Rehabilitation may now justify it in
this way that slow and steady wins
the race That 15 all the more better.
It 1= no use pouring down money there
and spending to the tune of Rs. 30
crores 1n Dandakaranya without
achieving any result therefrom

As regaids the expenditure involved,
I would urge upon the hon Minister
to see that the utmost economy 1s
effected 1n expenditure, because 1t 18
not really possible for us in that diffi-
cult area to undertake such a vast
project, if 1t 15 not economucal, then
a huge amount from the public ex-
chequer 1r going to bu msutilised
therr

The Government of Indwa (Ministry
of Rehabilitation) in consultation with
the Ministers of Orissa and Madhya
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Pradesh have now formed an informal
committee to look into this matter. 1
would like to know what the powers
of this informal committee are.

The complaint against the Chief
Administrator there is that sometimes

ke iz very much high-handed in his
behaviour.

Bhri Mehr Chand Kbanna: Against
whom?

Shri Panigrahi: Against the Chief
Administrator of the Dandakaranya
Development Authority. The local
officials sometimes complain that he is
very much high handed in his behavi-
our; and as it ig situated in g most
inaccessible area, there is very little
possibility of superior officials of Gov-
ernment of India officer going and
visiting that area and checking up the
expenditure cverv now and then.

Then, I would submit that before
reclaiming all this land, priority should
be given to developing the lines of
communication. I would like to know
the exact amount which has been
spent up till now in developing the
lines of communication and in making
the area really accessible.

The other day, I had put a question
regarding the construction of the rail-
way line. It was because of the
importance of that line, that it was
Eiven top priority. But we were told
that even the survey of this work
will take two years more. At that
rate, perhaps, it may take even ten
Years to complete the railway line,
and there is no possibility of this line
being developed within the coming ten
years, And yet the refugees are going
to be resettled there. So, it is very
necessary that all other lines of com-
munication at least should be develop-
ed very fast in that area.

Again, what about the improvement
in the minor and medium irrigation
projech_ in that area? What has been

to that area, of course, not recently,
but last year, and I found that the
progress of the work was too slow.
When so many people are going to be
resettled there, I would like to imow
from the hon. Minister what positive
steps have been taken to see that the
medium and minor irrigation projects
which were given top priority, deve-
lop very fast.

o it fag (qgers) @ Iw-
W agRd, ¥ e fovigw &
WAL

N T N g FE T AT RN
TRE ¥ § | T 78 ¥ T it
fom W fe =i & wf f, ag
wA1 qr qF  SAwr g fear o,
WET A T R A AW N
ewEry A aifed O ¥fww dx T W@
A AT 4T IEW qTH W IA ¥
frmdgadmEm W
UF GOEAT HH § | 7 AT 6w
§T ¥ e e ot A 3w ant
& § e & At ¥ o m
N goere ¥ st & A F o
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& AT 91, AQT ¥ WRE 77 W v
o fw ¢ o 9 afew foes & wme
Y FY AT FTIT 7 q9A JgT O
& e T Fdfmde fean | @rde

e A o7 want syferdy ¥y 7y o¢
it & fad e sOr  wowr wd
fieny | s g &t A § e o W agt
¥ e s w ¢ o R At A
g aaelt A w3 T wWfE wed
T FT I LHT 6 48 FARTHATS
T I AR W AN g @\
wo 9% § 3 T W § e ek
W frgear oA gaedf @ Wik
Tt g wwar | Sfew gak o § o
g ¥ T T @ Twa fr fggEm
) wFT 7 Y v o AT FT 9
ae 4 qifveTa & €, w97 ¥ 4w
fergk & a1 fosad & W, gt
qgrar #t § 1 ug grh aTe W
Aifa & | w= g wwar § fo g oW
et ®1 flt ¥ aog ¥ N Fr ao0g
F g1 97 @ Aifs A a9y ¥ fesam
aret & g ag guedf A A fw
ouEd 7 gy wfed | ¥few agr A%
f ATTT TR FT Ay § IEE A7
N TR F a9 G0 ey § WR
H A FaF O € S g
17 gT A 4 Fr frgra 1 ag® ¥
qay ST TOI I W4T QY § A A
TR AW F w00 S W IEn gl
g UL &y W 9w qgEar
woi oY ot ara faead it & fag
ft W § W fe AR TEr ao fag
i

¥ warar oft aeelf J o wgr Ay
Fg X0 ww { T " wife
At wgd «al wAndt fed ff fe v
w1 et o aver A R
Tt 7gew ¥ q 7¢ fowra @ fx
3% Tt gy A § forn fr oere
e ¥ &, 3@ afear 39 WA
WA AY TR N g 7 AT IR
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vyt § W 9w 4% & we qrfe WY
gy w0 § WX waw g, T W
wwer T g} g fe g v
e § WK Fgw @ aifs I
waew freear @

g @ 3w ¢ Jur f5 g A
qifrwdr 7 #gr 5 Twewrog w1 W@
YATHT § 9% TS W7 w09 T #
Wit fogey e @a § ag9 T 90
T wET A § W 5E s @
e fel giewema & aug & g7 a0
W IR TFF AP AT
Frw & wgrw fréfemeny fafaes
AN e @A wifgg fF o am
TP AT A s A s gy Py
afext IUE gU WIEQY & gmRIE W@
AN $AT IS W &, IET aE
ATATAN FAZT IS &7 AT T faay
wrd W 9 feed & for ST agr
o & fed qom g 9%, 7@ @
s § v g e ad
& oww TR ey B @ fex
T €, TF aY a7 waT A W
0 2 Avd F W gEw o
& gT A% 9T W IFT Wy &aE
& waar A, v Rar F@ g | v I
W gATY IWE BT AW §, WK qHT
T q@T ¥ f9F 9 v9F H TRR
WM ferwam a1 g fs ok
ot www waAT Uwsfaw 9T 9y faes
AT CHRIE FT ATATAA BT 7 IS
oY & &Y wrgar g fe B o et
T 9 @ v wiRX e ¥ A
WRT ¥ R W qww § aIEe ST
AT g, IUY GIHIT B T IAE
¢ W yehmeRr WREl ® WY
v wifge |

Shri Naushir Bharucha (Rast Xhan-
desh): Mr Deputy-Speaker, I deshre
to speak on two Demands, Nos. 18 sad
130, Demand No. 18 relates to the
External Affairs Ministry and seeks
sanction of the House for Rs. 10 lakhs
additional amount for the purpose of
providing arrangements for Tibetan
refugees, While we are fully in sym-
pathy with the work that is being
done In connection with these unfor-
tunate refugees, a question does arise
that with the progressive deterioration
of the situation m Tibet, there is a
possibility of more and more refugees
coming in, I have no doubt in my
mind that this country will extend to
them very cordial and sympathetic
support and entertain them in our
land. But the point is, what is the
policy that we are going to adopt with
respect to these refugees? Is it that
we desire that they should learn some
sort of handicrafts and get settled
down here permanently? Or is it our
desire that they should be maintained
on doles until the time 1s mature when
they could be repatriated? I have no
idea as to what the position would be
with regard to repatriation, because
unlesg the Dalai Lama himself goes
back to Tibet, 1t 1s hardly conceivable
that any of these refugees will ever
go there. It 1s also possible that the
situation will deteriorate Only today
we read 1n the papers that there are
reports that the Panchen Lama himself
has been arrested and that his father
is being tortured. As a result of these,
we expect a further exodusg of
refugees

While approving of this Demand—
even if instead of Rs, 10 lakhs it were
Rs. 20 lakhs, we would approve of it—
I ask the hon. Minister to see that
from now onwards some definite policy
with regard to these refugees must be
framed and acted upon, It is no use
merely giving them doles and keeping
them alive, because I think these
refugees have come to stay with us
for goad, or for a long time at least in
the foreseable future. Therefore, it is
desirab'e that instead of dealing with
this situation piecemeal, we should
have a concrete scheme for teaching



fé

M
1
g

]

-]

-4

5

:

Pakistan—that there will be a
‘awre policy, of supporting them
s we can. Therefore, while I
welcome this Demand—and
more that may come—I would
Minister to have a definite
I think from now on while
exodus is small, we mght start
i definite 1deas about these
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Then I come to Demand No. 130—
capital outlay of the Ministry of Steel,
Mines and Power—where a sum of
Rs, 2,25,000 1s requred for a distri-
bution programme in connection with
the petroleum products of the two
refineries. This 1s also a big question
which requires to be carefully consi-
dered. To my mund, the amount of
Rs, 2,25,000 even as a starting nucleus
of an expenditure fund i1s far too
small. The point T am making is that
mn the o1l industry, the question of
distribution is a major problem I do
not know how far the amount of
Rse, 12 crores, which 1s the capital
which would be subscribed wholly by
Government, would help in attaning
the objectives of thiz company Taking
over at refinery pomnts the products
of the two refineries and selling them
in bulk to the existing marketing com-
panies, building up additional distri-
bution facilities (including retail out-
lets), building up storage to supply
petroleum to government organisa-
tions as well as building up storage for
other purposes—these are not small
objectives, and the expenditure on
them will run into a huge figure, far
more than Rs. 12 crores.

et what I want to point out is that
though they have progressed so far,
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they have not settled any principles
with regard to distribution yet. I am
not talking of the detalled distribution
plan which will take quite a long time
to be ready, But they have not even
decided on the principles on which
we have to proceed. If any such prin-
ciples are decided upon, the House
would like to be enlightened so that
if the House hag any opmnions on
them, at least in the incipient stage,
it may convey them to Government.
I am not agamnst this Demand at all
I think they are askung for too small
an amount even now. But this House
must be kept informed of the progress
regarding distribution facilities and
additional storage facilities that we are
going to provide, what is the general
outhine of the scheme and what are
the principles on which distribution
will proceed No information about
these 15 bemng conveyed to us and it
1< my request to the hon. Minister in
charge that such information should
be supplied to the House at the earliest
moment

Shri Ajit Singh Sarhadi (Ludhiana):
Mr Deputy-Speaker, Sir, I will con-
fine my submissions only to Demand
No 73 I congratulate the Ministry of
Rehabilitation on having come to a
decision to change the rehahilitation
loans, which had been given to desti-
tute persons who were shifted from
the camps to the wvillages, into rehabi-
litation grants This 1s as it should
have bten I equally congratulate
them on changing the loans to widows,
and destitute unattached women,
which were given for the purpose of
buying sewing machmnes and other
things, also into rehefs. This 1s a step
which has been rightly taken for
which, as I have already said, the Min-
istry of Rehabilitation deserves all
congratulations.

This is the second time that the Min-
1stry of Rehabilitation iscoming with
this rehef If the House will recollect,
the Ministry once remutted a certain
category of small loans up to Rs. 300
or Rs. 500 previously, That also gave
very great relief to a large number of
people. And now a second time they
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have come But I must say that com-
ing in this way would not be very
‘%elpful The Ministry should be
generous enough to take into consi-
deration all the categories which are
very hard hit in the present circum-
stances

1 will take this opportunity to draw
the attention of the hon Miister to
«ertain other categortes There 13 one
<category of non-claimant allottees
agamst whom there are large amounts
of arrears I quite see that the per-
sons who do not pay but who can
afford to pay should be proceeded
agamnst But, you will appreciate that
in this category of non-claimant
refugees who are m arrears there 1s
a certain class who are entitled to
those houses on instalment basis But
they cannot have these houses to
themse'ves even on the payment of
20 per cent instalment of the value
below Rs 10000 unless they clear off
the arrears

1 know of scveral cases, and I have
brought one or two to the notice of
the hon Minister, where the non-
claimant allottces have not been able
to pay the arrcarg and their allotments
have been cancelled and they have
been evicted This 15 very hard It
15 & matter to which the hon Minister
<hould giwve his attention I have
already submitted that in those cases
no concession 1s called for and harsh-
ness 1s necessary where they are mn
a position and can afford to pay But
when an individual cannot afford to
pay and 1s in arrears for reasons
beyond his control, should he be dep-
rived—should he be proceeded against
for arrears and should he be depriv~
ed of the house to which he would,
otherwise, under the rules, be entitled
on payment of 20 per cent” That 15
hard indeed

I would say that m such cases the
policy of the Mimstry should be to
empower the Regional Settlament
Lommuissioners to look into the deserv-
ing cases and to give an extension of
time for the payment of the arrears,

to allow them to give sureties for the
payment of the arrears, surety
the satisfaction of the Settlement Comn-
musmioner and not to depnve them of
the houses Certainly, because of
certain circumstances and reasons
beyond their control they are not able
to pay the arrears and, as such, they
do not become entitled to the posses-
sion of the houses in their occupation.

Shri Mehr Chand Ehanna., May }
through you, Sir, seek one clanfice-
tion” Is the hon Member referring
to the class of non-claiamantg who are
tenants and who wish to remain as
tenants or 1s he referring to the class
of non-claimants who are tenants ard
who wish to become owners and are
In arrears”

Shn Ajit Singh Sarhadi: I refer te
that class of tenants who wish to
become owners of the houses below
th¢ value of Rs 10,000 and to which
they arc entitled, to the ownership of
which they are entitled on payment of
20 per cent initrtally and five instal-
ments subsequently In thewr cases,
the rules lay down that the arrears
must be cleared first and then the 20
per cent nstalment should be paid
That )s what I am told I know of
cases where allotment has been can-
celled for the simple reason that the
individual 15 1n arrears The order of
ejcctment has been 1ssued 1 think 1
have drawn the attention of the hon
Ministcr to one or two cases

My subrussion 1s that a non-claim-
ant allottee of a house to which he
1s entitled under the rules to owner-
ship on payment of certain instal-
ments should not be deprived of that
ownership simply because he 13 mn
arrears of rent I would also say that
the local authorties, the men on the
spot, should be empowered to give con-
cessions where the mdividuals are
deserving The best thung would be
that even m cases where the Mmnisiry
comes to the conclusion that the
arrears should be paid, they may be
given a chance and the allotment
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should not be cancelled mimply be-
onuse they are in arrears

@hei My Ohand Khanna: Probab-
1y, the hon Member is not conversant
with the decision that we took some
months ago Previowly, in the case
of non-clamants we wanted that
before they became owners of the
should clear off the

i
f

of the nature which the hon
has referred to, we took a
some months ago that he
should pay only 20 per cent of the
arrears along with 20 per cent or the
first instalment and the balance of
the arrears should be paid cotermin-
ous with the instalments—that is over
& period of 7 years So, we have given
them a concession far beyond what
the hon Member himself has suggest-

2

Shri Ajit Singh Sarhadi: I am glad
and thankful to the hon Mmnster for

again I would submit that this con-
cession should have retrospective
effect It should not be discriminatory
in nature This order which has
recently been 1ssued, probably within
the last 3 months, should have retros-
pective application and an individual
should be given an opportunity to pay
20 per cent of the arrears along with
the 20 per cent instalment Possibly
the cases which I have m my wview
and to which 1 was making a refer-
ence are cases where the allotments
were cancelled before this order and
this concession had been given I
would subrmit that this concession
should have retrospective effect and all
those who have already been in occu-
pation should be given a chance of
geting the house

My second subrmussion 18 this ‘The
hom. Mimster 1s so kind to take into
conmderation the question of remus-
sions I certainly agree that he has
spent nearly Rs 350 crores ‘There 1s
however, another category of persons

188 (A1) LSD—Y7

2
-

§
:
:
g
3
:
:
]
:
]

ment faiing which eviction orders are
1ssued Of course, I am speaking sub-
ject to correcion But, what I am
informed 15 this In some cases
notices of only 2 or 3 days have been
g.wven for payment I do not know
wnat the amount 1s I would draw the
attention of the hon Minster to this
that a procedure should be adopted
by which the occupants who are askec
to make payments should be given
sufficient ttime to make the payments
Tnere should be no hardshup 1n those
cases

I would submit again that we are
very grateful to the hon Minister for
the concession he has given m the
rchief of Rs 80 lakhs in one case and
Rs 20 lakhs in another 1 hope this
will be followed by other concessions

Shri A, C Guha (Barasat) Mr
Dcputy-Speaker, Sir, I would begin
with Demand No 73 I also congra-
tulate the hon Mimster on his having
taken the decision to write off some
loans given to West Pakistan refugees,
which those refugees are not In a
position to repay

In this connection I would hke to
draw attention also to mmular cate-
gories 1n West Bengal and other areas
where East Pakistan refugees have
been settled For no fault of these
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refugess some of the government
schemes of rehabilitation in the earlier
days were not properly planned and
80 rehabilitation has not been actualiy
effected. What may be called eco-
nomic rehabilitation of the refugees
has not been done in most cases. It
should also be remembered that they
aré not getting any compensation for
their properties left in East Pakistan
1 would appeal to the hon. Minister to
censider their cases and see whether
their loan also can be written off in
a similar manner It 18 no use impos-
ing on them a moral obligation which
they are not in a position to fulfil and
encumbering the accounts of the Gov-
ernment of India with huge amounts
Yymp vohhvaniimg, “The Yomsher Snow
that most of those people are not in
a position to repay the loan given to
them and the fault, m moat cases, lies
with the Government, not with them
because the schemes were not properly
framed and real economic rehabilita-
tion was not effected

There are certain categories of camp
population 1n West Bengal known as
the permanent lhability D P's—com-
monly called PL. camps. Instead of
keeping them there for all time to
come, I wish the Government may
also take up some scheme as has been
done 1n the case of Punjab where the
widows were given some sewing
machine and some handicraft was
taught They may be helped to reha-
vilitate themselves with such handi-
crafts Instead of wasting money year
after year on these PL camps, I think it
would be a more sensible scheme tu
train these unattached women in
some handicrafts such as handloom,
sewing or tailoring or something lik:
that and help them to get settled in
life, That would save the Government
quite a good amount of money every
year and the loca]l Government would
also be saved of a lot of troubles com-
g out of these camps.

It has become more or less a politi-
cal mssue in Bengal that these campa
should be liguidated as early as possi-
ble Primarily, it is a social question
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bocal®®, sed mmgm o
demoralised by !
vigowr and energy is being

The Parlier these camps are liquidated,
the petter for the Government and for
the refugees themselves

It was not possible to keep to the
target date of 1st of July this year
tor the 1quidation of these camps in
West Bengal. I do not blame much
the Government for that because
insteRd of hurrying the lLiqudation
and send.ng the refugees to some kind
of uynplanned schemes, 1t 1s better to
have well-planned out schemes and
then to take out the refugees. Now
ond, the targat. data  cwldd nnd. e
adhered to, what 1s the next thing to
be done? When docs the Minister
expect that these camps will be
nqudated and the refugees sent to
Dandakaranya or to some other place*
1 thsnk th's will not go beyond this
finapcial year, 31st March, 1860 The
target rate which was fixed, July,
1959, was not for the PL camps Is
it tpe 1dea of Government to keep
thes¢ camps for an indefinite period
or t¢ help the inmates to get them-
sely¢s rehabilitated through some
handicrafts or some other profession
which may be taught to them®

1 would again ask the hon Minister
not $0 waste his time and energy and
money on some dubious and doubtful
schemes Several tumes I have
requeésted him not to go in for the
bayananama scheme and I would once
againt request im not to do so. It
1s a fraud perpetrated on the refugees
and the Government I think he
knows 1t and the West Bengal State
Minister knows it. Still, I cannat
und¢rstand, why that scheme 1g still
being Ppursued. There are other
schemes of dubious values on which
I thynk the Minister has the satisfac-
tion that after spending a few lakhs
of rvPees, he has demonstrated that
those schemes are not of any valwh
at all That is a high price paid foc
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that lesson. I think he wall now con-
chktrate on sendmg the refugees only
to Dandakaranya and similar other
schemes nearabout Bengal, and no
other scheme in Bengal should be
epcouraged by him I think the
entire inmates of the camps should be
taken to Dandakaranya and some of
those who have been partially reha-
bilitated should also be taken to Dan-
dakaranya

A friend from that side has said

t we are going to create a new
Bengel m Dandakaranya We have
no such idea But surely if a large
number of Bengalis are settled n
some place, they will have a social
compactness, cultural affiuty ete
among themselves that will help their
social integration But this will form
part of the State in which that com
munity 13 settled, whether 1t 15 MP
or Orissa My fmend from Orissa
need not have any such anxiety on
that 1ssue, because m Orssa a large
number of Bengalis are still settled
and they form part of Omnssa and
they p'av n 1mportant role also in
the publ ¢ hife of Orissa I think for
some ) J4rs the President of the Con-
gress Commuttee of Onssa was a
Bengal ( Interruptions)

An Hon Member Even now

Bhn A C Guha Yes, even now
Shn Rajkrishna Basu is the President
of the PCC 1 come to Demand
No 107 I am not sure whether it
has to be taken along with Demand
No 2 It 1g a new service and 1t 1s
not actually industrial investment It
18 a scheme for traming and so there
should have been some recurring ex
penditure along with it The note
should have mentioned 1t If you read
1t along with Demand No 2, the posi
tion would become clear Still I think
that 1t should have been mentioned
mn the note here As for the industrial
traning scheme, everybody 1n the
House will welcome many such
schemes My only submission 1s that

as regards the selection of trainees,
Government should see that the trai-
nees from all the States are selected.
There should be a proper selection
board and the candidates from regions
nearabout should not have a mono-
poly Of cource their number would
anyway be somewhat more, but still
the candidates from the other States
should get some opportumty

1 would now refer to Demand
No 130 Only the other day, there
was a debate 1n this House on the
policy of the Governmeni about the
exploration and distribution of ol
There wag a demand from every sec-
tion of the House irrespective of party
affililation that Government should
more or less decide on the policy of
having a monopoly on the explora-
tion and distmbution of ol I find
that this 18 a Government company
and o1l will be taken from the two
Government refinertes and yet some
part of 1t wall be sold m bulk to the
present marketing companies for dis-
tribution

Agamn, there is also a provision for
then own distrnbuting agencies with
retail outlete But why, then, should
this company sell part of their oil to
some private distributing agencies?
Even if there may be a permussive
provision hke this I hope, the Gov-
ernment will see that the o1l which
will come to this company will be
distributed through the r own distr-~
buting agencies and their retail out-
lets, and 1t should not be allowed to
be sold to private concerns which
more or less enjoy a monopoly as
regards distribution of o1l

15 hrs

Lastly coming lo Demand No 18,
about the Tibetan refugees, I thnk
the Tibetan refugees are gong to
res.de herc more or less permanently
In that case, I do not know whether
it would be wise for Government to
transfer this responmbility from the
External Affairs Mmstry to Shn
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Khanna's Ministry. 1 think after
sometime Government may come to &

ing. How long will it be possible
for the Government to bear this res.
pons.bility? Is it not possible for the
Government even now to approach
some international refugee organisa-
tion? I know there are some mnon-
official international refugee organisa-
tions like the Nansen organisation
which can help and which usually
render help to political refugees in
other countries I think the UNO
should also b, approached in this
matter. In the meantime, Sir, we all
support this Demand for the Tibetan
refugees. We also extend our heart-
felt sympathy for the unfortunate
Tibetan refugees who have been forc-
ed to leave their country due to the
policy of the Chinese Government,
which practically has neglected to
observe its treaty obligations with
India and also with Tibet Tibet
should have an autonomous status as
it was enjoying all the time Now
Tibet has been converted into a pro-
vince of China with all the Communist
regimented administration. I hope
that Government of India will take
up the question of T.betan refugees
in the UNO and also with some non-
official international refugee organisa-
tion for necessary help in this matter.

o wefrore ot (gr) - A
ST AgRT, & ¥aw e A

o} ¥ ¥aw ¥ 3y wgn wwgw § O
ardY forefr fowizw &, o w1 @ sder
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# GUTY FTRI ¥ W@ TR ¥ W
srenaw fear fie o wrw W fear
i, & ww Ol e & gk et Hw
¢ e I & qu eforers s g
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& ¥ I frww WX g I@ W
W w7 and | # Fafredy & wwg
w T g fis qu ag g o a7 6 W
i g1 99 7 fordew ey W v W%
AT §, I Wy g § ) 5 fe
of% ¥ T aa § Uiieea Tl
¥ T Weaw quy 91 | A4 fae K
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FedTe =Y ®Y qamy v uy, faw &
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Yoo mﬂ‘%ﬁlimt“ﬂ
% Wt o A ¥ 1 At T N Wi
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6 F@T 7 T T D A ww
ol 98§ Igeh w1 5T A e
76 T WY W A Y wm &
faq weaw femr mar ) @ w= oWy
¢AdY FeA & ol o ot fr g o gy
¥ PR W AR | WTR g e
aro@ g f6 Ty o Wit T W
a8 wrd & 1 e e § fie agt S
Fq T 1 % wwwen g e oy e wgw
o T, T aw W rh
T I W |
ghri A. C. Guha: The hon. Member
will find scores of similar cases in
west Bengal where the money has
been lying though sanctioned five or

gix¥ years ago; no scheme has been
implemented.
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Shri Subiman Ghose (Burdwan):
My Deputy-Speaker, Sir, 1 am not
gomg to mfict a speech now I want
only an information from the Rehabi-
Litat on Mimister My fnend Shn
Panigrah: was making a grievance
that the Ministry Las not been able
w0 spend hall the budgeted amount
1 found 1n yesterday's 1ssue—23rd
August, 1959—of a newspaper having
4 very large circulation and which is
known fo thc Dcputy Rchabilitation
Minister more than anybod, else, a
piece of news One very big officer
from Dandakaranya, perhaps to make
t a paradise—Dandakaranya 15 para-
dise segamned—came all the way from
Dandakaranya to Calcutta for pur-
chasing some gramophone records for
the cntertamment of the refugees.
Perhaps some officers of the West
Bengal Government did not like the
idea or they were not fond of songs
He challenged this officer and asked
him, “what 1s the necessity of your
coming all the way? A 5 nP postcard
would have served the purpose”. But
this officer wanted to purchase them
personally

I want to know whether, even by
spending money in such a fashion,
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they have not been able to spend half
the budgeted amount, because, by this
time we have learnt that Danda-
karanya has assumed a concise name
It goes by the name

Shri D C Sharma (Gurdaspur)
Mr Deputy-Speaker, Sir, I nse to
welcome Demand No 18 of the Minus
try of External Affairs I do so in
the most unstinted manner and with-
out any reservations or quabfications
I am afraid the hon Member who
preceded me had raised certain points
which were extraneous to ths
demand I think this demand refers
only to the reception and mamntenance
of those unfortunate Tibetans who
hive haa’ dr coime @ our- cvundy- o
account of certain unhappy circum
stances—I am trying to put i1t as mild
as possible—in their own country I
bel eve that in giving them an asylum
our country has hived up to 1ts ancient
traditions lived up to 1ts century-old
customs and lived up to those human:
tarian 1deals fo: which wc have been
known throughout the ages

The question 15 where they should
be settled I think the decisions that
the External Affars Ministry has
taken m setthing them in varlous parts
of this country arc not ad hoc deci-
sions They have not been taken in
a very casual manner I feel that
those decisions have been taken after
taking into considcration the geogra
phical conditiont the chimatic con
ditions and also the conditions of hv
g space available If I am not
wrong I would say that those deci-
sions have been made with the general
consent of the Tibetan refugees who
have come here Therefore, to make
this problem more complicated would
not be very wise and it would not do
these refugees any good 1f we make
up our minds to send them to Ladhak
For instance, one gentleman may say
they must be sent to Ladhak and
another person mav talk of some othe:
places Moreover to say that thev
should be settled m that very part of
our country where they have the
kinship of rehigion 15 to enunciate a

Principle which 18 not in conformity
With the secular ideals of our State
This would mean that the Hindus
Should live m one corner, the Muslims
Should live m another corner and the
Ruddhists should lLive :n a different
Corner I do not think this 1g in con-
formuty with the secular nature of
Qur country

1 thunk our populaton 1z a muxed
Ropulation Hindus, Sikhs, Christians
and Buddhists, all hve together
Therefore, to plead for a separate
Dlace, 1s & kund of home-land for
those persons 1n an area where they
have their co-religionists I believe, is
Not the right approach to this problem
I do not know how long they are gong
to be here For sught 1 know they
™ay be here for good, for aught I
know they may be going back But I
think the enunciation of this principle,
that they should be scent to a place
“Where they have their own co-
Tehigionists 1s not the right approach
ta thi~ matter

Again to say that thcy should be
brepared for reseitlement—I do not
know what the hon Member had in
‘yiew when he said that—in their own
‘ouniry 15 1 think something which
Sne fails to understand How can you
brepare any refugee for resettlement
n his own country For mnstance, I
am a rifug ¢« from We t Punjab Shr
4)t Singh Sarhadi 1. a refugee from
We¢ Juw b So to say that I should
how bc¢ prepaied for resettlement in
West Punjab 15 <omething that defies
the «ense of propriety o1 sense of
logic To say that the refugees from
kast Pakistan -hould be prepared for
Fesettlement in East Pakistan would
be saying something which I do
hot follow There may be some logic
behind 1t which I do not understand
Thert may be some mystical sanctity
behind 1t whukh I do not understand
Theie may be some religious associa-
tion with 1t which 1 do not under
stand I think that to say that the
refugees who have beep come back
from a country should be made ready
and should be prepared to go back to
that very country 1s something which
I believe 1s not within the powers and
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privileges of this House. All that we
osn do is to give them a welcome and
we have given them a welcome. All
that we can do 1s that we should give
them freedom of religious observances,
which we have given. All that we
can do 1s that we should make their
stay as comfortabls as poss:ble. At
the same time, I think the External
Affaars Mimistry should certainly do
something which will enable those
persons to engage themselves mn gain-
ful employment. So far as I know,
they are arranging some work centres
and things of that kind which will
enable them to fit in.

8o, while I do not say that they are
on a par with the refugees from East
Pakistan or West Pakistan, I still say
that we should make their stay in
our country as comfortable as possi-
ble. We should make them feel at
home in our country and we should
make them look upon this country as
a country which has, on acceunt of

8o, I welcome this demand and I hope
the External Affairs Ministry, which
has appointed some special officer and
which has also done other things for
looking after them, will see to it that
those persons are made—they are
already comfortable—more comfort-
able in time to come

The Minister of Industry (Shri
Manubhai Shah): I am glad that
Demands Nos. 2 and 107, which are
part of the same scheme have been
favourably commented upon by my
hon. friends, Shri Guha and Shri
Vittal Reo. As the House is aware,
this scheme for training in Hindustan
Machine Tools was originally meant
only for very high precision specialist
training—what is called “in-plant
fraining”. As the scheme was n
aperation for the last four or flve
years, the Hindustan Machine Tools
found that they had trained enough
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men for thewr own work and they
were not in need of the training
scheme. So, last year the Ministry
appointed a committee, as mentioned
in the hand book, to review the

the

i

scheme and to see whether
ing centre can be profitably used 'hr
the wider orbit of technical training
so much needed in our country.

15.28 hrs.
[Surt BARMAN n the Chair]

It 1s 1n pursuance of this commutee's
recommendations that it is now decid-
ed to buy the equipment from this
training centre and so rearrange and
reinforce it by some new machinery
as to provide training for three cate-
gories of trainees wvery much n
demand 1n the country About 40
places will be given to trainees for re-
conditioning machine tools and pre-
ventive maintenance  About 120
places will be given to trainees for
tool-making including die-making and
80 places to trainees for highly skilled
machine operators. Shri Guha men-
tioned that the trainees for this
scheme should be drawn from all over
the country There can be nothing
more welcome to us than this valuable
suggestion That committee itself had
recomended that the trainees should
be drawn from all parts of India;
particularly those Stateg where indus-
trialisation has to move faster than in
other States should be given prefer-
ence

But I may mention here that the
trainees here are not going to be
freshers as in a polytechnic institute
or diploma schoal They are going to
be those people who are already in
the industry or m some institution,
either governmental or private and
who have to be given further speci-
alised training—TWI—training within
the industry, as 1t is called or in-plant
training The total expenditure of
the scheme will not be as high as it
was before, vis, Rs. 200 or Rs, 260 a



or the private sector or other organi-
sations and mnstitutions The reman-
ing Ra 70 per month per boy wall be

de
the recurring side, of which

This 1s going to fill a very widely
felt need 1n the country’s develop-
ment, particularly for floor managers
and foremen for the shops, m which
we are greatly deficient I welcome
the obscrvations made by the hon
Members and I am grateful to them
for welcoming this scheme, which i1t
intended to fill a very wital gap Ths
18 going to be the policy of Govern
ment with reapect to the other train-
ing centres which are in the public
sector We do not want to close down
as far as possible, any training pro
gramme which we have once imtat-
ed either in Bhopal, Sindr1 or in the
other several public sector projects
which are running under the auspices
of our Mimistry We would like to
reconvert them for imparting general
training, as we have done in this case

Shry1 K N Pandey referred to the
industries which are being run for the
resettlement of the refugees My hon
colleague will deal with the matter
but since we have taken over that
work very recently, I can assure the
House that m close co-operation with
the Ministry of Rehabilitation, our
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Ministry is going into those various
schemes which have either been par-
tially fulfilled or wholly fulfilled or
as Shr1 Guha said, a few schemes here
and there which have not been imple-
mented (Interruption) 1 do not
think it 1s ss bad as mentioned by my
hon friend, but it m certawnly right
and proper that when public money
15 spent on the rebabilitation of
refugees, particularly in the industrial
field, we should see that the schemes
are properly implemented and as
much number of refugees as poasible
are employed in those schemes In
the past, I am sorrv that for one
reason or other m some schemes, the
number of refugees hag not been as
much as promused origmally There
were many practical difficulties com-
mg in the way, but so far as the
future 15 concerned, we are trying to
see that these schemes really become
schemes for resettlement and rehabili-
tation of the refugees rather than
purely for 1industrnial development,
which could not be taken up under
the orbit of rehabilitation

With these words, I thank the hon
Members for welcoming the schemes
and I can sssure them that all the
observations made by them will be
properly dealt with

The Deputy Mimister of External
Affairs (Shrimati Lakshmi Menon)-
I thank all the Members of the House
who have given their unstinted sup-
port to Demand No 18 dealing with
the demand for Rs 10 lakhs for the
External Affairs Miustry But I am
rather surprised at the very unusual
remarks made by some Members of
the opposition regarding our policy mr
regard to Tibetan refugees There 1s
nothing new, because one section of
the opposition does not see eve to eve
with the Government of India Not
onily that Their loyalties are not to
the policies and plans of our own
Government

As far as the Tibetan policy i1s con-
cerned, 1t was policy which was taken
after considerable thought and deli-
beration and with the consent of this
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House From time to time the matter
‘was reported to the House. And I am
very happy to remind members that
this policy has the full support of all
patriotie Indians who have seen the
need to offer asylum to people who
have been forced out of their hearths
and homes, because the conditions
were made so intolerable S8ir, it is
well known that nobody would like
to leave their traditional home for
something which is uncertain, which
is full of hazards Yet these people
have left their homeces, their temples
and all those associations which make
for their culture in order to seek
asylum here And, ag was pomnted
out by Professor Bharma, it 1s in
accordance with the traditions of
our country that w¢ should extend
Hhospitality and help to these refugees

It 1s the policy of the Opposition
aiways to confuse the issues by bring-
ing 1n wrong comparisons It was
asked why s 1t that we extend
charity so liberally io th¢ Tibetan
refugees when we allow people who
have returned from Burma, Malaya
and Ceylon to wander n the streets
of the south unprotected and without
the aid from the Government of India?
People who have returned, oo who
are returning, from Malaya, Burma
and Ceylon are not homeless people
They are people who have got their
homes and who have come back with
a good deal of their earnings And
if it is the policy of the Communist
Party to help the needy, I ask: what
has the Kerala Government done dur-
ing the last two years? Why did they
not help those who were wandering
mn the streets if they were so sympa-
thetic and wanted to help them”

Shri Narayanankutty Menon;

Madras was also there,

Bhrimati Lakshoni Menon: Since
have raised the issue may I point
that you should set an example
the maying: charity begins at home”

£23
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use their inftuence and
see that conditions in Tibet
tored to rormalcy so that these
do not have to stay here and do
which they are not accustomed to

41
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Shri Narayanankutty Memon:
not you first look after those Indian
nationals who have been driven from
other countries to India?

Shri Mehr Chand EKhanna: Your
loyalty 15 to <ome other country

Shrimati Lakshmi Menon: Why are
they so touchy about it? Whenever .
we mention about communist coun-
tries the communist party members
get pertmibed After all, they are
Indian« first This 1s something
wh ch I cannot understand It is true
that condi! ons in Tibet are deteriorat
ing and 1t 15 most likely that most of
th. refugees will not be able to go
back People who have come here
will not go back until conditions there
me such that they can lhive there
pracefully It has never happened in
history that people who have sought
asylum and refuge have gone back
because conditions have improved,
Have any of the pcople who have left
Soviet Union gone back to Russia
because conditions have improved
therc?” Do you think that Tibetans
will go back o1, for that matter, any
people back o1, for that matter, any
people who have left their ancestral
homes in search of safety and security
will go back to their original homes?
That 15 most unhkely This demand
for Rs 10 lakhs 1s only to meet an
emergency We are making provision
for the ablebodied to work, for the
children to be educated and those who
seek religious tramming in the Lama
Serais and monasteries to get religious
instruction And we will go on doing
it whether the Opposition likes it or
not, because it is a part of our policy.
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Shri Vajpayee: Why “Opposition”?

Shrimati Lakshmi Menon: I will
say “a certain section of the Opposi-
tion” or “Communists”, Whether they
like it or not, it will be done. There-
fore, T hope that the very generous
support extended by all the sections,
except the Communist party, will en-
able us to carry on our programme.

W, A% INA (VA ) : FAINIA
[y, MAFT AW A A TF G G
g0 5 1 E A A a8 ITE AT H
[T CFITE § A8 T AT 85T FI, IAF
T T 4 a¢ agAr 50N g B owar o
fasaa | siAewaarn & Farer § A1
BIERTEREEEIRricoERSIEIRaL B1)
& f AT AT T AT T T F 7q BACTIHI
SAT & VO T GIT A A0 WG JUAA(
RO A AT g fwam AT QT T
& T AMTAT A7 AT §IT Fi F@5TAT

Srpa 9
Y3 7

Shrimati Lakshmi Menon: That is
only for the emergency. As you know,
there are many other relief agencies
also contributing towards this—volun-
tary organisations—both in India and
outside India.

T W& AT - A OF A7 FoT qFA
|EAT 1

Shrimati Lakshmi Menon: I know
what it is: those who are likely to
come in the future, what are we going
to do with them and whether Rs. 10
lakhs will be sufficient. - Certainly,
it will not be enough and at the ap-
propriate time the Government will
make a request to the House to grant
more sums.

S{t A% T - A CF A A GFAT
M@ ) WA Fg fam gd wara 94T
w3tan 7 fasax F wreomfadi & gearg 7
s aFdsq faar ar forad aamr a4 ar
f& 1 32 9% od7 &, 3% =T
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777 Fi sAq<an B i Wi § | H AT
wmgar 3 fa fasaat sromfadi &1 site
g F4T afeT T TGl § W IAX
Taza WL A KA § AV (et 0T AT
+ig7 3 fx gasr aqll # @ z@rsid ?
Wl & geaiQl qr gay wa @l W
&, o SAET A1 @A B ATEAT ;A
agi & wr W@ g’

Shrimati Lakshmi Menon: There are
various categories of refugees. As I
have pointed out, there are people
who are devoted to a religious life and
who are not able to work. Then there
are very old people who are physi-
cally unfit to work. Then there are
able-bodied people who are willing to
earn their own living. They are being
drafted to do physical work like road
construction in Sikkim and other
States. Then there are children below
the age of 18 or even below the age
of 12, quite a number of them. They
have to be educated and so they are
being sent to various schools. Then
there are people who are dedicated to
a religious life. They have to be sent
to the religious institutions for train-
ing. Therefore, it is incumbent on
us to distribute them according to the
various categories.

Shri D. C. Sharma: As Mussorie is
his constituency, he wants to send
them there. But Dalhousie is my
constituency,

Shri Mehr Chand Khana: A large
number of questions have been posed
and I shall try to answer them as
fully as I can. I would like to start
with the beginning of July last year
when we took a decision in Calcutta,
some Ministers of the Central Govern-
ment and Ministers of the State Gov-
ernment of West Bengal, regarding
the closure of camps within a year
from that date, namely, by the 3lIst
July, 1959 and the basis which promp-
ted the Government to take that deci-
sion, and the extent to which
we have been able to fulfil our obliga-
tions and discharge our commitment.
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When we took that decision, we had
not only in West Bengal but

CRMps
alto 1n Trpurs, Bihar and Orissa
Then number of displaced persons 1n
camps on the Ist July, 1858 was
about 230,000, and the distmbution
waa as under
Bengal 1,97,000
Bihar 16,154
Tripura 15,040
Orisna 2,188

This will approximately come to
230,000 persons During the last one
year there have been about 8,000 to
10,000 additions ;n the camps on ac-

whether here or outside, have referred
to the miserable conditions in the
camps :n West Bengal and they tried
to give the impression that these un
fortunate brethren of mine are not
being treated with sympathy and con
mderation

It mught interest you and the House
to know that while the birth rate in
West Bengal 1s 21 per thousand and
the death rate 1s ten per thousand—
that has been more or less the average
for a number of years in West Bengal
and was fully reflected in the birth
and death rates in my camps—since
we took this important decision, the
birth rate in camps i;n West Bengal
has shot up by about 50 per cent
‘Where 1t used to be 21 per thousand
today it 1s 34 per thousand and where
the death rate was ten per thousand
it has come down to nmne per thou-
sand

80, 1 was telling you that the birth
rate having gone up very rapidly, the
population swelled to 2,40,000 persons

Shri Panigrahi: Why only i1n West
Bengal camps?

Shel Mehr Chand Khansta: Because
there were hardly any births, worth
the name 1n other camps
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During this period there were tws
or three courses open to me to reha-
bilitate them One was to rehabili-
tate them withm the resources aval-
able in the States concernad The
second was to create resources outmde
the State of West Bengal The third
was Dandakaranya As far as West
Bengal itself i1s concerned, we have
achieved very substantial results We
have brought down the camp popuila-
tion 1n West Bengal during this period
of one year, the gross figures s
43,000 but the net figure 1s roundabout
35,000 or 36,000 These persons have
been dispersed from camps and have
been rehabihitated

As far as Tripura 1s concerned, =
little while ago I remarked that the
population there was a little over
15,000 Every DP in the camps 1n
Tripura has been rehabilitated during
that period and all the camps in Tri-
pura have been closed

Now 1 come to Bihar and Orssa
No doubt, I have come forward with
a request for a small demand for
Bihar but 1t must not be forgotten
that there at the beginning of the year
the population in Bethah camp was a
little over 16,000 On the 30th June,
19059, the population was only 5,487—
a dispersal of over 10,000 persons I
am sure Shri Pamgrahi would back
me up when I say that in the Char-
batia camp in Orissa today the num-
ber 1s hardly a few hundred families
The total figure 15 roundabout 709
persons So, during this period we
have reduced the camp population by
70 000 persons

May I humbly inform the House
that there has been no coercion Not
a single person has been foreed out
of any camp in any one of these
States Everyone of them has been
taken out cheerfully They have been
cither rehabilitated within the States
concerned or they have been taken to
the States outside



very happy when I heard her gsay

lhlt—nohody leaves his hearth or
home for reasons which are not be.
yond his control. It may be all right

for pecple to remark and sometimes
I teel very hurt when I hear Shn
Panigrahi on the one hand supporting
me in my difficulties 1n Dandakaranya
and at the same time running with the
hare and hunting with the hound He
shows deep sympathy for the dis-
placed persons from East Pakistan but
at the same time he wants that the
tribal quota should be increased, land
should be given in the Chilka fore-
shore area to the landless people and
all that I can fully understand his
feelings If he has to be returned he
will be returned by the local popula-
tion there 8o, as such he has to cater
for their

Shri Panigrahi: That 1s not my con-
stituency

Shri Mehr Chand Ehana: That
may not be his constituency, but I
am certamnly prepared to tell him that
if he wants the landless to be rehabi-
litated, 1 am with him; if he wants
the people of Orissa to advance no-
body would be happier than myself,
but then he would have to knock at
somebody else’s door and not at the
door of the Mimister of Rehabilita-
tion My sphere 13 a very restricted
one 1 can only work within that

sphere

So, I was trying to tell the House
that I do feel that this expenditure 1s
a waste But at the same time I also
have a heart Being a refugee myself
1 feel that if I am not in a position to
provide gainful employment to a sick
mother or to an ailing child o1 to an
old man, if I am not in a position to
settle him or rehabilitate him or put
the family on its feet, I will be doing
grave injustice to myself as a Minister
and grave injustice to the Government
who have spared no funds, uptill now

we have spent over Rs. 380 crores, I
do not want to go into that old theme
of mine that we are poor, we are
borrowing, we are taking loans. As
far as the refugee cause is concerned,
this Government has never spared
any money or any efforts. But
in that field, I am able to say that
have been very watchful of our
expenditure. 1 have seen and
good care to see that there
needy should be helped bul
who do not deserve any
shal] not draw upon the na

sources I have taken
measures. 1 do not want to
that matter today DBut
refugee population as my
might interest the House to know tha
in the peak year 1856-57, my expendi-
ture on rehef camps was Rs
8,68,00,000, In 1957-58 it came down to
Rs. 751 lakhs that 15, Rs. 7.51 crores
And 1n 1958.59 it came down still

E%if%si

it
[

only budgeted for a rehef expendi-
ture for the first four months of the
year, that 1s, April, May, June and
July because the camps were to have
been closed by the 31st July, 1989, We
budgeted for a total sum of Rs.
2,44,00,000

Now I have come forward before
the House for a supplementary grant
of Rs 275,00,000 making a total of
Rs 5,19,00000 With the supplemen-
tary grant that I am taking today the
total expenditure that 1 would have
mcurred by the end of this year would
be Rs 5,19,00,000 against the expendi-
ture of Rs, 6,68,00,000 last year and
the expenditure of Rs. 8,88,00,000 two
years earlier There has been a sav-
ing in the relief expenditure to the
extent of about 425 per cent. During
the last three years—and three years
are not over today—we have saved
to the extent of about 42.5 per cent
and that has been simply achieved
through the process of rehabilitation.
There was a time when my hon
friend Shr: Panigrahi sent people back
from Orissa to West Bengal. I am
not accusing him personally. There
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was 4 ilme when some of my friends
were sent  back from Bihar or
may say some of my friends from
Bengal came back to Bengal. But, I
make bold to say that during the last
3 years, there has hardly been any
desertion. So, we have succeeded as
far as our rehabilitaiion programme is
concerned, whether within the States
or in our reclamation schemes outside
the States, to a very substaniial ~x-
tent. If I had not been the Minister,
perhaps, I would have been t(om:pied
to congratulate the Minister on this
good performance. Being the Minister
myself, I take the congratulations
from Shri Ajit Singh Sarhadi and
some of my other friends. I do not
feel bashful about it for the obvious
reason that we have achieved results.
While during the years 1955 and 1956,
2 lakh persons went into camps, dur-
ing the last 2} vears, we have reduc-
ed the camp population by 140,000
persons. That is not a small achieve-
ment. Whereas within the State of
West Bengal, Tripura, Bihar and
Orissa we have achieved very good
results. I must say that in the field of
Dandakaranya, our progress has been
very slow. I am prepared to concede
that. You call it tardy, you call it
slow, you may even say that we have
not come up to expectations: that is
correct.

I am very grateful to Shri Panigrahi
for one thing. Coming as he does
from Orissa, he has made my task
much easier. I went to Dandakaranya
for the first time in February, this
yvear. We took the decision in July
last year. It might interest the House
to know that the Dandakaranya Deve-
lopment Authority itself was not born
till the end of July 1958. We took a
decision in the beginning of July 1958
that every possible effort should be
made fo close down the camps of
Bengal by 31st July next year. But,
the body which was to implement the
scheme was not created till the end
of the month. The body which was
to function took birth a month later.
It is thick jungle there: primaeval
forest. An officer of mine was only
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lelling me yesterday or two days ago,
I come from West Bengal, I have
experience of East Bengal, I have
never seen a monsoon like that in any
other part of the country where you
have incessant rain for 4 or 5 months.
Tractors: I can take them. But there
are no bridges, if the bridges are not
safe, I cannot take tractors. There are
no roads.

-
An Hon, Member: You should have
foreseen.

Shri Mehr Chand Khanna: Yes; I
should have foreseen all that. That
is quite correct. There, I feel guilty
to an extent that I had no apprecia-
tion of the conditions prevailing then
in Dandakaranya. If I had any idea
of the conditions prevailing then in
Dandakaranya, I do not think a deci-
sion of that nature could have ever
been encouraged by me, becausec, [
have now been dealing with this pro-
blem for 11 years and I should be in
a position to say, if I have to rchabili-
tate a family, what necessities, what
requirements are needed for the reha-
bilitation of a family,

To reclaim lands, we wanted rc-
clamation machinery. We had the
whole matter examined. The ques-
tion was not so much of finance, be-
cause, as I told you, the Ministry of
Finance have always been very kind
and sympathetic. I hope Dr. B.
Gopala Reddi will not change his
mind. But, my main trouble was that
machinery was to come from abroad.
For that, we wanted foreign exchange.
Certain formalities had to be gone
through. We reached the stage of in-
viting global tenders. When we in-
vited global tenders, we learnt that
although we might call it gleobal ten-
ders. we have to go to a particular
firm, we have to go to a particular
country, and we have to pav them
certain rates. Even that will no' e
objectionable in the long run. But,
difficulties may arise when I siart
transporting the machinery from that
country into India. You want ship-
ping space. You might land yourself
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mio very serious waters or hot waters,
betaude the ratez will certainly go up
Similarly, if I wanted certamn attach-
ments—you may invite tenders for
the machinery—tomorrow when you
want some accessorieg or attachments,
prices may go up to a great extent,
because you will not be able to draw
upon any other market, and for the
particular make, coming from a parti-
cular country, you may have to pay
a certawn price which, possibly, later
on, you may find to be very very ex-
orbitant My hon friend the Defence
Minister came to my rescue I am
very grateful to hun and if he were 1n
the House, I would have liked to pay
a tribute to im Sumuilarly, the Prime
Mimsier was exceedingly Xind In
January this year a decision was taken
1 the room of the Prime Mimster of
India, with the Defence Minister, the
Munster of Finance and everybody
concerned, that the Mmmstry of
Defence will come to my rescue and
they will manufacture tractors for
me 1n their own factories in collabora
tion with a foreign firm We got the
first consignment 1n May We placed
an order for 56 tractors, costing about
Rs 1 crores—I may be wrong in mv
figure—and the first consignment of
mx tractors I got m the beginning of
May 1959

Mr Chairman: From the Defence?

Shri Mehr Chand Ebanna: Yes In
fact, they have been ahead of sche-
dule Where they promused to give
the tractors sometime during the mon-
soon go that I can assemble them, take
them to Dandakaranya, the Minstry
of Defence had been ahead of their
schedule and they gave me the first
eonsignment in the month of May

I got some tractors from the CTO
It is a very old organisation, the

not say much about it I would never
have gone to the CTO 1if I had
known that I can get new tractors,
because they are old tractors Laike
they have seen thewr life They
mostly old and unserviceable I

it

had them What happened was, along
with these tractors, also came the staff

These tractors have to be recondition-
ed They have to be put in pomtion,
to far off places I have to move them

to Raipur, Mana, Koraput and other
places The staff remamns, whether 1
use the tractors or not, whether lands
are avallable or not, whether the trac-
tors are reconditioned or not You
might nghtly ask me, why did you
buy these old tractors, why are you
paying for the staff On the one hand,
I have to take into consideration the
heavy relief expenditure that I am
mncurring m the camps in West Bengal
and the demoralising effect 1t 1s hav-
ing on the population there I do not
want to go into that guestion that my
hon friend Ch Ranbir Singh referred
to about money being taken and ex-
ploited by political parties for politi-
cal] ends [ am not concerned with
that today 1 had to take the factory
because, on the one hand, if I am sav-
g Rs 50 lakhs per month on relief,
on the other, even though I have to
incur a little wasteful expenditure, I
will ultimately create capital assets
which will help me in speedy reha-
bilitation programme or reclamation
projects I had to take them through
tomorrow, I do not know whether I
will be there, my successor or some-
body else may have to offer very ser-
lous explanations to the Public Ac-
counts Committee and the Estimates
Commuittee Because, they will only
judge my waste, they will not judge
me from the savings effected and the
speedy action that I have taken, as the
Minister who had to deal with human
Iife, we took the decision and it was
only later on I felt that thus decision
could not be implemented because the
reasons were beyond my control

For the last two or three months, we
have been looking into this problem,
the problem of Dandakaranya, wish
to assure the House, and through
them the refugee population in West
Bengal or in any other State, that we
have sanctioned the scheme, and we-
mean to i1mplement 1it, as long as I
am occupying this post, i1t shall be
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my endeavour to see that this scheme
is implemented, because this
stheme, when implemented, will not
only help 1n the rehabilitation of the
displaced persons but will advance the
interests of the tribalg and also of the
States concerned, and mught also
help the ecountry, whether in the ex-
ploitation of i1ts mineral resources or
in the solution of jts food problem
and many other problems as well
Money has been sanctioned for this
scheme, it is all right to get the
money, but then I want men to imple-
ment that scheme

16 hrs

If T talk a Jot about the conditions
in Dandakaranya, then I might scare
away people; as it 15, we have scared
Aaway a large number of people from
1t; therefore, 1 do not want to talk
about it. I do not want to paint a
very dismal picture of the conditions
in Dandakaranya, because the moment
I do so, I feel that a man whom I
have been able to get through the
good offices of the Ministry of Works,
Housing and Supply, and good offices
of others, and who can live in Delha,
Bombay or Calcutta, and go to the
cinemas and have a look at the cul-
tura] programmes and many other
shows etc may begin to think “Why
should I go to Dandakaranya and live
under those conditions?”” The result
has been that we have not been able
to implement the Dandakaranya
scheme to the extent that I had ex-
pected, m the sense that I have not
been able to move a substantial num-
ber of displaced persons from camps
in West Bengal to Dandakaranya
As far as the scheme 1s concerned, I
have no apologies to offer We have
done a tremendous amount of spade-
work. We have had surveys made I
have got the reclamation machinery
I have got the staff also to a reason-
able extent. As for the difficulties
regarding which indications were
given or hints were thrown by Bhn
Panigrahi, I would not like to exag-
gerate them to that extent But then
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1t 15 a fact that there have
tain difficulties in a big
this nature.

%

The tribals can very rightly
that “When you come and
our areas, you should giv
share.’. I agree. Then, there
tain other vested interests in
When I gently hinted about
with the hares and hunting wi
hounds, some of my friends—I
want to name anybody—have
pretty active in both Orissa and
Madhya Pradesh saying ‘You are go-
ing to have a new Bengal;
will come here, and you will have a
Centrally administered area,’ and
on Let me allay the fears of any-
body and everybody that I am not a
Minister for the creation of either
new Bengal or old Bengal [ am a
Minister for rehabilitation of displaced
persons, whether they come from West
Pakistan or they come from East
Pakistan I look at a displaced per-
son purely as a displaced person; whe-
ther he 18 a Sindhi or a Bengali or a
Harjan or a non-Harijan is not mate-
rial to me Secondly, I am having
the full co-operation of the State Gov-
ernments concerned There can be no
question of carving out of any parti-
cular area either from Orissa or from
Madhya Pradesh, and jts conversion
into a Centrally administered terr.
tory That 1s not the point at all We
are working in these regions The
lands are being given to me by the
State Governments concerned They
will be subject to all the
normal laws of any State

!

2 Esgi
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Then, to allay this fear, when 1 held

the 18th of this month, I invited the
Chief Ministers of both the States
and also the Chief Minister of West
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displaced persons from camps in West
Bengal

It came out in the newspapers not
long ago that the Governor of a State
approached me and asked whether 1
could take some of s surplus popu-
lation of agriculturists to Dandaka-
ranya Requests have come to me
from other sources too (An Hon
Member Punjab) I have put them
down, and I mean to do so even m
future, because the two States have
co-operated with the Government of
India simply with a view to solve one
problem, the problem being the re-
habilitation of displaccd persons from
camps in West Bengal and, at the
same time, not only to protect but to
safeguard and advance the interests
aof the tribal population there It is
for that reason that this integrated
scheme has been formulated and
shall be implemented

Now, my hon friend Shr1 A C
Guha drew my attention to the con-
cessions given to the displaced per-
sons from West Pakistan

Shri A C Guha* I welcome that

Shri Mehr Chand Ehanna I am
sorry While Shri Ant Singh Sarhad:
thanked me and congratulated the
Government he went a step further
and used that as an argument
‘What you have done for the DPs from
West Pakistan, why cannot you do
the same for refugees from |[East
Pakistan”* He 15 quite )ustiied m
making that remark and asking from
me a pomnted reply to a pointed ques-
tion As I said a lttle while ago, 1
am Minister for both the regions, I
am Mimister for displaced persons,
and if towards the fag-end of my lLife
I have got an opportunity to serve my
unfortunate brethren in the eastern
region, if I cannot do anything for
them to the extent that I have done
for the displaced persons from West
Pakistan, I shall never do anything
where I can be accused of any dis-
eriminatory treatment towards them

Now, we remitted these food loans
in the western region, in the case of

168 LSD--8

my friends in Alwar and Bharatpur,

ment When this request came to me
and 1 was examining 1it, 1 took it up
with the Ministry of Finance myself
and said that if I do something for
the DPs in the western region, I shall
never accept the pomtion if that can-
not be done for the DPs in the eastern
region So one decision has already
been taken, and it has been made
public That 1s, that in future any
food grant that 1= given to a DP for
settlement on land either within the
State of West Bengal or in the eastern
region or in Dandakaranya, wherever
he 1s taken, whether the harvesting
period 18 3 months or 9 months, shall
only be as a grant and 1t shall not be
a loan That decision has already
been taken for the future

Now for the past we have looked
mto the matter The financial implica-
tions of a retrospective decision would
be to the extent of Rs 5§ crores 1
have taken up that matter with the
Ministry of Finance We are looking
into that matter and I hope that a
decision shall be taken very soon
But I cannot make a positive announ-
cement today because till the whole
matter has been examined and that
finaneial 1mpheation considered, I am
not 1n & position to make a categori-
cal announcement

But one thing more I have also
done lately and that 1s this ‘That s
the rationalisation of loans Previous-
ly the loans were given for u period
ranging between 6 to 10 years When
we started our realisations we found
that these unfortunate people who are
hiving 1n certain areas have not been
able to take their roots and to call
upon them to pay back the money
that 18 due from them on account of
equated nstalments after a short
period of 6 years would be rather
hard Very recently, not more than
10 or 15 days ago, we have taken a
decision that all the loans shall be
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rationalised and the period of 6 to 10
years be extended to from 10 to 20
yoars, this will be a very substantial
concession

One or two more things we ive
also done for the displaced pe: »ns
from East Pakistan In the n uaal
stages, for thewr educational advi ce-
ment, to the disrupted institutior or
the instituttons that were set up,
loans were given Although loans
were grven, In certaln cases recurr-
ing expenditure was also treated as
loan We have taken a decision that
in the case of these private institu
tions it 1s for the State Government
to examine the financial position of
each disrupred insuruvion or viie msf-
tution that has come to our rescue
If they are not 1n a position to repay
the loan that loan should be remutt-
ed And, f any recuiring expend:
ture has been treated as loan, that
recurring expenditure should also be
treated as a grant

So, I want to assure Shr1i Guha that
the plhight of these unfortunate people
or their conditions are always upper
most 1n my mund I stay there, 1
have been there nearly 5 years, 1
live amongst them and work among
st them and I am taking every poss:
ble care to see that the rehabilita-
tion is done on a scientific and rational
basis so that I am 1n a position to
wind up this Ministry—and the target
that I have laid before myself for the
eastern region 1s the 31st March 1861
1 want the good wishes of the House
and thewr support especially of some
of my friends who are absent today
in helping me i1n achieving the target
because m the achievement of that
target hes not only the solution of
the rehabilitation problem, but we as
a government, we as a people, should
be able to say that all these 42 lakhs
of persons who have come from East
Pakistan have been rehabilitated and
the Minusiry which was created for a
specific purpose, to meet a specific
situation has done its 10b and finished
with it
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Shri Panigrahi: The hon Deputy

Mipister stated the day before yester-
day that no target date has been
fixed but now the hon Minister
;humthemrmcmehuhm
ed

Shri Mehr Chand Khanna: I have
said that the target date for the
dehabilitation of my Mimstry which
15 called the Rehabilitation Ministry
15 31st March 1961

Mr Chairman: The question u*

That the respective supplemen-
tary sums not exceeding the
amounts shown in the thard
tolumn of the order paper be
granted (o ¢he FPresideat (o defray
the charges which will come n
tourse of payment during the year
ending the 31st day of March ™
1960, 1n respect of the following
Demands entered m the second
tplumn thereof—

Demands Nos 2, 18, 73, 107, 121,
130

The motion was adopted

——

{The motions for Demands for Sup-
Plementary Grants which were adopt-
ed by the Lok Sabha are reproduced
below—Ed )

DEmMAND No 2-—-INDUSTRIES

“That a supplementary sum not
exceeding Rs 134000 be granted
fo the President to defray the
tharges which will come 1n course
61 payment during the year end-
Ing the 31st day of March, 1860, in
respect of ‘Industries’”

Dzmanp No 18—EXTERNAL AFFAIRS

*That a supplementary sum not
txceeding Rs 10,00,000 be granted
to the President to defray the
ctharges which will come in course
of payment during the year end-
ing the 31st day of March, 1960, in
respect of ‘External Affairs'”
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Dintaxn No. 73—ExreNvrrure or Dit-
#LACED PERSONS AND MINORITIES

“That a supplementary sum not
exceeding Rs 3,77,02,000 be granted
to the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1960, in
respect of ‘Expenditure on Dis-
placed Persons and Minorities’.”

Demanp No, 107—Carrran OUTLAY OF
THE MINISTRY OF COMMERCE
AND INDUSTRY

“That a supplementary sum not
exceeding Rs 13,50,000 be granted
to the President to defray the
shargas wheh sull come ae onunse
of payment during the year end-
ing the 31st day of March, 1960, in
respect of ‘Capital Outlay of the
Mmistry of Commerce and Indus-
mi "

Demanp No 121—OTtHER CAPrrAL Ovut-
LAY ON THE MINISTRY oF FooD AND
h AGRICULTURE

“That a supplementary sum not
exceeding Rs 83,00,000 be granted
to the President to defray the
charges which will come 1n course
of payment during the year end-
g the 31st day of March, 1860, 1n
respect of ‘Other Capital Outlay
of the Mimis.ry of Food and Agn-
culture'”

DEMAND No 130—CAPITAL OUTLAY OF
THE MINIETRY OF STEEL, MINES AND
FuzL

“That a supplementary sum not
exceedmg Rs 2,25,000 be granted
to the President to defray the
charges which will come 1n course
of payment during the year end-
ing the 31st day of March, 1960, 1n
respect of ‘Capital Outlay
of the Ministry of Steel, Mmes and
Fuel'” -

16.15 Mg,

CENTRAL EXCISES AND SALT
(AMENDMENT) BILL

8ir, I beg to move:

“That the Bill further to amend
the Central Excises and Salt Act,
1944, pe taken into consideration.”

The Bill was introduced in this
House on 20th August, 1059, and its
Provisiong came into effect immediate-
ly by virtue of the application to 1t of
the Provisional Collection of Taxes
Act, 1931

The circumstances which have
necesSitated thus Bill are these As
the Hoyse 1s aware, the Government
of Ind;a entered into agreements with
Messrs Burmah-Shell, Messrs Caltex
and Messrs STANVAC refineries for
establighment of their o1l refineries in
India  QOne of the clauses of these
agreeMents stipulated as follows-

“The existing duty protections
on 41 products manufactured in
Indiy will be maintained for a
Pergd of ten years from the com-
mentement of full-scale refinery
OPerytions or until 31st December,
1065, whichever 1s earlier”

At the tme the agreements were
signed there was no excise duty on the
indigefious production of refined diesel
ol anq vaporisng oil, diesel il not
otherw;se gpecified and furnace oil
When excise duties on these items
were first imposed 1n 1058, 1t became
necessdry to impose countervailling
customg duties on imported oils to give
effect to this clause of the refinery
agreeMents With further increases in
the leve] of excise duties in 1957 and
1859, the customs duties were simulta-
neously readjusted

These agreements also provided that
Government would permit the ofl
COmpales to establish the prices of the
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refinery products from time to time at
any level not higher than the one at
which they sold or could make avail-
able for sale equipment imported pro-
ducts, provided that subject to the
foregoing principle, the oll companies
consulted the Government before they
altered the price of any of the pro-
ducts. As a result, generally speak-
ing, locally manufactured mineral oil
products have been and are being sold
on the basis of import price parities

Recently, Messrs, Burmah-Shell
Refinery offered to surrender the above
duty protection with effect from 1st
July, 1959 Government have decided
to accept this offer. As the other two
refineries have not yet made a similar
offer, the internal price levels will
continue to be linked to import prices.
That being so, the practical way of
taking advantage of Messrs Burmah-
Shell's offer is to enhance the existing
Central Excise duty on refined diesel
oil and vaporising oil, diesel oil not
otherwise specified and furnace oil to
the level of import duties now leviable
on these oils and this is what the Bill
seeks to do. Since the Burmah-Shell
refinery has surrendered the duty
protection twith effect from 1st July,
1959, the Bill will have retrospect've
effect from that date The financial
effect of this surrender will be of the
order of Rs 3'50 crores in one full

i

ith a view, however, to ensuring
the other two refineries continue
the protection afforded to them
agreement, orders have been
exempting Messrs. Caltex and

STANVAC from the payment
enhanced duties. The products
Messrs Assam Oil Com-
een the period 1st July,
to 20th August, 1950, have also

il
g

g
f

i
]
:
:

of bitumen, which in-
cludes asphalt, since at present there
no Central Excise duty on these

ATGUSP M, 1989 um’émﬂw an

items, it is proposed to impose a Cen-
tral Excise duty on them at the rate
equivalent to the Customs import
duty.

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Central Excises and Salt Act,
1944, be taken into consideration.”

Shri Narayanankutty Menon
(Mukandapuram)* Mr. Chairman, it
1s very embarrassing indeed when the
hon Finance Mimster comes with a
Bill hike this because up to this stage
it was being dealt with by the hon.
Minister of Steel, Mines and Fuel.. .

Mr. Chairman: Excise duties—that
comes under Finance.

Shri Narayanankutty Menon: As far
as the present duty concession to the
oill companies and also the refineiies
1s concerned, the whole basis was dealt
with by him  Only when some sort
of an agreement 1s reached beigeen
that Ministry and the foreign oil com-
panies or the refinery company, the
matter 15 transferred to the Finance
Ministry and the Finance Ministry
comes with a Bill to announce the
excise duties

16,20 hrs,
[MR Drrury-SPEARER n the Chair ]

The question of surrender of this
duty protection to the Burmah-Shell
alone 18 not only connected with the
question of the previous Bill levying
excise duty in pursuance of the agree-
ment dated 20th May, 1058,

On 20th May, 1058, the Finance
Minister announced that the foreign
o1l companies have agreed for an in-
terim reduction of prices of the petro-
leum products to an extent of Rs. 10
crores An Ordinance was fssueqa;
later on that Ordinance was changed
mto a Bill and the Finance Minmster
came before the House and assured
that the terms of that agreement will
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the agreement with these o1l compa-
nies on 20th May, 1958, According to
that agreement, Rs, 10 crores are to be
surrendered by the companies as an
ad hoc reduction in the prices, and the
Government of India accountants were
to go in detail into the accounts of the
companies and then arrive at a final
agreement regarding pricing gquestion
and then make an adjustment. But,
8ir, so far nothing has been said.

The other day, when the Bill to con-
vert the O11 and Natural Gas Com-
mission to g statutory body came
before the House, the same question
was rajsed The hon. Mimster of
Mines and 01l gave a severe warning
to the o1l companies, because 1t was
obvious the o1l companies were not
agreeing to armve at a pricing for-
mula When there was a specific agree-
ment whereby the Government of
India's Chartered accountants could go
into the question of o1l companies and
also the caf. price structure what was
the difficulty, as far as Government is
concerned, to enforce that agreement?
It at all the accountants were able to
get the real state of affairs in the
companies, now a formula could have
been arnved at and the question of
enforcing 1t is not a very difficult
business for the Government Either
the companies should be retreating
from the agreement they entered into
on 20th May, 1858, or the Govern-
ment accountants have not been able
to get at the proper accounts of the
companies. These are the only two
possible alternatives.  Therefore, in
the face of the severe warning ad-
ministered by the Minister of Mines

ment) Bill
and Oil the other day in this House,
I should like the hon, Finance Minis.
ter to give an explanation to ths
House as to why after such a long
delay of 1} years it was not possible
for the Government to arrive at an
agreement with the company or en-
force the agreement arnved at pre-
viously What was the difficulty?
Was it that proper accounts of the
companies could not be got by the
Government, as 1t has been reported
many times in the Press and as It 3
natural with the oil companies, be-
cause they do not keep accounts in-
side this country and they keep their
accounts in New York or London; or
was 1t because after getting into the
rerl stale of affairs in the company
and arriving at a formula the com.
panies refused to implement the agree-
ment? Sir, this 13 a very serious
question that should be answered, be-
cause when there s a delay in
arriving at an agreement this House
should know as to what 1s the loss
that the country is incurring every
day

In very different ways different
Ministers 1n this House have given
contradictory explanations to different
subjects relating to the whole ques.
tion of o1l A question was raised
last year as to whether the Govern-
ment has got access to the real ac-
counts of the companies and whether
their accounts are at least subject t»
the supervision of Government. It
was also asked whether the Govern.
menl could get the details of the com.
panies’ accounts The answer given
was *hat there was some difficulty as
far as the accounts of the companes
were concerned. The hon. Home
Mimster then intervened to say that it
required legislation will be brougat
in order to compel the companies to
file ther real accounts in India. I
can assert, Sir, that even today no
legislation has been passed, and by
any other means it is impossible for
the Government, whether it be in the
Company Law Administration or the
Finance Ministry or the Reserve Bank,
to get the real state of affairs of the
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accounts of the oil companies. I
will point out the relevant example of
the Standard Vacuumy Oil Company.
In 1055, the Standard Vacuum Oil
Company made a gross operaung in-
come of 91,08,60,828 dollars, The same
income was increased in 1958 to
102,08,91,648 dollars. Out of this, the
operationa] charges have been written
off to the extent of 84,07,62,234 dollars
in 1085, In 1056, the operational
charges of the company come to
06,091,996 million dollars. The real
crux of the whole problem is not in
the gross income of the company, be-
cause the c.if. prices are not taken
into consideration; but the operating
expenses form a lion's share of the
gross profits and upon this operating
account neither the Government of
India nor any other authority in India
have got a control, The details of the
80 per cent. of the gross income of the
company are completely unknown to
the Government of India. Unless the
Government is able to get the vou-
chers, and also a properly audited
account regarding these expenses, it
is impossible for the Government to
arrive at the c.if. prices and how
much profit the company is making.
In 1857, the Government is aware—it
has got a report—as to how, because
of the over-pricing question of the
oil companies, the Government was
losing. In one year Rs. 25 crores to
Ra. 35 crores. That was by taking the
c.if, prices of the post-war period,
that is, 1950.51. From the year 1852
onwards, tremendous recession has
happened in the world oil flelds, and
the oil magnates both in the continent
and in the Americas were clamouring
that the oil price was going to collapse
and the margin of profit was being re-
duced. While they themselves created
a panic and alarm, that the oil prices
were coming down and there was a
collapse and there was competition
and over-production, the prices in
India continued to rise from year to
year, from 1952 to 1957, That will it-
u!t show that the surplus profit made,
'when the over-price was made, is not
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journals of the United sutel which
used to be spokesmen of the oil com.
panies themselves admit the diffe-
rence between the prices in the
postwar period and in 1950. The
magazine, Life International, in the
issue for June, 1058, giving a very
appropriate headline, namely, “Savage
struggle to sell oil”, makes the remark
that:

“Prices abroad are already taking
a beating. More and more crude is
being sold at reduced rates. Among
the devices used besides cutright
discounts are extended credit, mani-
pulation of tanker contracts, free
engineering and legal advice, con-
struction loans at low rate etc. More
and more marketers, in turn, are
shaving prices to consumers”.

When 1n the United States, reviewing

the whole world oil position in 1952,
they make an alarming call and ob-
servation that the marketers in other
countries are shaving the prices, these
companies which are operating in
India, in spite of an agreement in
19586—17 months have been taken—
have not made even an attempt to
shave the prices. An explanation is
due to the House as to why the Fin-
ance Minister is sleeping over it and
why the Minister of Mines and Oil
is left alone to cry in this House that
the companies are not co-operating
For the last one year, he has begun
to give the warning but in spite of
repeated warnings by the Minister of
Mines and Qil, the companies are
sitting tight over these prices. There-
fore, the Finance Minister should
assure this House in pursuance of
this agreement what the real state of
affairs is. If the warning given by the
hon, Minister of Mines and Oil is a
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serious one, in order to create a sanc-
tion for that warning, the Mimster
of Finance should tell us what the
Government of India is going to do
to compel these companies to observe
the terms of agreement and get an-
other reduction m the price

Another more important point 1s
this in regard to excise duty I raised
1t then, and about 18 months before
this House an assurance was given
that the whole matter would be en-
qured into The o1l companies, when
they are going business, are downg not
only straight business but also some
sort of dublous business 1 am not
using the word ‘dubious’ to malign the
o1l companies It 13 admutted by the
hon Minister of Mines and Oil him-
self that they are doing a particular
type of business, known as the busi-
ness of bunkering ‘The Standard
Vacuum Oil Company has admitted
that 1t 1s domng this business Five
lakh tong of o1l are involved in a
year in bunkering business Bunker-
ing business 18 done in a technical for-
mula called bond delivery While the
bond delivery business 1s done by the
Standard Vacuum Company, the Cal-
tex company and the Burmah-Shell
company, a sort of extra-territorial
right 1s created in each port for these
companies, because the entire business
done i bunkering o1l 15 exempt from
—they are not Liable to—excise duty
While the o1l 15 1n ‘bond’, the o1l com-
panies are 1n extra-territorial jurisdic-
tion and the Indian laws have no ap-
plicability, when the foreign freigh-
ters call upon the port, and therefore,
no excise duty 1s payable for that oil
I raised this question 18 months be-
fore, and the hon Mimister assured us
that an enquiry would be made and
at least the sales would be made Liable
to pay the excise duty and other taxes
in the country 18 months have passed
and nothing has been done in the
matter If this state of affairs conti-
nues, the Government will not be able
to do anything, because in a very
dubious way of accouting system, the
compames are escaping the taxes by
importing oil and keeping it wunder

bond. The whole accounts with the
foreign steamers are settled in London
and New York and so no excise duty
18 payable I ask from the Government
what they are considering to do as
far as this huge loas of excise revenue
18 concerned on the bunkering business
applicable to Burmah-Shell, Stanvac
and Caltex

The third thing 1s in direct relation
to the surrgnder of duty protection
given to the three o1l compames Bur.
mah-Shell have surrendered the excise
duty, well and good The Govern-
ment has a night, if 1t thought #it,
to decide that to the extent that duty
piotection has been surrendered,” the
benefit should not directly be passed
on to the consumer, because first of
all, 1t will be very difficult to pass it
on to the consumer and as far as the
gallonage is concerned, it will be very
msignificant Also, &an enormous
amount of money 18 requred for the
development of o1l in the country and
1t 15 quite correct that money received
by the surrendering of duty protection
by Burmah Shell 1s absorbed in the
State exchequer, so that 1t can be used
for further development of oil

But the major question still remaing
as to why the Caltex and the Standard
Vacuum Oi11 Company are still sitting
tight while Burmah-Shell, the major
partner of o1l business in India, has
thought fit to surrender the duty con-
cerned It has been internationally
accepted that in the post-war years,
when a bitter competition between the
three 01l kingdoms of the world—the
Standard Vacuum, California and
Texas and the Shell Company—started
and all the three began cutting each
other’s throat in the continent and
the Far East, both Great Britain and
the United States came to their rescue
and said, “Stop cutting each other's
throat That will be at the expense
of the American monopolies and
monopolies of Great Britain Those
who are being benefited will be the
consumers in Asia and Europe 8o,
stop cutting each other's throat
and arrive at an understanding”
with the backing of the US and U



the three o1l companies are concerned.
8o, it is surprising, in India 1n 1939,

duty protection and why the Stanvac
and the Caltex are sitting tight upon
it. It is surprising and 1t cannot be
without any reason. Even though
the Burmah-Shell is a major partner
in oil business in India, that major
partner hag got the hncking only of
the UK., because always the Bhell
cmpmy is assocrated with the small
eountry of Denmark and the very
M( country of UK. and the Common-
wealth. The whole history of oil
started with the competition of the
British Commonwealth on the one
hand, supported by the big navy and
Jumor partners of the United States of
America, because 1n the imnternational
market, the United States began to
have a dominating position and the
British Commonwealth was cracking
Britain’s hold on economic affairs in-
ternationally was weakening. Burmah-
Shell also, because of this weakened
support, was converted into the junior
partner. Now it is quite surprising
that Burmah-Shell in India has sur-
rendered this protection and the
American partners—Caltex and
Stanvac—are still refusing to do it.

When the hon. Finance Minister
was introducing this Bill, I expected
in logic and reason that he would tell
the House why Burmah-Shell alone
has surrendered this duty protection
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told thus House why Caltex and Stan-
dard Vacuum did not surrender the
excise duty and what are the steps
taken by the Government to get these
duties surrendered by them.

It is quite clear, as I have put it
in the other way, that very disturb-
g things have been happening in
the negotiations of the Government
of India 1n this o1l pricing question
and I will be failing in my duty,
especially when the Finance Miaister
18 here when this Bill 1s taken up—
it is a rare opportunity, because the
Finance Minister refuses to be on
the scene of the negotiations with
oll companies except when the ques-
tion of money 1s there and the other
Ministries want to draw something
from the State Exchequer—if I do
not put 1t straight to the Finance Min-
ister of India whether he has not
played a very important part in the
negotiations with the companies. On
the 20th May 1958 when the whole
agreement was being thrashed out,
when press reports came, when our
auditors and our cost accountants
who are tramned only in India and
not conversant with this diabolical
accounting system of the international
monopolists, when they went to each
office and wanted the wvouchers, the
reply they got was that the vouch—
ers are in New York and London, and
very interesting things were lhown
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company and neither the Government
of India, nor the auditors, nor any of
the technicians in India understand
what this machine means Rs 21,000
is expended on a machine ke this
on which a paper 18 inserted, the
machine records and you get circular
ho es, triangular holes, long holes and
short holes That 13 a code of the
company And our accountants and
auditors were not able to understand,
even the alpha and omega of the
Standard Vaccum Oi1l Company's
accounting system I ask the hon
Finance Minister what did our ac-
countants understand from those
accounts® Here I will pomnt out a
single item In 1856-57 a huge amount
of 90 per cent of the gross profits of
the company were expended Have
the Government got, or the auditors
got any details of these and any idea
as to whether this money was actually
spent®” The Government did not get
it I raise this point because I expect
an answer for this

The hon Finance Minister, Shn
Morar)1 Desai, visited the Unated
States and 1t has now become an
annual pilgrimage affair, becausc
every September he goes over there
m connection with the International
Monetary Fund or World Bank confer-
ence But last time when he went
there, he had a very important con-
ference with the bosses of the Cah-
fornia-Texas o011 company The other
day I emphasized that if the Finance
Minister of India goes to the United
States and then very important nation-
al prob ems are pending in the United
States for discussion, negotiation
and settlement, we cannot expect that
the Fmance Mister of India 'was
talking something beyond o1l prices
when 1n United States We demand
an answer from the hon Finance Min-
ister to thuis What did the Finance
Minister talk with the California-
fexas 011 Company bosses when he
was there” Did he at that time put
any question to them, or had eny
discussion, or even sounding in a
friendly way, regarding the price of
ofl and export? An answer is requir-
ed for thus, Also, later on, when he
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returned from the United States—
we understand from press reports,
which may be correct or may not be
correct, that 13 why I am putting it
straight to the Finance Minister—he
invited an o1l expert here and n
pursuance of that somebody from
California connected with the Stand-
ard Vacuum Company came over here,
spent some time and went away All
these are very dublous things, very
doubtful things, very  suspicious
things I do not say that any malice
18 1involved, but we have got a right
to demand that we must know what
the Finance Minister was talking with
these people Then, what are the
attempts made by the Finance Mins-
ter to get this question settled during
his tour, because the bosses sit there
and the accounts are there? Did he
make an honest attempt to arrive at
a settlement with these o:l companies®
We require an answer for that also

I welcome this Bill I only say that
a huge amount of flmd s flowing in
one way but we are getting it only in
trickles For years and years we are
talking about huge sums of money
being carried away from this country
Suggestions are also made for the
development of our o1l resources But
1t is 1mpossible for us to get money,
money 1s not there The whole diffi-
culty 1s that money is not there to
monopo 1se the o1l business, not only
exploration business but also the re-
fining business We are compelled to
surrender our policies of o1l explora-
tion and other business to the private
sector For a year itself we could get
Rs 50 croreg to 100 crores by demand-
ing from the companies a reasonable
price for the products 1n India Why
15 the Finance Minister sleeping over
this problem? 1 can tell him that
this 15 not a small problem but a pro-
blem which has to be seriously econ-
sidered

In this connection I expect that all
this dilly-dallying between one min-
1stry and another will stop for the
time bemng The severe and stern
warning issued by the hon Minister of
Mines and Oil the other day in the



sanction will be built up not enly by
the hon Minister alone who 1ssued the

the Government of India and all the
threats as also the thunderings which
they used to do at many other parties
be directed against these oil compan-
ies Let us see now powerful the
Government of India 18 with these o1l
companies

I sincerely hope that the Govern-
ment will pursue thus warning issued
to the companies and in the very
near future the hon Finance Minister
will come before this House not only
with a surrender and relinquishment
of the excise duty of certain httle
items of o:l with Burmah-Shell and
also of the same 1tems with Standard
Vacuum and Caltex—that 15 a munor
affair compared with the larger
affair—-but also with the full imple-
mentation of the agreement dated the
20th May, 1058

I further emphasise, beyond all
these questions, the question of the
bond delivery o1l 1s a serious ques-
tion It 13 not easy—I agree with the
hon Minister—to tackle these com-
panies because these companies have
been trained in such sort of business
fur hundreds of years and they have
been able to play this game with
many a government in this world
With many governments they have
played and many governments also
have attempted to play with them
But when any government has tned
to p'ay with these oil companieg they
have taught these governments a les-
son Let it not be that while this
Government plays with the o1l com-
panies, the oil companies teach a les-
son to ths Government Let this
Government for the first time, lke
the new governments of the Middle
East, stand up and try to teach les-
song to the oil companies and tell
them that the years of 1800, the years

of 1900, the years of British Imperial-
ism and the years of

poly of the Indian market and
colonial markets are

hope that this Government
ab e to stand up to these oil compan-
1es whatever the game they have play-
ed 1n Iraq, Iran and all the Middle-
Eastern countries Let us see and en-

¥

that in the near future the hon Fin-
ance Mimnister will come before this
House with new Bills adding money
after money, adding crores of rupees
to the Consolidated Fund of India
which the o1l companies are transfer-
ring from this country to other coun-
tries

Excepting that I welcome and sup-~
port this Bill

Shrn Naushir Bharucha (East
Khandesh) Mr Deputy-Speaker, Sir,
I do not appprove of the principle
involved 1n this Bill This Bill 18 bas-
ed on the principle that where duty
protection has been surrendered by
any industry or any concern that, mn-
stead of going to the consumer, 15
mopped up by the Government As
this House 15 aware, protective duties
are levied on the principle that the
consumer 1 willing to pay a price for
buwlding up a nascent industry It 1s
true that when the Burmah-Shell re-
fineries wanted to start a refinery,
we wanted refineries badly and there-
fore, we agreed to pay a price A
protective duty was imposed It came
ultimately from the price of the pet-
roleum products which they sold The
consumer paid the higher duty for
the product 1n order to have the refi-
nery Now, we find that the Burmah-
Shell 15 1n a position much prior to
the date specified m the contract to
surrender that duty protection But
the Government, instead of passing
this on to the consumer, mops it up
for itself, with the result that today
the consumer continues to pay the
same high price and there 13 no re-
duction in the price,
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kel Narayanankuity Menon: Not
;«n one-quarter naya Paisa per gal-

Bhri Naushir Bharucha: That does
not matter. Like that, last time, they
swallowed Rs. 10 crores and even
then, they gaid the same thing that
the beneflt is not worth distributing.
Now, it is Rs, 3} crores. The benefit is
not worth distributing. If tomorrow,
the other two companies surrender
duty protection also, they will say
that the beneflt is not worth while
distributing though the total amount
may be Rs, 18 or 1T crores. There-
fore, I say that the principle on which
this Bill ig based is wrong and 1 do
not approve of it. Otherwise, in
future, before the consumer makes a
sacrifice, he will take this fact into
consideration whether it is worth
while making this sacrifice. Because,
later on, what is now protective duty
may be converted into revenue duty.
‘Therefore, I say that the principle on
which this Bill is based is utterly
wrong. I think the benefit of it should
have gone to the consumer.

The second point that has to be
made is that it has been possible
for Burmah-Shell to surrender their
protection, but not the other two com-
panies. It is true that we are bound
by the terms of the agreement and we
have got to honour them. I am not
one of those who will grudge reason-
able profits going to concerns which
would establish refineries or enter
upon a speculative business. They
must have certain advantages. I am
not making a grievance of the fact
that Caltex and Standard have not
surrendered the protective duty. They
have got a right not to surrender.
I only ask for an explanation. I am
not aware of the fact that the price
structures vary so differently that the
two other companies cannot surren-
der this protection. Probably, there
may be a legitimate explanation, I
shou'd like to know that explanation
from the Government.

The third question that I am posing
is this. What has happened up till
now to the question of a probe into
the price structure which the hon.
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Minister for Mines and Oil promised?
This House expressed considerable
sympathy for the hon. Minster for
Mines and Oil when he said that he
had found some of tne companies re-
caicitrang, and the House pi.omused to
support hum, and sdid that be gnould
De uwrm gud tne House Wowla stand by
him. it appears tnat full QUSCIOSULE i
not being made by the ol companies
even witmn that heid whucn tney
prom.sed they would disclose to the
Government of india. Thus this ques=
tion ot price structure remains perma-
nently a closed book. Today, they are
not in a position to tell us exactly
what part ot the price actually goes
10r profits of these concerns, because
these profits are concemled in
so many diverse ways, in the shape
of operation costs or distribution
cosis. We are not in position to say
what exactly are the real profits of
the compan.es. I thought within six
months the results would have been
made available to uge and the hon,
Munister in charge would have beeu
able to place the results before the
House. 1 would, therefore, like to
know from him how far this matter
has progressed. Is there any recalci-
trance still on the part of the oil com-
panies to disclose to our auditorg such
books of account as we were entitled
to see and which they promised, in
fact, to disclose? If there is such
recalicitrance, then I should like to
know what steps the Government of
India have taken. It is not merely &
question that we are desiring to probe
into matters which they have not
agreed to disclose. Even within the
field which they have promised to
disclose—this is only a small part of
the whole affair—we find recalei-
trance. If that is so, I would like to
ask the hon. Minister what steps Gov-
ernment is going to take. I think this
is a point which should be firmly
cleared up with the oil companies. As
1 said, we are not against people hav-
ing reasonable profits. We are pre-
pared to make allowances for the spe-
culative nature of the business. We
are prepured for that. But then, they
have also to play the game. Whether
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the Munister has'got their co-opera-
wen or not, it 18 a matter we have not

position clear. Thus Bul, bemng tech-
nicauy a Munance Sul, tnough spon-
by the hon. Mumster of Fin-
1t 1s reaily a Bill that concerns
hon. friend Shri K D. Malav.ya
he should intervene and give aun
explanation,

Br M. 8 Aney (Nesgpur). Sir, I
have uswuicd W iDe WU speccaes us
Weu as e ppeecn deuveisegd by the
hoq, muaster muving tne motwd 10T
consiaerauon I heard his  speech
Very caierwly, but 1 aid not hnd n
the speccn anytnung more wnan what
13 contaned in the btatement of Ob-
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ton from us to make up our munds
and vote for Government, but it 18
@ Bill which 13 of &8 very strange
nature, rather of an unexpecied
nature

This B.ll has been brought forward
here because the Burmah-Shell com-
pany has voluntarily come forward to
surrender certain concessions which
were introduced in the agreement bet-
ween them and the Government of
India. I want to know why those
concessions were made, and who de-
manded those concessions Were they
mtroduced in the agreement by the
Government of India voluntarly, or
were they introduced at the instance
of the company which entered into
an agreement with the Government of
India? That 13 my first question

If they were mtroduced at the ins-
tance of the company, why is it that
the company 18 surrendering them
now? Why this outburst of genero-
sity on the part of the company in
favour of the Government of India
today? What are the reasons for the
company to surrender these conces-
slons, for which at one time they must
have made & demand, and which the
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Government of India were pleased bo
concede to them?

ilne mutter aoes not end wiln Loen
ndViug g.ven Up e concesdlons ur
sydleadeied e coOvessions. 1t orea-
wh SUINEe QLU Wi tae overn-
meilt 0 indid W Muke some adjust-
meéals, 10r toe Suke Ol MAaKWE up the
aileience bo, the consequence 15 that
celdin New taxes are to be rawmed by
raising we excise duty on retined
du€»€l 0us and vaporiung oul, diesel
o not owherwise specutied and fwm-
ace oil to the level of the import
duties as well as by umposing an ex-
oot ALY an. humuman  and wpbalk,
equivalent to the import duty. So,
yliiil Dew taxes are oeing umposed
ou the people

When @ Bill lke this comes for-
wild belure this House, 1 beueve it
15 hecesxary for the Members or uus
House w undeisiand ine enure ratig-
ngle tnat 1s benind these new tuxes as
well as benind the response which the
Government of India are making to
tpe gesuure shown by the company
in surrendering these concessiuns.
The pownt 1s itus, they had the opuun
of continuing these concessions for u
per.od of ten years or up to 3lsi
December, 1865, whichever was emi-
ner Why should they now feel
that they should not have these con-
ce*sions” 1 beheve that point ‘re-
quires to be cleared up by the hon.
Munister Unless that is cleared, 1t 18
not fair for Government to ask the
Members of this House to proceed
with the Ball If the Members are
asking for an explanation, 1t 1s not be-
cguse they are not convinced of Gov-
eynment bonafides—surely, Govern-
ment must have very good reasons
with them, we also know that some
such thing must have been necessary,
because only the other day we passed
the O1l and Natural Gas Commission
Bill m order to carry out the
which that Bill underlines, and,
fore, certain things must have
necessary. But what are those

]
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clear, so that we shall be in a posi-
tion to cast an intelligent vote on the
motion before the House,

The Minister of Mines and Oll
(Shrl K D. Malaviya): With your
permission, I shall just make a few
brief remarks about certain salient
points that have been raised here by
hon. Members.

My revered friend Dr. M. S. Aney
wants me to explain why these con-
cessions were given at all. That is a
very relevant question. All that 1
can sav, with due respect, is that we
are getting wiser after the event. 1
want my hon. friend to go back about
six vears to the time when these
agreements were arrived at This oil
business was not at all known to us
and the conditions in which we were
consuming petroleum products were
handed down to us from our times of
slavery when foreign comoanies had
presumed that this countrv would be
a market for their petroleum products
and all that There was a big gap bet-
ween the knowledee and conciousness
in the countrv about oil business and
the wayv in which the foreign oil com-
paines were putting their point of
view before us. Thev were not at
all willing to come here and to set up
their refineries That wac what they
sald I am onlv oblectivelv eiving
out the facts At that time—about a
few vears ago—thev said "We are not
interested in coming and installing
one or two refineries because I you
want petroleum products, you can
purchase them in the market and we
shall be too glad to supolv vou
through our distributing companies’.
The distributing companies were there
but refineries were not there. Nobody
knew anything about it. Now, it goes
to the credit of our Government and
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alsa, to a certain extent, to the credit
of the companies that they agreed to
come and consider this question of
installing refineries on certain condi
tions. Those certain conditions were
not favourable to us at that time.
They are perhaps very favourable to
ur at this time. That makes a diff-
erence and explaing as to why certain
conditions which today do not appear
favourable to us were, in reality,
favourable to us then. At that time
perhaps we were compelled to accept
them. Today we will surely not ac-
cept those conditions. That is one
thing.

Therefore, there was a pattern of
agreement drawn between Govern-
ment and the oil companies. We
wanted them to come here and we
had to pay a price for it. That is all
1 can say. We are grateful that they
installed their refineries, imported
crude oil and produced petroleum
products locally. To that extent, our
foreign exchange burden was lessen-
ed We only paid for imported crude
o1l in foreign money, the petroleum
product from the refinely is available
to us in our own money. For Rs. 10
worth of foreign money, tor crude
oil, the total production of wvarlous
products came to about Rs 25, and
out of that Rs. 15 was available to
us here in local money. So that we
saved that Rs 15 in foreign exchange.
That was a great temptation befare
Government to invite these refineries.

Obviously, they would have their
way. Now, there was a clause in the
agreement that at a suitable time
with the agreement of the two
parties, this duty concession would
be withdrawn. The time has come
now, and as you know, one of the
companies has surrendered the con-
cession by agreement. The others are
reluctant parily. I cannot go into
those reasons because I am myself
not very much convinced of those
reasons. Nevertheless, we hope that
we shall be able to persuade these
companies to see reason in our argu-
ments and now agree to surrender
these concessions which we made in

the agreement.
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Now, the mrgument put forward
from that side might be that we have
only recently started producing, and
the expenditure and dificulties invol-
ved require a reasonable return which
has not been assured, because only
two or three years have passed
since then Perhaps the Caltex Com-
pany has only recently started 1t
They perhaps want to wait a little
more time We do not agree that we
should wait any longer and feel
that the time 1s perhaps overdue when
these concessions should have been
surrendered I express this opimion
because this 1s the view of the Gov-
ernment, and that there 1s no justiii-
cation now, as we see, for the per-
petuation of these duty concessions
I only hope that these compamies
which are helping us a lot and to
whom we are grateful in certain res-
pects will now see reason and accept
the wishes of the House and accept
my request and surrender the conces-
sion that 18 overdue to us

17 hres.

Shri Narayanankutty Menon: They

have destroyed many Houses hke
this, apart from respecting the
wishes of the House

Shri K. D. Malaviya: My hon
friend Shr1 Menon 1s very angry with
them I am not angry with them

Shri Nrayanankatiy Menon: You
cannot afford to be

Shri K. D. Malaviya: But assure-
dly I want to associate myself with
the strong opmnion of the House that
the time 13 overdue now for this Of
course, the o1l companies have got
their own influences They function
for their business and they say that
they legitimately exert their influen-
ces for their business It is our job
to see that we are not unduly influen-
ced by arguments here and there and
that things go well with us (Inter-
ruptions)
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80 far ws the points rabeed by Shri
Menon and Shri Bharucha zhout the
cost examination of the distribution

Bhri Nauashir Bharucha: What
cross-examination” They have not
started the examination-in-chief even,

Shri Narayanankuity Menon: The
witness himelf 1s not available,

Shri K. D. Malaviya: Negotiations
are still gong on We have passed
on the report of the Chief Cost
Accounts Officer to the companies
We have also laid a copy in the Lib-
rary of the House I did it delibera-
tely so that hon Members might see
what 18 the basis of our negotiations
and what 1s the basis of our argu-
ments produced by us in this context
I hope that soon we may be able to
come to some sort of agreement

An Hon. Member: How soon?

8hri K. D. Malaviya: A few days
back I had the chance of referring
to the matier and expressed my dis-
appointment I did so in all earnest-
ness to convey my feelings to the
House and also to those concerned
that frankly speaking I am disappoin-
ted But, I have every hope, I must
say, that we shall come to some sort
of agrecment and that examination of
cost and the propriety of the entries
of those 1tems that go to make up
the cost will be clartfied and we
shall try to satisfy each other, and if
we are able to persuade the com-
panies that certain of the items are
not justified

Shri Narayanankutty Menon: A
rocket journey to the moon 15 far
better and possible

Shri K. D. Malaviya Well, I do
not share the view that under the
changed conditions m our country any
reasonable group of businessmen of
traders will expect that which will
not be in the interest of the country.
I think the story should not be exa-
ggerated also to that extent. While
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there Is sufficlent justification for us
to proble into the accounting and to
persuade them, 1 think we should not
taka an exaggerated view

This 1s all I wish to say

Dr. B. Gopala Redai:
Menon was saying

Shri Narayanankutity Menon: What
about the 5 lakh tons involved in
bunkering of the Stanvac Co,

Mr. Depnty-Speaker: I think the
hon Mimister will answer 1n  his

reply

Shri Narayanankuity Menon: He
would not answer because he 15 not
in touch with that

Dr. B Gopala Reddi: What the
other Mmustry 18 doing with the o1l
companies 15 not certamnly relevant
to the Bill that I have brought here
We are now taking advantage of the
surrender of the Burmsh Shell und

Sir, Shrn

)

trylncloranoveldlﬁrenubl‘lwem
the import duty, the customs duty
and the Central excise

Shri Naushir Bharucha: You are
trying to pocket 1t and not remove 1t

Dr. B Gopala Reddi: We are gett-
g sbout Rs 35 erores

Mr. Deputy-Speaker: Would the
hon Minister like to continue to-
morrow?

Dr B. Gopala Reddi: Yes, I think
850

Mr. Deputy-Speaker: Then he can
continue tomorrow

The House will now stand adjourn-
ed t111 11 am tomorrow

17.08 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
August 25th 1959/Bhadra 3, 1881
(Saka)
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WRITTEN ANSWERS TO
ORAL ANSWERS TO Corvmws QUESTIONS—contd,
QUESTIONS . . 3957—4000 S.Q. Subject Coruncis
No.
5.Q. Subject
No. T R ™ o
TI0. hangunj ml.rheul: i
OB aogasi 3957—19 73 Ve T svos
711 Bxportofshoes . . 3959—61 734 Cuts in Hindi films . 4005
Cotton Textile t
753 in:i Expor 396166 735 .‘h.q:q:vly;rmc:;= footwear to .

714 Indians in South Africa 3966—68
71s Synthetic rubber plant
in Bareilly P
718 Education of displaced
children . 3971~ 73
719 Import licences . . 3973-74
2 . Algappas Tavtilet.ed S9758,05
721 Khadi Industry . 3976—80
72z Rcbate on hlndlmm

products . 3980-81

723 Industrial devdopment
. in Kashmir . 3981-82

735 Motor transport workers 3982—8s
726 Experimental Televi-

sion Unit, Delhi . 3985—88
737 Price of jute 3988—91
728 Small paper mulls 1n

Madras State . . 3991—03
729 Prices of sutomobile

tyres . . .« 3993—98
SNQ.
No.

2 Blections in Kerala . 3998—4000

WRITTEN ANSWBRS TO

QUESTIONS 4000—67
S. 0.
No.
Posts of Inspectors
e and Assistant In.l-
pectors . 4000-01
12 Dmhpmmt work in
7 Kirtinagar .r 4001
716 Bristle coir fibre . . 4001-02
717 Ground glass for win-
dow panes . . 4002
724 Salt works on the coast
of Saurashtra and
Kuch . . . 4002-03
730 Industrial Estate, Okhla 4003
731 Workers'  health in
myon factories . 400408

736 Increasein the rate nf
contribution of pro-
vident fund . .

4006
737 Bmdwutms of Sam-

krit lessons . . 4007

738 Trade with China 4007
2 Pgmw)}!mw

(Orissa) 400708

740 Mnnufncmre of dmu 4008

1 Chawli system for the

. Ely of silk worm

4008-09
742 Government Medlnl
Stores chu.
Madras and Bombay 4009
743 Tea exports . . 4010
744 Typewriters . 4010-11
74s Coffec cultivation in
Andaman and Ni-
cobar Islands 4011
746 Vigyan Bhawan 4012
747 Autonomous Housing
Board for Delhi . 4012-13
8§ Machinery Manufac-
L turers Coml:mtim.
Calcutta 4013
749 Pakictani ﬁnns in
Kashmir 4013—14

750. Small-scale Imdusrrles 4014~15
751 Manufacture of Rubber
Chemi

icals ¢ . #4015
Record of Mahatma
73 N Gundbi's life - . 401516
En into Dalmia
= mml . . 4016
754 Ceramic Industry . 4017
Development of Eastern
s Districts of UP. . 4017-1
756 Transport of raw jute . Olo
757 Tm%.eﬂ Commodities of
ot mmmpﬂunl
through Indis 4o18-19

758 Export of sports loodl 4019
Contribution to Coal
759 ‘Mines Provident Fund

Faridabad  Develop-
7% ment Board . .
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WRITTEN ANSWERS TO
QUESTIONS—contd.

5Q. Subject
No.
761 Gorabari ares under

Mines Act
762 Demmds of employees

,hA.mm Patr1

763 Black Market 1n Photo-
graphic Goods

764 Ajudhia Textile Mulls

765 Import of Strepromycin

766 Rayon Grade Pulp Mull

767 Land reforms

768 Central Salt Board

769 Rental on Governme 1t
films

.S
N

1377 Accommodation for
Government Em-
ployees in Delh

1379 Production of khad: in
Bombay

1380 Industries 1n Bombay
State

1381 Allotment of Lunga
land 10 displaced pet-
sons in [ripura

1382 Indian Foreign Service

1343 U N Plane with Indian
Soldiers

1384 Industries in Andhra
Pradesh

1385 Slum Clearance Divi-
sion

1386 Indian Officersin UN
agencies

1387 Nagas

1388 Industrial undertakings

1389 Building Projecis
Team on Industrial
Estate

1390 Industrial Training
Insutute in Mamipur

1391 Pumab Circuit House
in Delh1

1392 Praga Tools Corpora-
tion

1393 Immugrants from West
Pakistan

1304 Import of raw films

1395 Pakistam1 wvisitors to
ndia

1396 Steamer Service ber-
ween Goa and Bombay

{Dany Droestr]

CoLumns

4021

4021-22

4022
4022
4023
4023
4024
4024

4024-25

4025

4025-26
4026
4026-27
4027
4027-28
4028
4028
4028-29
4029
4030
4030
4031
4031
4031-32

4032
4032

4033
4033

4214
WRITTEN ANSWERS TO
QUESTIONS-—contd
u. sg Subject COLUMNS
No.
1397 Production of trucks and
Kb“ms . 403334
I crala State Trady
398 Corporation - 4034
1399 Wage maps 4034
1400 Nilokher: Township 4035
Indians  employed in
1401 Shangha Mumecipal
Police . . 4038
1402 “India 1958°* Extbition 4035-36
Indo-] anese  Foundry
1403 £Izhl F.ngmeerms
4036
1404 Sut: Senculturll Re-
search Stations 4036-37
1405 Froductioncl cycle tyres
and tubes 4037
1406 Employment Pattern
Survey 4037
1407 National Building Coun-
ul 403°-38
Samadhi of Mahaima
1408 G and 4038
1409 Commuttee on sub-soil
water level 1n Delh 4038-39
1410 German assets in India 4040
1411 Export of cement 4040
1412 Copper-ware industry 4041
1413 Fifteenth World Pub-
lishers’ Session 4041
Export of ese ore
1414 by State rading -
Corporation . 4041-42
Foreigners coming to
M55 indim . - . 4042
1416 Hindustan Machine
Tools Factory 4042-43
1417 Experimental buildings 4043
1418 Recovery of explosives in
Dimapur 4044
1419 Domnc servants in
4044
1420 recognised
* UF’ 4044-45
1421 Hmdus i Pakistan 4045-45
1422 Tar-gur Industry 4046
Ration for teg plantation
1423 ™ workers 4046
1424 Bonus for workers of
tea gardens 4047
142 Import licences 4047-48
Manipur lundloom pro-
1426 ducts 4048
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WRITTEN ANSWERS TO
QUESTIONS—contd

UseQ Subject
No

1427 Mobilization ot re-

sources in the Third
Five Year Plan

1438 Loans to displaced
persons

1439 Dandakaranya Develop-
ment Project

2436 Import of cars
1431 Government of India
Press st Calcurta
1432 Expension of electric
ory th Mysore
1433 Woollen goods
1434 Accounts of the Calcutta
Dock Labour Board

143§ Port  Authorities of

Calcutta, Bombiy and
Madras

1436 Radio-activity

1437 Isotopes

1438 Heavy water

1439 Tea Trade Delegation

1440 Ex of Brass and

per Ware .

1441 Export of R,
Serpentina roots

1442 Medicated Gelatine
Capsules

1443 Local development
works 1n Punjab

1444 Evaluation Unt

1445 Work: Group on
Social Welfare

1446 Flats in North and
South  Avenues

1447 Trade with Tibet .

1448 Import of cows and
bulls

1449 Import of butter, milk
and mulk products

I Mimmimum Wa for

L Agricultural Emu
1451 U.S Trade Mission

1452 Manufacture of refr
45 rators lndalr-con“.ﬁ:
tioners

1 Dunputes
45 Industry

1454 Indira Market, Delhs

1455 Import lhicences  for
photographic goods

3456 Locks of motor cars

in banking

[Daft¥ Dxiaear)

CoLuMNsS

4048-49
4049-50

4050
4050 51

4051-52

4052-53
4053

4053-54
4054-55
4055-56

4056

4056
4056-57

4057
4057-58
4058

4058
4058-59

4059-60

4060-61
4061

4062
4062 63

4063
4063-64
4064-65

4065-66
4066

4066 67
4067

MOTIONS FOR AD-
JOURNMENT

The Speaker withheld his
consent to the moving of
the following adjournment
motions grven notice of
by the members shown
agamst them

(s) Situation arising out
of hunger strike by
20 Delhn School
teachers

Notices by Sarvashr:
S M Banerjee Chin-
taman: Panigrahi, Atal
Bihar1 Vajpayee and
Hem Barua

(11) Restrictions report-
1d to have been 1m-
posed by Chinese
authorities on
Indian residents 1n
Tibet as also  the
entry of Indiun
pilgrims into Tibet

Notice by Shn Vajpayee
PAPERS LAID ON THE
TABLE

(1) A copy of ‘Plan Re-
sources and

OQutlay —

A Reviewn'

(2) A copy each of the
following papers

(1) Report of the Coal
Price Revision Com-
mattee on the Bengal-
Bihar Coalfields
and the Outlying
Coalfields (other
than Asstam and
Andhm Pradesh)

(1) Decisions of _ the
Government of India
on the recommen-
dations contamed 1n
the above report

A of the Statement

o of c&’g. in which the
lowest tendeer; 3“ ng:

been accept t

India Store Department

London, during th -

car ending the 3oth
une, 1959

A of the Annual

@ eopyot_ the Registrar

of Newspapers for India

for the year 1958

A copy of Administra-
) tive Report on the Work-
1ng of the Central Sik

Board for the financisl

year 1958-59

4310:

Cotumns

4078—19
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MESSAGE FROM RAJYA
SABHA . . « .
S ames:

Sabha :ﬂ:

at inAllttlns held na. Ehe

218t st, I »

Slbhl m « 9Inthoy‘

ny amendment to the

Wlkf (Amendment Bxll.

1959, passed by Lok Sabha
on the 11th August, 1959.

fmmiwn

[Danxy Dursr]

Corumxs

4079-80

STATEMENT BY MINISTER 4080—87

The Minister of Imﬁo
and Power (Hafiz h-
ammad Ibrahim) made
a further dlsute.
ment regarding ma
caused by accident on th‘:
218t August, 1959, to the
hotst chamber of a tunnel
at the Bhakra Dam.

STATEMENT RE. DEMANDS
FOR EXCESS GRANTS
(HIMACHAL PRADESH),
1956-57

The Mirster of Rcvenue and
Cil nditure Dr. B.
Gopala Rcddi) presented
a statement showing De-
mands for Excess Grants
in respect of the Govern-
ment of Himachal Pradesh
for 1956-57 (15t Apnl, 1956
to 31st October, 1956)

STATEMENT RE DE-

MaNDS FOR EXCESS

GRANTS (I)ELH[], lgsa-

57 . .

The Mmmcr of Re\ enue
snd Civil Expenditure (Dr.
B. Gopala Redd1) presented
a statement showing Dem-
ands for Excess Grangs 1n
respect of the Government
of Dehi State for 1956-57
(1st Apnl, 1956 to 318t

y  1956).

STATEMENT RE' DEMANDS

FOR SUPPLEMENTARY

GRANTS (KERALA),
1959-60 .

The Minister of Rcvenue
and Civl  Expenditure

(Dr. B. Gopala Reddi) pre-
sented a statement showing
Supplerrnerllll':n|r Demands
for Grants for expenditure
of the Government of
Kerala for the year 1959-60

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE
Shri P. C. Borooah called the

attention of the Minister
of Defence to the reported
presence recently  of

4088

4088

4088—g0

Chinese submarines off
the West Coast of Kerals.
The Munister of Defence
{Shr! Krishna Menm)
made a statement

regard thereto
LEAVE OF ABSENCE

Seven Members were granted
leave of absence from the
situngs of the Lok Sabha,

BILL INTRODUCED .

The Kerala Local Authorities
Laws (Amendment) Bill
1959

DEMANDS FOR EXCESS
GRANTS .

Certain Demands for Excess
Grants 1 respect of Bud-
get (General ) for the yesr
1956-57 were discussed
and the Demands were
voted 1n full,

4218
Cotovm:

4091

4094~—4116

STATEMENT BY MINISTER 4116—18

The Minister of Revenue and
Cival

ing the recelpt by Govern
ment of the Report of the
Pay Commission.

DEMANDS FOR SUPPLE-
MENTARY GRANTS

Certmin Demands for Supple-
mentary Grants in respect
of the Budget (Geneml)
for the year 1959-60 were
discussed and the Demanas
were voted 1n full.

BILL UNDER CONSIDER-

ATION . i .

The Minister of Revenue
‘(B‘} %‘ﬂ Redai)
moved that the Central
Excises and Salt (Amend-
ment) Bill be taken into
consideration. The dis-
cussion was not concluded.

AGENDA FOR TUESDAY,

AUGUST 25, 1959/BHADRA

3, 1881 (SAKA)

PFurther consideration of the
Central Excises ana  Salt
(Amendment) Bill and
consideraon  of  the

Kerala Local Authonties
and ¢ f thuet) iy
o
m

theMonunre Rgpoﬂ of
Sanskrit  Commssion,

4118--38%

41864210



